—

114

BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH:
KOLKATA.

O.A. No.85/2023/Ez

Saheen Tarannum & Another Applicant(s)
-Versus-
State of Odisha & others Respondent(s)
:INDEX:
SL.NO. DESCRIPTION OF DOCUMENTS PAGES.
;3 Compliance Affidavit filed by the oL - @3

Collector & DM, Cuttack OP No.5
pursuant to the direction dated
04.08.2023 passed by the Hon’ble
National Green Tribunal

2, Annexure-A SERIES o SR Lf 5
Copy of the report of the Committee
constituted as order dated 04.08.2023
of Hon’ble National Green Tribunal

XXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXX

ddl. Govt. Advoc

Date: 4 /10/2023 ate



BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH:
KOLKATA.

O.A. No.85/2023/EZ

Saheen Tarannum & Another Applicant

-Versus-

' State of Odisha & others Respondents

COMPLIANCE REPORT BY WAY OF AFFIDAVIT FILED BY
COLLECTOR-CUM-DISTRICT MAGISTRATE, CUTTACK OP NO.5
PURSUANT TO THE DIRECTION PASSED VIDE ORDER DATED
04.08.2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

I, Sri Bhabani Shankar Chayani, aged about 59 years, Son of late
Damodar Chayani, at present working as Collector and District Magistrate,

Cuttack, Dist: Cuttack do hereby solemnly affirm and state as follows:-

% That, I am the respondent No0.05 to the aforesaid original
application. I am acquainted with the circumstances of the case and
competent to file this affidavit.

2. That in the aforesaid matter, the Hon’ble National Green Tribunal
vide order dated 04.08.2023 has constituted a Committee comprising of
the following members and directed to visit the site in question and
submit report within four weeks with regard to the allegation made in the

Original Application :-
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(i)  Senior Scientist, Odisha State Pollution Control Board

(ii)  Senior Scientist, Central Pollution Control Board

(iii)  District Magistrate or his nominee not below the rank of

Additional District Magistrate
(iv) Senior Rank Officer, Khurda Road Division , East Coast
Railway.

2. That, the Hon’ble Tribunal vide this order has also been pleased
to direct the District Magistrate, Cuttack (OP No.05) to file the Report of
the Committee by way of affidavit.

3. That, it is pertinent to mention here that, in pursuance of the
aforesaid order, a Committee has been constituted comprising following
members:-

(i) Mr. Shibo Toppo, Addl. District Magistrate, Cuttack

(i)  Mr. Sandeep Roy, Scientist D, Regional Directorate, CPCB,

Kolkata
(iii)  Mr. Subhrajyoti Mandal, ADRM (Infra), Khurda Road Division,
Jatani, Khurda

(iv) Er. Rashmita Priyadarshini , Regional Officer, SPCB, Cuttack
4. That, it is pertinent to mention here that, for compliance of the orders
of Hon’ble Tribunal, the Members of the Committee have visited the site
in question on 25.08.2023 and furnish a detailed report on 02.09.2023.
Copy of the report dated 02.09.2023 of the Committee is annexed here

with as “Annexure-A Series”.
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- 7 That the facts stated above are true to the best of my knowledge
and belief based on official records.

Identified by:-

Lhowts Prnd fue Phedeor %gb‘ qu;r

Addl. Govt. Advocate DEPONENT.
VERIFICATION COLLECTOR
Cuttack.

S~

I, Shri Bhabani Shankar Chayani, aged abouf 59 years , son of late
Damodar Chayani at present working as the Collector and District
Magistrate, Cuttack , do hereby verify that, the contents of the above
affidavit are true and correct to the best of my knowledge as derived from
official records that nothing material has been concealed there from.

Verified at Cuttack on this the 5™ day of October, 2023.

Cuttack ?2 1 1 . Sﬁ I +
Date:05 /10/2023 VERIFICANT g) w) 5 Bﬂ

COLLECTOR

N ~ Cuttack.
N AFFIDAVIT

VN
\/‘\"" Certified that the above named deponent being officially known to
me solemnly affirms that, the contents of the above noted affidavit are

true.

Place:- (r:b”;» o n0™2
\
b/vf'\
Date:-0% +/ 6 D02 2 Executive Magistrate,

Sadar, Cuttack

EXECyTIVE NACISTRATE
\JAPAI, CUTTACh
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INSPECTION REPORT OF THE COMMITTEE CONSTITUTED BY HON’BLE NGT VIDE THEIR ORDER DTD.
04.08.2023, IN THE MATTER OF OA NO. 85/2023/EZ-SAHEEN TARANNUM & ANR VRS. STATE OF

ODISHA & OTHERS

The Hon’ble NGT, EZB, vide its order déted 04.08.2023 in the matter of OA NQO. 85/2023/EZ-
Saheen Tarannum & Anr. Vrs. State of Odisha was pleased to constitute a committee comprising of

the following members:

I Senior Scientist, Odisha State Pollution Contro! Board,
li.  Senior Scientist, Central Pollution Control Board,
Hi. District Magistrate, Cuttack, or his nominee not below the rank of Additiona! District
Magistrate, and

V. Senior Rank officer, Khurda Road Division, East Coast Railway,

As per the order dated 04.08.2023 the following direction werc issued by the Hen'ble NGT
1. “The Corsmittee shall visit the site in question within ten days and submit its repoit within
four weeks with regard to the allegations made in the Original Applicaticn. if the vislation
are found, the Committee shall suggest remedial measurec as well as rjeterm.ine the
Envirecnmentai Compensation and concerned officers of the various departments snall aise

initiate appropriate steps for taking action against the violator as per iaw.”

2 The Ristrict Magistrate, Cuttack shall be the Nodal officer for all logistic purpose and for Hing

the Report of the committee on affidavit.

As per the direction of the Hon’ble NGT, Committee was constituted and following Officials were

present during the site visit on dated 25.08.2023:

f.  Mr. Shiba Toppo, Additional District Magistrate, Cuttack

ii.  Mr. Sandeep Roy, Scientist D, Regional Directorate, CPCB, Kolkata.

p———
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Mr. Subhrajyoti Mandal, ADRM (infra), Khurda Road Division, Jatani, Khurda
Er. Rashmita Priyadarshini, Regional Officer, SPCB, Cuttack

ABOUT NERGUNDI RAILWAY SIDING OF EAST COAST RAILWAY, CUTTACK AND PRIVATE STACK
YARDS

1

The Nergundi Rallway Siding of East Coast Railway, Government of India is located at Nergundi
Railaway Station, Alarpur, Dist: Cuttack-754025, Odisha. The Nergundi Railway Station is used
as passenger & commercial freight services. The NH-16 and NH-55 are the two National
Highway passes near the Railway Siding towards Southern and Western direction respectively.
The habitation of Bilteruan village exists at both sides of the railway tracks of Nergundi Railway

Station toward Northern and Southern direction.

The Nergundi Railway Siding has obtained Consent to Operate from the OSPCB for
transportation of Phospo Gypsum, Granulated slag, Coal, Quartz and Cement Clinker. But
mostly' coal is transported through the Railway Siding and the transportation of other rhateria!s
is very rare depending upon the dem\and from various industrial sectors. Coal traffic started at
Nergundi Railway Siding from 2020 to meet the coal crises over India, mainly coalistransported
from Mahanadi Coalfields Limited {MCL), Talcher of Angul district through e-auction process
and transported through Rail to Paradeep, Meramundali, Durgapur, Bande! Thermal, Koderma
Thermal (Dhanbad), Sagardighi Thermal (Malda) etc. Customers dealing at Nergundi is West
Bengal Power Development Corporation Limited, Damodar Valley Corporation Ltd., and

Tangedco.

The coal stack yards are established near Nergundi Railway Siding for intermittent stacking and
storage of coal before transported through Railway Siding to their destination. Coal mined at
Mahanadi Coaifields Limited, Talcher is transported by trucks/ tipper to the stack yards located
near Nergundi Railway Siding for storage. From the stack yards again, the coal is brought to the
railway siding by trucks/ tippers for loading in railway wagon and transported to different
industries, Major quantity of Coal is transported to West Bengal for Thermal Power Plant

operation.
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4. There are two units M/s. Sendoz Impex Limited at: Mouza Alana and M/s. Godavari
commodities Ltd. at: Mouza Alana & Nelia are operating coal stack yards near Nergundi Railway
Siding obtained Consent to Establish (CTE) and Consent to Operate (CTO) from the OSPCB.
From the stack yards, coal is transported to the Railway Sidings by trucks/ tippers through the
approach road that is also connected to the Bilteruan village. This approach road belongs to

Works Department, Government of Odisha.

OBSERVATION:
(A) NERGUNDI RAILWAY SIDING

1. The Nergundi Railway Siding operating with valid consent to operate upto 31.03.2024 which
is issued by the Board vide letter No. 848/GSY-03, dtd. 03.04.2023 for stacking and
transportation of Phospo Gypsum, Granulated Slag and Coal of capacity 45035 MT/Month (or
maximum 9000 MT at any point of time), Quartz of capacity 3000 TPM and Cement Clinker of
Capacity 24,000 MT/Month {or maximum 8000 MT at any point of time). Copy of Consent to
Operate order is enclosed as Annexure-|. However, during the last two financial years 2021-
2022 and 2022-2023 only coa! was transported at the Nergundi Railway Siding and gypsum
was transported in the Month of April-2020, Novemeber-2020, March-2021 during the
financial year 2020-2021. No gypsum was transported during 15" June to 31% October
(during monsoon period). The annual returns of the financial years 2020-2023 of Nergundi

Railway Siding is enclosed as Annexure-II.

2. The Nergundi Railway Station is used for both passenger & commercial freight services. There
are 2 Nos. of Platforms available and 8 lines/ tracks passes at Nergundi Railway Station ie.,
track Nos. 1,2,3,4,5,6,7 & 8. The tracks No. 7 & 8 is dedicated for material handling (Coal/
Gypsum/ Slag etc) purpose only. The space available between Track No. 7 and Track No. 8 is
used for storage, handling (Loading/ Unloading) and transportation of materials at Nergundi
Railway Siding. Trucks/ Tippers used for transportation of materials are entered from the

starting point of the rallway siding area (West direction) and exit after end point of the siding
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area (East direction).The siding area and vehicle movement area inside the Nergundi railway
siding has been concreted to reduce fugitive emission due to movement of vehicles during
handling of materials. The Entry and Exit point are connected with a road that belongs to
Works Department, Government of Odisha under Charbatia R & B Division, Cuttack. The
Works Department has proposed for improvement work of the road with an estimated cost

of Rs. 5,23,97,898.00.

. The railway siding has provided boundary wall of 3m height (from GL) at both side of the
siding area. It was observed that green screen {Cloth type) of 2m height has been also
provided above the boundary wall mainly towards habitation area of Bilteruan village {North
direction) to act as view barrier and to prevent the dust from being air borne during material
handling. Moveable Rotary water sprinklers of 25 Nos. and 02 Nos. of Mist canon have been
provided inside the siding area to suppress/ minimize fugitive emission during storage,
loading/ unloading of materials. During rake loading, as per the available resources
(Manpower and Payloader/ Hyva), 4 Nos. of wagons are simultaneously filled and 8-10 Nos.

of movable Water Sprinklers are operated inciuding the Mist Cannon.

. Single tire of trees has been planted at the vacant space available along the boundary wall
(Northern direction) of the siding towards habitation area and towards Southern direction
the railway platform is exist. There are two Nos. of bore wells, a pump house and water
storage tank has been provided inside the siding for continuous water supply for dust

suppression inside the siding area.

. As informed by Railway personnel, the capacity of Nergundi Railway siding is 5 rakes/ day,
however as per the material demand and availability of rake, only 1 rake is being used for

loading and dispatch of materials. Since last 2 years, only Coal is being handled by this siding.

During inspection there was no storage, loading, unloading of materials was observed. The
representative of the railway informed that storage, loading, unloading of materials for single

rake requires duration of 4-5 hrs and as per the availability railway rake. On the day of
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inspection there was no rake was available for transportation of materials. So, there was no

truck/tipper movement was observed.

7. Four numbers of mobile water tankers of capacity 12 KL {1 No.) and 6 KL (3 Nos.} are used for

dust suppression in the railway siding area as well as on the transportation road.

8. A writ petition was filed before Hon’ble High Court of Orissa vide W.P.(C). No. 18867/2023 in
the matter of Ramesh Chandra Bhoi Vrs. State of Odisha & Others related to the Nergundi
Railway Siding. A copy of the order dated 21.06.2023 passed by the Hon’ble High Court of
Orissa is enclosed as Annexure-lll. The copy of the order No. 13437-VII-L-HC-1598, dated
24.08.2023 passed by the Chairman, SPCB pursuant to direction dated 21.06.2023 of the
Hon’ble High Court of Orissa in W.P.(C). No. 18867/2023 is enclosed as Annexure- IV.

(B) STACK YARDS

1. The petitioner has filed a case before Hon’ble National Green Tribunal vide OA NO.
85/2023/EZ- that Respondent Nos. 6 & 7 i.e. Sri Jayant Kumar Pradhan and M/s. Panda &
Brothers respectively are illegally stacking coal and other minerals like-Gypsum, clinker,
Australian dust and iron ore at the private stack yard operated by them located near the
Bilteruan village opposite to the railway tracks ieading to the Nergundi Railway Station,
Alarpur, Cuttack in violation of the “Guideline for environmental management in mineral
stack yards and railway sidings” dated 16.04.2010 issued by the Odisha State Pollution

Control Board.

2. SPCB has not issued Consent to Establish (CTE) or Consent to Operate {CTO) to the
Respondent No. 6 and 7 i.e. Sri Jayant Kumar Pradhan and M/s. Panda & Brothers for
operation of stack yards. However Respondent No. 6 (Sri Jayant Kumar Pradhan} has leased
out his land to M/s. Sendoz Impex Limited at: Mouza Alana and some plots to M/s. Godavari

commodities Ltd at: Mouza Alana for operation of coal stack yard.

L
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There are two units namely M/s, Sendoz Impex Limited at: Mouza Alana and M/s. Godavari
commodities Ltd. at: Mouza Alana & Nelia are operating coal stack yards near Nergundi
Railway Siding obtaining Consent to Establish and Consent to Operate from the SPCB, QOdisha.
Copies of Consent to Establish and Consent to Operate order are enclosed as Annexure- V &
Annexure-VI respectively. While issuing consent to establish to these stack yards SPCB has
verified the siting consideration applicable for Mineral Stack Yard stipulated in Para-4 of
“Guideline for environmental management in mineral stack yards and railway sidings” dated
16.04.2010. The siting of these stack yards is complying with the distance from
State/National Highway, College, Hospitals, Archeological monuments and other sensitive

dreas.

However the petitioner has made aliegation that the stack yard is located at a distance of
only 200 meter away from the local school ‘Bilteruan Urdu Primary School’ in violation of the
siting consideration, The committee visited ‘Bilteruan Urdu Primary School situated near
Nirgundi Coal Stock Yard and found that one M/s. Sendoz Implex Limited is operating one
coal stock yard situated over Plot No.310, with an area of Ac.1.84 , Plot No.218, Ac.0.42, Plot
No0.287, Ac.0.66, Plot No.286-Ac.0.20, Plot No.309- Ac. 0.12, Plot No.288/442-Ac. 0.23 Plot
No0.288/384- Ac.0.23 dec, Plot No.296-Ac 1.03, Plot No 295- Ac.0.24, Plot No 284-Ac. 0.36,
Plot No 293-Ac. 0.03, Plot No 292-Ac.0.46, Plot No 291-Ac.0.20, Plot No 290-Ac.0.21, Plot No
295/319- Ac.0.23, Plot No 289-Ac.0.39, Plot No 288-Ac.0.24, Plot No 212-Ac.0.25, Plot No
214-Ac.0.22, Plot No 213-Ac.0.19, Plot No 313-Ac.0.40, Plot No 311-Ac.0.07, Plot No. 312-
Ac.0.06, Plof No 316-Ac.0.11, Plot No 315-Ac.0.20, Plot No 314-Ac.0.20, Plot No 313-Ac.0.40
which adds upto Ac.9.19 in Village- Alana of Tangi Choudwar Tahasil of Cuttack District.
During verification it is found that, the Company has obtained consent to establish and
operate the coal yard to carry the coal business over an area of Ac.3.12 {i.e. Plot No.310,
Ac.1.84 , Plot No.218, Ac.0.42, Plot No0.287-Ac.0.66, Plot No0.286-Ac.0.20). Hence the
Company has used excess land beyond its permitted area. As per present ROR (Record of
Rights) of Vill-Alana, it is seen that the permitted area stands recorded in the name of Jayanta
Kumar Pradhan & others of Sikharpur, Cuttack. As per the physical measurement report of

the Local Revenue Inspector, It is found that the School namely Bilteruan Urdu Primary

peX |
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School in Vill-Bilteruan is situated at a distance of approximately 340 meters by surface and
300 meters in aerial. An weigh bridge is situated within the compact patch of the Company .

Besides, one Godavari Commodities Limited is operating anofher four coal stock yards i.e.
over Plot No.330, Ac.0.16, Plot No.332, Ac. 0.67 of Village- Alana as 1% coal stock yard which
stands recorded in the name of Jayanta Kumar Pradhan S/o Ananta Charan Pradhan of
Sikharpur, Cuttack, Plot No.334/410-Ac.0.30, Plot No.336-Ac.0.05, Plot No.333/402-Ac.0.18,
Plot N0.335-Ac.0.07, Plot No.339-Ac.0.02, Plot No.337-Ac.0.07, 340-Ac.0.31 total Ac.1.000f
Village- Alana as its 2™ stock yard. The said land stands recorded in the name of Lalit Kumar
Jain S/o Deepchand Jain of Bhubaneswar. Also the same company using Plot No. 348/399-
Ac.0.29 of Village -Alana and Plot No.134- Ac.0.36 of Village-Nelia as its 3™ stock yard. Both
the plots stands recorded in the name of Saroj Ranjan Pradhan and others. The company is
using Plot No.126-Ac.1.20, Plot No 127-Ac.1.08, Piot No 130-Ac.0.08, Plot No 131-Ac.0.08,
133- Ac.0.55 of Village-Nelia as its 4™ Coal stock vard. The ROR of the said lands stands
recorded in the name of Ruchi Infrastructure Ltd mftSrinibas Rao of West Bengal. It is
further pertinent to mention that, the said Primary School namely Bilteruan Urdu Primary
Schoot is situated at the distance of approximately 376, 440, 572 and 640 meters in aerial
from the aforesaid coal stock yard No 1,2,3, & 4 respectively. The copy of report of Revenue
Inspector and Tahasildar, Tangi Choudwar along with trace map showing the distance
between both the coal stock yard and school is enclosed herewith for kind reference at

Annexure-Vil.

The stack yards are not located at 200m distance as per the allegation made by the
petitioner. Basing on the location of the plots the average distance of the stack yards varies

from 350 meters to 640 meters approximately,

In the siting consideration of the said guideline for mineral stack yard, there is a stipulation in
Para 4(v) that “the applicant for consent to establish shall obtain a NOC from Sarpanch
following a Gram Sabha if it is proposed in a rural area or obtain NOC from the concerned
ULB in case of the urban area”. These stack yards have obtained NOC from the ‘Harianta

Gram Panchayat’ which have been issued after approval in Gram Sabha. Copy of the

ctor(Judicial)
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Sarpanch NOC alongwith the Gram Sabha resolution is enclosed as Annexure-VIIl. SPCB has
issued consent to establish to these stack yards considering that there is no objection of

villagers as these unit has obtained NOC of the concerned Gram Panchayat.

The coal stack yard of M/s. Sendoz Impex Limited was visited by the committee members and
observed that the unit has provided boundary wall of height of about 2m towards backside
and village side. The height of the heap of the coal storage was found more than the height
of the boundary wall, this may cause for fugitive emission during summer season/ windy
conditions. Sufficient tree plantation (as wind barrier) was not found along the periphery of

the storage yard.

There were no water sprinklers or any dust suppression system observed inside the stack
vard area for control of fugitive emission from the coa! stacking area and during handling of
coal. Garland drain is not maintained around the storage yard for collection/ treatment of

storm water.

M/s. Godavari Commodities Ltd. has cbtained Consent to Operate from the OSPCB for its 4
Nos. stack yards located adjacent to each other. The committee members also visited the
stack yards of M/s. Godavari commodities Ltd. and it was observed that the unit has provided
moveable water sprinklers and Mist canons (02 Nos.) for dust suppression at coal stacking
area and during loading/unloading of coal. The unit has provided boundary wall of 3m height
towards front side and habitation area however boundary wall was found broken condition
on other side of the storage yard. The height of the coal was exceeding the height of the
boundary wall. A line of trees found to be planted recently along the boundary wall of the

stack yard.

During the inspection there was no loading unloading activity, movement of truck/tipper was
observed at the coal stack yard, approach road and at Nergundi Railway Siding area. This is
due to non-availability of rake for transportation of coal. The representative of the Railway
Siding also confirmed that on the day of inspection there was no rake was scheduled for

transportation of materials from the railway siding.
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11. On the day of inspection there was light rain shower (drizzling) was occurred and there was
no loading/ unloading carried out and no movement of transportation vehicles. So Ambient

Air Quality monitoring was not done on the day of visit.

12. During the visit of committee, a large crowd (more than 250 people) of Bilteruan villagers
was gathered at the siding area and their Representatives also interacted with the committee
members. The villagers stated that their lively-hood is mainly depends on loading, unloading
and the transportation of coal from the stack yards to the Railway Siding area. Most of the
villagers are directly/ indirectly engaged in this activity in form of Daily Labor/ Truck driver/
truck owners etc. They also requested to the committee members for continual operation of
coal transportation activity otherwise their family may be affected by loss of their job /
income source. The committee members interacted with some villagers who are basically
either driver, labourer or depends on loading, unloading activity and coal transportation work
for their lively hood. Name and contact numbers of some villagers interacted with committee
members are Prasant Kumar Sahoo (9439767820), Salim Khan (8480750968), Pradip Kumar
Swain (8917462484), Kasar Khan (9348088847), Sahid Khan (9348981789), Rosan Ali
(9437311342).

13.  The committee members also visited the Bilteruan Urdu Primary School and interacted with
Teachers/ Students and their parents. During interaction, teachers & parents informed they

have no issues by the operation of the railway siding.

ENVIRONMENTAL COMPENSATION:

As per para 15 of the order of OA NO. 85/2023/EZ dated 04.08.2023 it has been directed that
if the violation is found, the committee shall suggest remedial measures as well as determine the
Environmental Compensation and the concerned officer of the various departments also initiate

appropriate steps for taking action against the violator as per law.
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The committee observed violation at the stack yard of M/s. Sendoz Impex Limited as it has
stacked coal over an area of 9.19 acres whereas it has obtained consent from the SPCB for stacking
of coal on 3.12 acres. During inspection no air pollution control measures was found to be operated
for suppression of fugitive dust from the coal stacking area and during handling of coal. So the

committee decided to collect environmental compensation from the unit.

Based on the site inspection carried out by committee members environmental

compensation calculated using the following formula of CPCB

EC=PIx N xR xS xLF
Where, EC is Environmental Compensation in £
Pi=Pollution Index of Industrial Sector
N= Number of days of violation took place
R= A factor in Rupees (%) for EC
S= Factor for scale of operation

LF Location factor

As per the office order No. 8333/Ind-i-Con-1505, dated 11.07.2018 of SPCB Mineral Stack
yard is coming under green category. As per the CPCB guideline the average value of

poliution index for green category industry may be taken 30. So here PI=30.

N, the number of days for which violation took place is the period between the day of
violation observed/ due date of direction’s compliance. A direction was issued to the M/s.
Sendoz Impex Limited vide SPCB letter No. 2097, dated 02.11.2022 observing the violations.
Copy of the direction dated 02.11.2022 issued to the unit is enclosed as Annexure- IX. The
violations were also observed by the committee during visit. So, considering from the date of
direction issued by the SPCB to the date of committee visit is approximately 10 months or

300 days. So the number of days for which violation takes place N=300.
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R is a factor in Rupees which is suggested to consider R as 250 as the Environmental

compensation in case of violation. So here R=250

S for small micro or small category unit could be 0.5. Since it is a small category unit so 5= 0.5
LF, could be based on population of the city/town and location of the industriai unit. For the

population 1 million to < 5 million values of LF could be 1.25. So here LF=1.25

Putting all these values EC caiculated for M/s. Sendoz impex Limited is
EC=PIXNXxRxXxSxLF
=30x 300 x 250 x 0.5 x 1.25
=% 14,06,250.00

RECOMMENDATION:

A. Recommendation for the Nergundi Railway Siding:

The Railway Department has taken several measures at Nergundi Railway Siding for reduction of the
Air pollution in the locality and proposed the following long term action plan for further up-
gradation of handling area during loading and unloading activities to improve the environmental

quality of the area.

1. Pucca Circulating area: RCC circulating area within the goods shed with drainage and lighting
facility for better truck mobility,

2. All weather approach road: Construction of approach road: RCC road.

3. Boundary wali: It is required to demarcate the goods shed premises by constructing boundary
wall all around the premises along with security room at entry/exit gate.

4. Drainage system: Provision of RCC drainage adjacent to the boundary wall and loading
platform along with the track.

5. Water sprinklers: Adequate numbers of water sprinkiers with underground pipe line
connection at all loading platform and underground sump for sprinklers.

6. Plantation: Plantation (3000 Nos. of plants) around goods shed area and approach road to

@’ 11
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7. Dust screen wali: Provision of dust screen wall (Wind breaking barriers along with geo-textile
net screens) along periphery of the premises with adequate height towards station building.

8. Sedimentation tank: Provision of sedimentation tank towards pollution control measures.

9. Wheel washing system: Wheel washing system to be provided at the entry and exit route

towards pollution control measures.

The Sr. Divisional Commercial Manager, Khurda Road Division has informed vide his letter No.
SDCM/KUR/CC/ Pollution/ NRG/4236, dtd. 01.09.2023 to the SPCB that Railway has planned to
execute the above pollution control measures in the works under up-gradation/ modernization of
goods shed under umbrella works by special work costing around Rs. 4-5 Crore. Copy of the letter is
enclosed as Annexure- X. As submitted in the said letter, the overall development of Goods shed
over KUR division which included additional lines, loading/ unloading platform and also pollution
control infrastructure. The sanctioned cost under distribution by Railway Board for ECOR/Up-
gradation/ Modernization of infrastructure at Good shed is Rs. 500 Crore. Khurda Road Division has
proposed fund for develdpment of Nergundi Goods shed with the aforesaid pollution control
measure which has already been shortlisted by General Manager E.Co.Rly, and will be sent to

Railway Board for final sanction.

B. Recommendation for the Coal stack yards

1. The unit M/s. Sendoz Impex Limited may be directed to deposit the Environmentai
Compensation amount X 14,06,250.00.

2. The stack yard units shall provide concrete boundary wall of 3meters height along the
periphery of the stack yard along all sides to prevent the dust particle from being air
borne/ or getting carried away with surface run off to nearby water bodies.

3. The stack yard units shall provide wind barrier of adequate strength of 6meters height
above ground level around the stack yard area to prevent the dust particle from being air
borne towards village, road, railway line , water bodies etc.

4. Wheel washing facility to be provided at the exit gate of the stack vard to minimize

transfer of mud/ dust to the approach roads.

12
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5. The coal storage areas must be covered with adequate numbers of fixed type high
pressure water sprinkiers and mist cannon to control fugitive dust emissions.

6. Garland drain shall be provided along the boundary wall at the appropriate places
depending upon the slope of the area, inside the mineral stack yard. Provision shall be
made for collection of wash water from the garland drain and the water, so coliected
shall be treated in a sedimentation tank and shall be reused for green belt and water
sprinkling.

7. The stack yard unitM/s. Godavari commodities Ltd. may be directed to submit bank
guarantee to SPCB for completion of above works in a time bound manner. The unit shall
submit the estimated costof above pollution control measures to the SPCB for calculation
of bank guarantee amount.

8. The stack yard units shall always keep the height of material within the storage areas
below the height of the boundary wali to prevent the material from being air borne.

8. Green belt of at least two tire plantation system shall be developed by the stack vard
units along the boundary of materials storage yard and the green belt of adequate width

shall be developed towards habitation area.

2\:\\%%

Mr. Shiba Teppo, Mr. Sandeep Roy, Scientist D,
Additional District Magistrate, Cuttack Regional Directorate, CPCB, Kolkata
&q. .
jYV‘I«V - .y
— ] . L]
’L’. 2la ook 7912025
Mr. Subhrajyitl Mandaf}¥3 Er. Rashmita Priyat?a hini,
ADRM (infra), Khurda Road Division, Regional Officer, SPCB, Cuttack

Jatani, Khurda
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TEL/ FAX: 0671-2314255

E-mail: rospcbi.cuttack@ospeboard.org
Webs:te WWW, osgcboard org

STTERA | OFFICE OF THE REGIGNAL OFFICE, CUTTACK
vazs STATE POLLUTION CONTROL BOARD, ODISHA

4 [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
' 586, SURYAVIHAR LlNK RQAD, CUTI'ACK 753012 : :
No. g Y¢'  sesy-o3 i e Date, 63 0y 3023

CONSENT ORDER NO. ROJCTC!CTD 24 ;}'A SCIWPC

Sub: Consent for dlsch‘arge of sewage & trade efﬂuent under Sectlon 25!26 of Water
(Prevention & Contrel of Pollutlon) Act 1974 & Sectxon 21 ef Alr (Prevent:on &
Control of Pollutlon) Act; 1981. - S .

Ref:  Your On!me appllcatlon No 4686836 dt.- 23. 03 2023 for: consent to -operaté and .
this office Consent to Operate order issued v:de letter No. 572/GSY-03, dtd. -
29.03.2022. : _ '

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
~Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Poilutlon) |
Act, 1981 and rules framed there under to.

Name of the lndust'ry: ‘. M/s. NERGUNDI RAILWAY SIDING OF EAST COAST .
RAILWAY, GOVERNMENT OF lNDlA _j '

'Name of the Occupxer & Des:gnat:on Sri Subash Chandra Sahoo Statlon Supermtendent '

Address: At Nergundi Railway Sldil‘lg at Nergundl Rallway Statlon, Po: Nergundl
Dist. Cuttack, Odisha;

This consent order is valid for the period up to 31 .03:2024.

This consent order is valid for the product quantity, specmed outlets, discharge
quantity and quality, specified chimney /. stack, emission quantity and- quailty of emissions as
- specified below. This consent IS granted subject to the general and spemal conditions

stipulated therein..

A. Details of Products Manufactured:

Sl. No. _Product T | T Qua‘htity '

1 Stacking and Transportat] 5 : .' 45035- MTIMonth (Max:mum _
Gypsum, G. S‘Iag&Cea! _ | 9000 MT- at any pomt of tlme)
2 | Quartz - | © 3000TPM
3 | Cement Glinker - o 124,000 MTIMoe'th'('MaXImum :
: - ' IR '8600 MT at any- pomt of time}

PTO




B..

S \'Pa;.ge-z

Dlscharge perm:tted through the followmg outlet subject to the standard
Outlet | ,Bescrl-ptlon of _ Po;nt ef. | Quantlty of ki * Prescniaed
No. -outlet  discharge | discharge “standard
' L KLDorKUhr DA
1 Domestic waste | "éoa'k"pit.',\)ia- - - -
water septic tank _ :
2 Run offffrom | Nataral 'halléh '_ - pH 6.5-8.0 -
' stack yard via settling TSS : 100 mg/L
_ Tank& earthen ' '
pond

~C. Emission permitted through the fol!owmg stack subject to the prescr;bed

standard:
Chimney Descriptioh of ‘.Sféc-k‘height, Quantity “Prescribed standard.
Stack No. stack. {m) of
emission

PM

802 | NOx

The unit shal«i maintain the “prescribed Ambient Air & Noase Level for industrial
Area within ItS premlses '

D. Disposal of solid waste permittéd in the following manner

Sl. | Type | Quantity | QL Quantity to | Quantity | Descripti
No. of | generated “be reused | disposed |  onof

| solid | (TPD): offsite” | ‘off (TPD) | disposal
. waste | . . - apD) |- . site.
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10.

11.

GENERAL CONDITIONS FOR ALL UNITS. _

The consent is given by the Board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice from the
particulars furnished in the application will aiso ba the ground liable for review / variation !
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pcliution)
‘Act, 1981 and to make such variations is desmed fit for the purpase of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and produpts
{ manufacturing process or quantity / quality of the effluent rate of emission / air poliution
control equipment / system etc. '

The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board. | | - _

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at ali subsequent times without .any neglfigence on his
part. In case of non-compliance of any order / directives issued. at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law /Act.

The applicant shall make an application for grant of fresh consent at least 90 days before
the date of expiry of this consent order. ' |

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation,

This consent does not authorize or approve the construction of any physical structure or

facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the
visit to the factory. .

The applicant shall furish to the visiting officer of the Board any information regarding the

construction, installation or operation of the plant or of effluent treatment system / air

poliution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling pollution of Water / Alr. N g i L

Meters must be affixed at the ‘entrance of the water supply connection so that such

- meters are easily accessible for inspection and maintenance and for other. purposes of

the Act provided that the place where it is affixed shall in na case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever.
' Cntd...
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CONSENT ORDER '

13.

16.

17.

18.

18.

20.

21,

22.

23.

Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,

b) Domestic purpose.

c) Process.
The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed,

The applicant -shall maintain good house-keeping both within the -factory and tho
premises. All pipes, valves, sewers and drains shali be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not

* utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required

nutrients for effective digestion. Lagoens should be constructed with sides and bottom
made i tmperwous

The utilization of treated effluent on factory s own land, if any should be compieted and
there should be no possibility of the effluent gaining access into any dramage channel or
other water courses either directiy or by overfiow.

The effluent disposal on land if any, should be done without creatmg any nuisance to the
surroundings or inundation of the lands at any time.

If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satlsfactory treatment and dlsposal measures.

The sludge from treatment units shall be dried in sludge drymg beds and the drained
liquid shall be taken to equalization tank. _

The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as 1o collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or
Rules made therein.

‘ Catd...

9
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24.

25.

26.

27.

28.
29.
30.
31.

32,

33.

35.

The applicant shall provide all facilities and render required assistance to the Board staff
for collection of sampies / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emissign or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resuiting in any change in guality and / or quantity of emissions,
without the previous written permission of the Board. '

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approvat of the Board.

The liquid effluent arising out of the operation of the air peliution control eguipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection t_o
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence. :

The applicant shall keep the premises of the industrial plant and air poilution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air poliution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence. '

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stiputated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by : '
Cntd..,
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36.

37.

38.

3g.

40.

41,

42,

43.

i)  Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with
storm run-off, _

if)  Controiled incineration, wherever possible in case of combustible organic material,

iify Composting, in case of bio-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only, Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condltion and thereupon the applicant
shall be bound to comply with the ¢enditions so vaned

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condmon or renewal of this consent after the expiry period of this

consent

" The Board reserves the right to review, impose additional conditions or condition, revoke

change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Watér (Prévention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed hersin above and
to make such variations as deemed fit for the purpose of the Act by the Board, _

The conditions imposed as above shall continue to be in force until revoked_ under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control of Pollution) Act, 1981.

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
If they fail to pay the amount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the nght to revoke / refuse consent to operate at any tlme durtng
pericd for which consent is granted in case any violation is observed and to modify / .
stipulate additional conditions as deemed appropriate.

Contd...
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E.

1,

10.

11,

12.

13.

14,

15.

 SPECIAL CONDITONS {To be.comp

ied along with prescribed guide lines):

" Consent to Operate Order and shall not handle any other products..

The height of the boundary wall cQ-nsﬁué;fédﬁa:ldng the. periphery of the railway siding

137

“The unit shall operate’ the: raifway siding for the prodiicts assigned in this

{mineral storage ‘area) shail be increased of adequate height within' 03 months ftql,

prevent the dust particles from bging air borne. |

Under normal circumstanies, -activities like stacking, IQad_i'ng"'-é;jp_inl'oed.irig of Phiospo..
Gypsum Ore shali besuspendeddunng‘lﬁ”‘dune t0'31¥ October (During mensoon

period).

Phospo Gypsum shail be stored for 24 Hours ih the siding. The unit shall vacant the
siding within- 24 hours for shifting to'the final destination. . N :

The materials shall be stored on concrete platform at siding. Under rio circumstanicés "

stacking shall be carried out side the concrete platform.

The unit shall provide garland drain along with boundary wall at the appropriate -

places depending upon the slope of the area inside the railway siding. Provision shall
be made for collection of waste water from the -garland drain-and the.water S0

collected shall be treated in a settling tank for further use inside the premises for

green belt and dust suppression in the stackyard,

To collect the surface ruri off generated during the monsoon and other pefiod the Uit

shall provide an earthen pond and storeftreat the water before discharge to outside.

emission during loading, unioading and transportation of materials.

All entry points, internal roads and Jﬁaé{né?f‘U'nld'ading: areas miust be made worthy for

- The unit shall adﬁ’pt._-:édeqUatei:;"dﬁst‘_l's‘i:;@ppres“Sidn?mé‘as'ure's_'_;fo sd’ppreés _fugitive-_.. '

movement of heavy vehicles 'by using low permeability material (i.e. concrete or -

bitumen);and can be cleaned regularly to minimize potential for dust generation and

~ off-site impact. :

Speed limit of dumpers trucks inside the siding shail not exceed-10 kmph.

Qccupiers of the raitway:siding shalfeﬁsure that vehiélés usé.d -héve-va-lid_ “Poliution
Under Control (PUC)” certificate. - ' ' : :

vehicle shall be properly covered'wit arpaulin sheets,

iigks/tippersiwagons through: public roads the o

A green belt all along the boundar wall at siding area shall'be properly developed

and maintained. SRR AR

Proper housekeeping at the ma

_ ) 3 ?I:"‘fzéétorégae-.aréa;s;badikr'fg anddtspatch:ng é’r:éa,'_lj o
‘setvice facility etc. shall be practiced. - S

Nergundi Railway-siding shall-provide a test well at the siding for pericdical analysis' -
of ground water contamination if .any during the storage and handiing of Phospo

Gypsum.

P( icial)
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16. _Nec':eésary .space should be provigg?cg-_=_yvit=h§n:i'ts stack. yard-_prerﬁi_se_s for.parking of
 trucks/ tippers etc. to be used for transportation to avoid any parking on NH &
subsequent traffic jam. ' ' - _

17. T'h.g‘ unit shall ab’i.de by p’rovisiohsfo.'f the E'(.P)'_' Act, 1986 and the relevant rules framed
th'ere-Under7 L c TR ' .- coi
18.  The unit shall submit an Annual Return.in the prescribed format-as per Annexure-II by

- 31 May every year incorporation the quantity ‘and type of materials handled during
the preceding financial year (i.e. 1% Aprilto-31%, March). | ' oo

19, The unit shall submit a declaration by 30" April gvery year that alf the. pollution control-
systems are in good condition and are being maintained property, the emissions and
effluent are conforming to the-prescribed standard, and all the consent have ‘been
complied with. o :

20, The Board reserves the right to reveke/ refuse consrént at any time during this period
in case any violation is observed or to ‘modify / stipulate additional conditions as
deemed appropriate. S :

21, The units has to undertake that, incase of corisent fee is revised upward during this

' period, they shall pay the differential fees to the Board (for the remaining years) to

keep the consent order in force. If they fail to pay the .amount within the period
stipulated by the Board, the consent order will be revoked withoUt prior notice.

The oci:_cu'pier must comply with the conditions stipulated in section A, B, C,DE
and F to keep this consent order valid. . : o
Encl: Guidéline, '

REGIONAL OFFICER

To, o
Sri Subash Chandra Sahoo, Station Superintendent,

M/s. Nergundi Railway Siding of East Coast Railways

At: Nergundi Railway Station, Po: Nérgundi

Dist: Cuttack, Odisha =~ S

Memo'No._ - @L{q LDt 03 0y ‘ol o2
Copy forwardedto - f LT - -
: Member Secrefary, State Pollution Coritig) Board, Odisha, Bhubaneswar
Collector & District Magistrate, Cuttack SR
General Manager, District lidustries Centre, Cuttack o .
Dy. Director of Mines ack Circle, Cuttack 0. -
y ct nes, Cut_tack Crrcfe, Cuttack ﬁ% 2’2’/

G

Guard File
REGIONAL OFFICER
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CONSENT ORDER

Annexure |

GENERAL STANDARDS FOR DISC

HARGE OF ENVIRONMENT POLLUTANTS PART~A:

EFFLUENTS. '
Sl Parameters - Standards _ :
No. Intand Public Land for | Marine Coastal Areas
surface sowers ! Irrigation :
1 2 - 3 -
(8) (b) (¢} {d}
1 | Colour & odour Colourless —— Seebof | See B of Annex.1
{Odoyriess Annex. 1
as far as
practible _
2 | Suspended solids (mg/l) 100 600 200 a. For process
‘ ~wastewater - 100
' b.For cooling water
effluent 10% above
total suspended
- matter of influent.
3 | Particular size of 58 Shall pass — — '
: 850
3 — T — T — —_ :
5 | pH value 551090 55109.0 | 55109.0 | - 55109.0
6 | Temperature Shall not| — — Shall not exceed 5C
exceed 5°%C above the recelving
above the water temperature,
receiving
water
temperature.
7 | Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chlorine 1.0 e — 1.0
9 | Ammonical nitrogen (as N) 50 50 S — 50
mg/i max.
10 | Total Kajeldahl nitrogen 100 — ———— 100
{as NH,) mg/l max.
11 | Free ammonia (as NH,) 5.0 — — 50
gl max.
12 | Biochemical Oxygen 30 350 400 100
Demand (5 days at 20°C) |
mgfl max.- :
13 | Chemical Oxygen Demand 250 —— — 250
mg/l max.
14 | Arsénic (as As) mg/i max. 0.2 0.2 -0.2 0.2
15, | Mercury {as Hg) mg/l max. 0.01 0.01 —— 0.001
16 | Lead (as pb} mg/l max. 0.0/ 1.0 - —— 2.0
17 | Cardmium (as Cd} mg/l 2.0 1.0  — 20
max. : . o
18 | Hexavalent chromium (as 0.1 2.0  — 1.0
Cr'6) mgfi max. : .
19 | Total Chromium (as Cr) 20 2.0 —— 2.0
ma/l max. '
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20 | Copper {as Cu) mg/l max. 3.0 3.0 —_— 3.0
21 | Zinc {as Zn) mg/l max. 5.0 15 —_— 15
22 | Selenium (as Sc) mgl 0.05 0.05 ——— 0.05
max.
23 | Nickel {as Nil) mg/l max. 3.0 3.0 — 5.0
24 | Cyanide (as CN) mgimax. | 0.2 2.0 02 0.02
25 | Fluoride (as F) mg/l max. 20 15 ———— 15
26 | Dissolved Phosphates (as 50 ———n mr——— —
P) mg/t max. :
27 | Sulphide (as S) mg/l max. 2.0 —— — 5.0
28 | Phennolic compounds 1.0 5.0 — 5.0
{asCgHsOH) mg/l max.
29 | Radioactive Materials ;
a) Alpha emitter micro 107 107 10° 10
curle/ml. .
b) Beta emitter micro 10° 108 10 10
curle/ml. - .
30 | Bio-assay test 90% survival | 90% 90% 90% survival of fish
of fish after | survival of | survival of | after 96 hours in 100%
96 hours in | fish after ; fish after | effluent .
100% 96 hours | 96 hours in
effluent in 100% | 100%
effluent effluent
31 | Manganese (as Mn} 2 mgll 2 mgfl e 2mg/
32 | Iron ( as Fe) 3 mgll 3 mg/ — -3 mgit
33 | Vanadium (as V) 0.2 mgl 0.2 mg/t R 0.2mgfl
34 | Nitrate Nitrogen 10 mgh — B 20 mgfl

DepUW C0Ob
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N4 HA
= CONSENT ORDER '
, ?‘jﬁ;_ .
o NATIONALAMBIENTAIR QUALITY STANDARDS
: Time Concentrate of Amblent Air
. Pollutants Weighed | _
°. ' Average Industrial Eg:':s ica;ly :
Resldentlal, “| arqg (notified | Methods of Measurement
Ruraland | by Central ) T
- : other Arez | Government)
@1 @ @ 3) ) . 8 @
1. Sulphur Dioxide (SQ,) Annual* 50 20 -Improved westand Gaeke
fm? : : ' :
. ¥ 24 Hours** |80 80 - Ultraviolet fluorescence-
2. Nitrogen Dioxide Annual* 40 |30 - Madified Jacob & -
| (NO,) ng/m® R N Hochheiser (Na-Arsenite)
, : 24Hours ™ {80 80 - Chemiluminescerice
3 Particulate Matter (size | Annual” 60 160 | ~Gravimetric
: less than 10 mm)or - . : TOEM - '
PM,ug/m? 24 Hours** | 100 100 - Beta Attenuation
4. Particulate Matter (size Annual 140 40 - Gravimetric
less than 2.5 mmj) or ' TOEM
. PM, ng/m®> 24 Hours 60 80 - Beta Attenuation
5. Ozone (O,) uglm® § Hours ** 100 100 - UV Photometric
' ; - Chemiluminescence
o 1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) ug/m® Annual* 1050 0.50 -AAS/ICP method after
: ' sampling on EMP 2000 or
_ 24 Hours** | 1.0 1.0 equivalentfilter paper.
: ' : - ED-XRF using Teflon filter -
7. Carbon Monoxide 8Hours ** 02 02 - Non Dispersive Infra Red
' [ (CO) mg/m?® ' ' (NDIR) -
' _ : 1Hours*™ | 04 4 Spectroscopy
. 8. Ammonia (NH,) ug/m® Annual*. 100 100 -Chemiluminescence -
g A ' . - Indophenol Blue Methiod
_ 24 Hours** | 400 400 '
9, Benzene (C,H,) ng/m* Annual 105 05 -Gas Chromatography .
: o - based continuous analyzer
~Adsorption and Desorption
_ . followed by GC analysis
10. Benzo (a) Pyrene Annual * 01 jo1 - - Solvent extraction followed
{BaP)-Particulate by HPLC/GC analysis
phase only, ng/m?
o Arsenic {As), ng/m® Annual* 06 06 -AAS/ICP method after
: S sampling oh EPM 2000 or
: _ : : equivalent filker paper.
1. Nickel {Ni), ng/m® Annual* 20 20 - AAS/ICP method after
- ' sampling on EPM 2000 or
equivalent filter paper.

L L

Annual arithmetic mean of minimum 104 measurementsin a year ata particular site taken twuce a week 24

hourly at uniform intervals.
" 24 hourly or 08 hourly or 01 hourly monitored vaiues, as applicable, shall be complied with 98% of the time

in a year, 2% of the time, they may exceed the limits buj not on two consecutive days of momtonng
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Revised Guidelines for Development of Basic Infrastructure of Gypsum

1.0

2.0

Handling and Storage on Railway Siding and Stack Yard.

BACKGROUND

Phospo-Gypsum is generated in large quantities from Phosphatic fertilizer
industries which contains ftuoride and residual acid. In case fluoride as fluorine is
more than 5000 mg/kg in gypsum it will be treated as hazardous as per schedule 11
of the Hazardous Waste (Management, Handling and Transboundary Movement)
Rules, 2008. These chemicals leach to soil and water when stacked in open and
exposed to rain. Fluoride and acid in the Phospho-gypsum has high probability of
gefting leached to soil and water bodies thus, its safe handling is of utmost

importance for prevention of soil and water contamination.

At the same time, Phospo-Gypsum has various utility in the field of agriculture for
neutralizing alkalinity and cement manufacturing as a raw material. Utilization of
this waste product in the above process offers opportunitics for relieving pressure

on environment as well as recovering economic value from the waste.

It is thus imperative that this bulk waste should be transported and handled
properly at intermediate locations of storage before it reaches its destination for
end use. Stack yards and railway-sidings are the bulk handling points which pose
significant risk of contamination, thus needs special attention for precautionary

measures while handling gypsum.

These guidelines are prepared for adoption by railway sidings and stacking
yards meant for handling gypsum from phosphatic fertilizer plant, for
prevention of environmental degradation during handling, storage and

transportation of gypsum,

DEFINITIONS

i) Stack yard
Stack yard means gypsum stack yard over an area, which is used for receipt
and storage of gypsum either for a short period or long period before
despatch. However, this would not include stacking inside plant premises

where it is generated / used.

Revised Guidelines for Development of Basic Enfrasfructure of Gypsum Handling and

Storage on Railway Siding and for Stacking Yard

142



ST

December 2013 @

ii) Railway siding:

A railway siding is a place / area which is used to receive, témporarily store
and load / unload gypsum in rakes before despatch.

3.0 LOCATION

3.1

32

Location of the stack yard should be such that there is no public
inconvenience for parking or movement of vehicles.

The applicant shall obtain a NOC from Sarpanch following a gram sabha if
it is proposed in a rural area or obtain NOC from the concerned ULB in
case of urban area.

40 FACILITY

The following facilities shall be provided in railway siding and stack yard

4.1

42

43

44

4.5

Leachate collection and treatment facility shall be provided to collect any
leachate and/or run-off and then the leachate or run off will be adequately
treated to meet the following standards as notified under Environment
(Protection) Act, 1986.

pH-55-85
Fluoride (F) - 2.0 mg/l.

Phospo-Gypsum shall be stored on impervious surface either lined or
concreted as per the construction guidelines in succeeding section-5.0.

Storage shed will be provided with a roof in those railway siding and stack
yard operating during 15™ June to 31 October, so as to protect gypsum
from being exposed to rain. The storage capacity shall be adequate to store
an inventory of at least seven (07) days.

Washing bay shall be provided to wash the wheels of the vehicles used for.

transportation of gypsum and the wastewater shall be treated in the
treatment plant to meet the standard stipulated at point No 4.1,

Surface water drainage system shall be provided to remove all storm water
during monsoon.

5.0 CONSTRUCTION

5.1

LINER PROVISION

A single liner at the base and side of the siding and stack yard shall be
provided to make the site of storage impervious, so that leachate is
prevented to contaminate groundwater. This will have the following
minimum specification:

Revised Guidelines for Development of Basic Infrastructure of Gypsum Handling and

Storage on Railway Siding and for Stacking Yard
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* Compacted clay / compacted amended soil of thickness = 450 mm, with
coefficient of permeability k = 1077 cm / sec at the bottom.

o HDPE liner of thickness =1.5 mm above the compacted clay / amended soil
evenly laid down and properly anchored to prevent any slippage.

¢ Compacted clay / (_:ompacted amended soil of thickness = 300 mm with
coefficient of permeability k = 10 cm / sec as the top layer.

300 mm
1.5 mm HDPE Lining
A e R e .
450 mun REEBLER s e — Compacted Clay /
A AT L LA P4 ety e AR LT A TG RS VR
e T e Compacted amended
soll
Figure-1: Cross Sectional view of the Liner Provigion
OR
CONCRETING

. The storage surface of the siding and stack yard shall be concreted with
M25 grade concrete (Main Course of 150mm minimum thickness and
wearing coat of 75mm minimum thickness) over a sub-base course with
surface drainage and collection system.

32 A boundary wall of at least 3 meter height shall be constructed along the
periphery of the gypsum stack yard to prevent the fine particles from being
carried away with air.

53 Leachate collection tank shall be constructed taking the following in to
consideration.

* Average rainfall of 50mm/hr shall be considered for designing the drains
and leachate collection.

* The leachate collection tank shall have adequate capacity to store at least
5-6 hour of heavy rainfall.

Revised Guidelines for Development of Basic Infrastructure of Gypsum Handling and
Storage on Railway Siding and for Stacking Yard
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7
7 Storage Area Garland
/ “Drain
.I'.,eﬂch-.jte l od
|8 oltl:;ﬂon D ——

6.0

6.1

6.2

6.3

6.4

6.5

6.6

Figure-2: Schematic diagram of the storage area and other facilities

54  All entry points internal roads and loading / unloading areas must be made
road worthy for movement of heavy vehicles by using low permeability
material (e.g. concrete or bitumen) and be cleaned regularly to minimize
potential for dust generation and off-site impact.

OPERATING PRACTICE

Under normal circumstances all activities like stacking, loading and unloading of
gypsum in open at the intermediate transit points shall be suspended during
15" June and 31% October. During this period gypsum can be transported directly
from gypsum pond of the generating unit to point of use.

However units having covered shed can handle gypsum during 15% June to
31% October with a condition that under no circumstances gypsum shall be stored
outside the shed.

The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.

During rain stacked gypsum shall be covered with tarpulin sheets to prevent
washing during rain.

During transportation of material by trucks / tippers / wagons through public roads,
the wvehicles shall be properly covered with tarpaulin sheets and shall be
transported in safe speed. The trucks / tippers shall have sufficient free board.
Spillage of material on public roads shall be cleared immediately on occurrence.

Proper house-keeping at the material storage areas, loading & despatch areas,
service facilities, etc., shall be practiced.

Revised Guidelines for Development of Basic Enfrastructure of Gypsum Handling and
Storage on Railway Siding and for Stacking Yard
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ANNEXURE - 1L

22 146
ANNUAL RETURNS

Name of the unit Nergundi Railway Siding(NRG)
Address Po: Nirgundi

Telsil: Tangi

Dist: Cuttack
Telephone No 0674-2492945
E-mail:

srdemkur@gmail.com
RO/CTCICTO:24/14/APC/WPC dtd.03.04.2023

Consent valid up to : 31/03/2024

Consent order No

Statement of loading at NRG item wise from April 2022 to March- 2023.

SINo | Months Type of Opening | Receipt | Dispatch | Closing | Remark
material stock stock
I. April-22 COAL 86934.1 86984.1
2, May-22 COAL -—- 34004.2 | 84004.2
3. June-22 COAL 68471.3 | 684713 -
4, July-22 COAL 102946.8 | 102946.8 -—
5. Aug-22 COAL 111593 111593 ---
6. Sept-22 COAL -— 56629.6 | 56629.6
7. Oct-22 COAL - 98353.5 | 98353.5 -
8. Nov-22 COAL -— 1711683 | 71168.3 -
9, Dec-22 COAL — 48563.2 | 485632
10. Jan-23 COAL -— 43450.5 43450.5 -— —
I. Feb-23 COAL 62420.8 | 62420.8
12. Mar-23 COAL 86705.4 86705.4 - .

Certified that the above return is for the period from April-2022 to March-2023 at Nergundi

(NRG) Railway Station.

Date: 1%.04.2023
Place: Khurda Road

7
W

v

Signature gryvae Wl wia:

Designation Asst. Comml. Manager

[Owner or h@uﬁ?ﬁ@i’

E. Co. Rly., Khurda I?g:d

Scanned with CamScanner



e of the unit

. ;;{ddress

Telephonc NO

{E-mail:

~onsent order NO

ANNUAL RETURNS

29

Nirgundi Railway Siding(NRG)
Po: Nirgundi
Telsil: Tangi

Dist: Cuttack

0674-2492945

stdemburd emajl.com
RO/CTC/CTO 24/ 14/A PC/WPC
Consent valid up to : 30/03/2023

State of loading at NRG item wise from April 2021 to March 2022,

-

[ No Months | Type of Opening | Receipt | Dispatch | Closing [ Remark

i material stock stock

1 April-21 COAL NIL -~
May-21 COAL — - NIL - —
= June-21 COAL — - 44317.5 -
4. July-21 COAL 10945.5
13, Aug-21 COAL -— 33643.8
% Sept-21 COAL 25873.5
7. Oct-21 COAL 44916.7
8. Nov-21 COAL -—- --- 43043.9 —- -
9, Dec-2] COAL 44513.6
+10. Jan'22 COAL - -—- 43981.6 - ——
. Feb'22 COAL 60478.5
2. Mar’22 COAL 373619

.(NRG) Railway Station.

’iceniﬁed that the above return is for the period from April-2021 to March*2022 at Nirgundi

VT
Y
Date:20/07/22 .—ﬂ
Place: Khurda Road 3 99 . e
Signature  YETI% FTORTA® TQuH

: : Asst. Commil. Manager
Designation 25 4 ]

[Oawner or‘hg%;éﬁ%%??

Scanned with CamScanner
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ANNUAL RETURNS

,."?;}xlamae of the unit’
A ddress

Nirgundi Railway Siding(NRG)
Po: Nirgundi

Telsil: Tangi

Dist: Cuttack

0674-2492945

stdemkuricgmail.com
RO/CTC/CTO:24/14/APC/WPC
Consent valid up to : 30/03/202

- Telephone No
'::':.. E—l'ﬂali
(;onseni order No

State of loading at NRG item wise from April 2020 to March 2021.

["S No Months | Type of Opening | Receipt | Dispatch | Closing | Remark
, material stock n MT stock

=0} April-20 | Coal/Gypsum —— - 31101 -
. May-20 -Do- - - 44687.7 --- -
3, June-20 -Do- --- --- 35628.9 - -
n July-20 COAL 3992.6
s, Aug-20 Coal & .- - 19838.5 ~ee --
Clinker

16, Sept-20 -DO- --- — 19687.7 — -
=1 7. Qct-20 -DO- --- --- 327219 - ---
3. Nov-20 Coal/Gypsum -—- - 44098.9 --- -
1 g, Dec-20 -Do- -— -— 43262.9 - —
.| 10. Jan-21 -Do- - --- 7941.6 --= -
| 11, Feb-21 Coal --—- - 23070 - -—-- J
sl 12, March-21 | Coal/Gypsum --= -- 29550 —- -

H

- Certified that the above return is for the period from April-2020 to March-2021 at Nirgundi
(NRG) Railway Station.

3 Date:15/04/2021

: Place: Khurda Road

' . v“‘w
Signature P e LEL

Designation Asst. cgmml Manager

[Owner or ha%l%l@lﬁ?& S

£5:00. Ry~ Khurda da R
M d\(_,\a 4
C \\GCK}k uack

¢ De‘é“ \’{ec oratle, Cu

Scanned with CamScanner



In the matter-of ;

.In the matter of:

:fesa'nte% couﬂ :
B. 0-.

(365

IN THE HIGH COURT OF ORISSA, CUTTACK.

In matter of :

ANNEXORE -

(Original Jurisdiction case)

W.P.(C) No. f‘S’S*:.

_ | O’JQQ"?C&
Code No. QWD

An application under Article 226-and 227 of the constitution of India.
| And |

An application praying for lsSuance of preventive directives to the

opp. part:es more specifi caﬂy opp. partses no 3 & 4 railway authority

| to stop andfor to shift Loadmgiumoadmgidumpmg of Coal,

Gyp_sum, Kinker, A_ustr_aita Dust & lron ore.etc at Nirgundi railway

siding from Bilteruan 9ilfage_prérﬁises to any d_thef suitable place in

order to save and protect health ‘& enviranment of Bilteruan & other
villagers and to prevent heaith hazards sustained due to Dust, Air,
Mud, Water, Soil, Noise pollution through illegal Loading/Unloading/
dumping at Nirgundi railway siding just.adjacent to the old N.H 42
and to ethré protection of heaith & environment of Bilteruan &
other villagers, In view of apprehended loss.

; And |

_An apphcatron praymg for_ preventwe measures against the law

violators for the wolat’an Gf'statutory pravisions of National pollution |
prevention law @nd policy and state pollution control board
guidelines with regard to sustafnable development of the health &
environment of Bﬁ{‘em'_éﬁ“&?ofher villagers. | |

Daputy Collector{Judicial)
Collectorate, Cuttack
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In the matterof: -

Db

Ramesh Chandra Bhoi , aged about 38 years
Slo-Late Sitanath Bhoi o
' Village-Bilteruan, PO-Harianta -

PS-Tangi, Dist-Cd-tféck—'?SéO?ﬁ. : | o Patitioner.

Versus

. State of Odisha represented through the sscretary Revenue and

Disaster Management , Odisha, Bhubaneswar, AtPo-Odisha

;'Secretanate P S: Ehubaneswar Dist Khurda
Chalrman of State poliutlon Controi Board,
| Odlsha Bhubaneswar (Department cf Forest & Environment,

Govemment of Odisha)

At-Paribesh Bhawan Ai1 18, Nn!akantha Nagar Unit-VIH

Bhubaneswar—?51012 DiSt Khurda

. The lesnonai Raﬂway Manager

East Ccast Raulway Diws]on, Chandrasekharpur
Bh ubaneswar Odlsha-7510‘! 7

. Statron Master—cum-Supermtendent of Nirgundi Railway Station ,At-

Nirgundi Railway Sta-ttpq-,E?O—Hananta,PS—Tangl. Dist-Cuttack-

754025,

. Managmg Director,

M/s. Ortssa Mming Ccrparaﬁon Ltd Bhubaneswar
OoMC House Bhubaneswar,ﬁ)istnct-}(hurda

. Coliector-cum-Distmt Mamstraie Cuttack.

At/PolDist- Cuttack

. Regionatl Tfanspart Gfﬁcer Cuttack.
| At/PO-Chandmlchowk Brstacuttack
. Tahas;!dar . Tangi Chou&War Tahasil ,<Jagatpur

AYPo/Ps- Jagatpur B1si- uutﬁaok

| }H»M/FJ

Oaputy Collectar{Judicial)
Collecterate, Cuttack



9. Kirtan Nanda Panda agéd -about 61 yeafs S/o-late Gouranga
Charan Panda M/S. Panda & Brothers,
At-Manguli, Pc-Hananta Ps-Tangi, Brst—Cuttack-754025
~10. Jayant Kumar Pradhan aged about 52 years
Propriter of Pradhan & Pradhan Transport AtfPo—Slkharpur
Ps- Madhﬂpatna,:Dist_-Cu%ack-:?SSOQS.
(9 & 10 are Transporters and Commission Agents)
| | ... Opposite Parties.

O R R

afww@

Deputy Collector(Judlcxal)
Collectorate, Cuttack
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No.18867 of 2023

Ramésﬁ.c'handra Blibi- : o Patitioner
’ ' Mr P.C. Mishra. Advocate

| Mersus:
State of Odisha and Others .. Opposite Parties
, Ms. S. Mishrra, ASC
CORAM '
MR. }US’TICE R. K. PATTANAIK
. ORDER
21.06.2023
Order No. - - : -
Ot. 1. Heard learned counsel for the petitioner and Ms. Mishra,
learned ASC for the State. ' '
2. instant writ petition is filed by the petitioner for a direction

ta the opposite parties and i in pgrncular opposite parties Nos.3 and

4 to stop foadmg/mloadmg/dump ng of coal, iron ore etc. al
N:rgund: Railway siding situate adjoining the concerned village and

and environment of the locality.

' party Nos.9 and 10 are assigned with the siding work for which

to some other suitable place it is also cfaimed that representatron
has been submitted to the Chairman, State Pollution Contro! Board,

Odisha, Bhubaneswar and to other authori’r_iigss;,-und"er.' Annexure-1,

Deputy Collector(Judlcsal)
Collectarate, Cuttack

shift it to some other place in order to save and protect the health -

3. - learned counsel for the' petitioner submits that opposite

“there has been emironmentai'.'po'i-mtien and therefore, such loading/.

unioading / dumping at the radway fldmg is requtred to be removed

' Page | of 2.
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however, no action has been taken thereon and henc‘e.'ﬁecessaw
o !

direction may perhaps be issued in that regard.

4. _ Considering the limited prayer. Ms. Mishra, learned ASC for

that the representation under Annexure-1 ma
e authority concerned.

- _the State submits y be

‘directed to be examined far 3 decision by th
5. Without expressing anything on merits of the case, the
ce the petitioner has in the mearitime

Court is of the view that sin
which is also

submitted a representauan under Annexure-1,

addressed to opposz!e party Na.2, the: same should be examined by

decision accordmg to law keeping ‘in vi
urpose and advance the’

P

the latter for a ew the

grievance therein which would serve the p

cause of justice.

6. Accordingly, it is ordered.

7. In the result. the u}rir-pefition" starids disposed of with a

direction to- opposite party No.2 to consider. and ‘examine-the

i preierab!y wwhma beriod of six

weeks from the date of receipt of a copy of this order.

8. A certified copy of this order be granted as per rules.

SY R Patkanoit, ]

o | Page 2 of 2 -

Deputy Collecter(Judicial)
Collectorata, Cuttack
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FETEER EPABX: 2561905/2562847
m B _ Tel 2552322 2560955
R

STATE POLLUT!’N C.NTR,DL B_‘ARI .BISHA

ﬂleHﬁ 1

Bhuban‘emmr: 751012, INDIA

o 1 SHBE Date: M08+ Q0R%
Vil-L —HC- 1508 Speed Post

WHEREAS you have submitted the certified copy of the order did.21.06.2023
of the Hon’Ble High Court 6f Orissa in. WP© No.18867/2023 filed. by Mr. Ramesh
Chandra Bhoi, the petitioner along with: & copy ‘of writ petition to the Chairman, State.
Pollution Control Board, Odisha vide your représentation drd.12.07.2023, which was
received on dtd.13:07.2023.

AND WHEREAS the Hon'ble High ‘Court of Orissa vide their order
dtd21,06:2023 while disposing the aforesald writ petition at the Stage of admission
directed the Chaivman;, SPC Board, Odisha, Opp. Party No.2 to- consider and examine
the representation:dtd.03.03.2023 under Annexure-1 of the writ petition and iﬁere.af{t?&rm

passnecessary orders after-providing Gue oppsrtunity-of hearing to the petitioner as well
as affected parties and to complete the entire exercise within a period of six weeks.from
the date of receipt of the capy of the-order:

AND WHEREAS your representation dtd:03.03.2023 at Annexure-1 of the writ,
petition has been duly examined by the officials of Regional Office; SPC Board;:Cnttack.
by camying out.inspeetion on dtd 28,07.2023;

AND ‘WHEREAS:the copy of erder did.21,06;2023 of the Hon'ble High ‘Court
of Orissa, capy of vepresentation dtd.03.03:2023 at Annexure-1 of the writ petition and
copy of Inspectian Report ﬁfthe Regional Office, SPC.Board, Cuttack was forwardéd o
you along with other-affected’ parties ¥ide Board's. lotter No.12779 drd.10.08:2023 with
a request to attend the personal hearing (o be taken up by the Chiet Secretary-curn —
Chairman, SPG Board in the Conference Hall of the Ghief Secretary, Lok Seva Bhawan,
Bhubaneswar at 12 Noon on 22:08.2023. In the letter; it has also been reqma_sfaarciE to

submit your viéws alongwith written subimnission, if-any.

OSPCB-LEGAL-MISC-0001-2023/1/2023 W
Deputy Collectar(Judicial)

Collectorate, Cuttack
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AND WHEREAS, the personal hesring was held on the schieduled date and time
in: presence. of you ds: well as the affected parties ... Opp: Pacties: No.% and 110, the
officials of the East Coast Railway, Khurda Road Division and officials of SPC Board;
©Ogisha.

AND WHEREAS during the personal hearing, you have submitted before the
Chairman that :due to- operation -of the: Railway Siding at Nergundi, ‘there is dust; air,
‘water, noise and sol) pollution and thereby you are affected by the same and prayed for
shifting of the said Railway Siding to some otlier suitable location.. It is-also submitted
by you that the Railway Siding of Nergundi, which has been established in vialation of
the Siting Guidelines prescribed by the SPC. Board on did.16:04.2010' namely
“Guidelines for Envirenmental Managemignt -in Mineral Stack Yards ‘and Railway
Sidings” partieularly para-<4-of the said guidelings. Copy of the:said guidelines has also

been annexed as ‘Annexure-2.of the writ petition.

- AND WHEREAS the officials of the Regional Office, SPC Board, Cutrack
during ifispeceion o drd.28:02:2023 have dealt this aspect and observed that the siting

condition relied upon by you at Annexure-2 of the: writ petition is enly applicable to

Mineral Stack Yard and not for Railway Siding, Otherwise also ‘the said guidelines.
under the Column at para-2 — Applicability provides that “The raihway-sidings, stack-
yards and clusters of stack-yards of minerals, which are already established and
-operating prior to e date of Boord’s Resolution i.e: 16,02:2008 are required to only

-obtain consent toroperate from:.the-Bpard®:

AND WHEREAS Sii Amitesh :Anand, Senfor Divisional Comimercial Manager,
East Coast Railway, Khurda along with Moliamied Zakiruddin, Comercial Inspecter
during, the personal hegaring made a power point presentation on the action plan for
Nergundi Goods. Siding of East Coast Railway, Khurda Road Division, which shows.
that the: date of operation. of the Railway Siding is much prior 1o 16:02.2008 lLe;; the
formation of guidelines by the SPC Board, Odisha and therefore, they are not required to
obtain Consent to Establish from the SPC Board and only Consent to Operate is
necessary for the Railway Siding underthe provisions.of ‘Section=25/26 efwatgr (PCR)
Act, 1974 and Section-21 of the Al (PCP) Ac, 1981. It is also further-submitted by Sri
measures in'the.year 2016, which hassbeen dealt in the Action Plan, Thar apart, recently
the following pellution control measures:-ate also taken:

@  Plantation activity done regularly

OSPGB-LEGAL-MISC-0001-2023/1/2023

Deputy Collector(Judiel-r
Collectarate Cuttack
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@i}y  Temporary boundaty wall — Available

(i) Separate entry has biden provided. towards CTC end abserving all safety
norms,

fiv). Second hore well - Available in the ;goods: shed area for sprinkling of
waters from R/8 side.

ray = 02 Nos, of Fog Cannon dust suppression system has

been procured to tackle the problem of air berne-dust particles generated

by govds shied activiey and builk material handling.

Fog mist: ¢

)

Ini addition o:this S Anand sibsiitted that they have proposed in the action plan
for long term pollution contrp] measuresas detdiled in the said action plan and app“ruvai
of the budget plan is nnder cansideration by the: railway authcn'lty Copy of the Long

Term Pollution Control Measures referred above is enclosed as ANNEXIIRE-A.

AND WHEREAS. the officials of Regional ‘Office, SPC Board; Cuttack in the
inspection report carried out on 28.07.2023 have: also: indicated that the Nevgundi
Railway Siding has takenithefollowing air pallution control measures fo contral fugitive
emission in the siding area..

()  The raibway siding has provided bouridaiy wall of 3 metet height and 750

meters lengthiar both'sid of e siding avea.

()  The railway siding avea has been concreted to reduce fugitive emission
due to-movementof vehicles during handling of materials,

(i) Moveable Rotary water sprinklers of 25 numbers have been provided
inside the siding. area for fugitive: dust suppression. during storage and
handling of matexials. |

(iv)  Four numbers of mobile water tankers of capacity 12 KL (L No.) and 6
KL (3 Nos.) are used fordust siipprassion in thé railway siding area,

On the day of inspection ambient air quality monitoring was also: conducted at
two locations of the railway siding Te. near Pump House and near Station Office
Building. and the result of analysis eport reveals that the concentration of Pifo was
within the: preseribed standard. Copy of the-said veport has already been comimunicated
to you in‘the-letter Ne.12779 did.10.08.2023 along with the inspection report;

AND 'WHEREAS the Inspecting Officers after carrying out the inspection on
1:28.07.2023 have made the following:conchision.

OSPGB-LEGAL-MISC-0001-2023/1/2023; M‘/
. Deputy CHllect (Judiciai)

Coﬂectorafo Cittank
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a. ‘The guideline dtd16:04.2010 annexed with Annexure-2 of the writ pedition,
50 faras sining consideration:at para-4 of the guideline is not applicable in
the instant case since: the sitting consideration is only applicable for mineral
stack yard and not for railway siding.

b. Further, the “Guideline for envitonmental management in mineral stack
yards aid sailway sidings” was first issued by the Board vide-Jetter No.9718,
did.24:04.2008 and subsequeny the guldeline was amended on 16.04.2010.
However on verification of record it ‘was observed. that Nergundi Raflway

Siding is fit operation prior 1o the formation of the-first guideline.

c. As per the para-2 of the guideline “the raillway siding, stack yards anc
clusters of stacl yards of minerals, which are already established and
operating prior to the date of Board’s Resolation ie. 16:622008 ate
required to only obtain Cunsent to Operate from the Board”.
Acéordingly, the Nergundi Railway Siding has obtained its first consentto
operate from' the Board vide létter No:254 dtd.02.02.2013 and it is'operating
with valid consent to pperaté from the Boatd.

AND WHEREAS the Hor'ble NGT, EZB, Kolkata is:also in seisin of the matter

vegaiding illegal operation of stack:yard of the vailway-siding at Nergindi by the Bast

Coast Railway and the committee ‘constituted by the Hon’ble: Tribunal ‘comprising of

Magistrate of his nominee not below: the rank of Addl. District Magistrate will visit the

site and submit their report. The Colleetor & DM, Cuttack, who is the Nodal Officer, has

fixed the date-of nspection tg 25,08.2023 and the matter s posted to dtd.06.09.2023 for
further hearing.

NOW THEREFORE, in, pursuance of direction dfd.21.06.2023.0f the Hon'ble
High' Court of Orissa, the- representation dtd.03.03.2023 at Annexvre-1 of the writ
petition, £opy-‘af nspection-eport ofoificials of Regional Office; Cutrack carried out on
did.26.07.2023:and after heating tié submission of the respective parties and after going
through the guidelines formulated by the: SPC Board, Odisha annexed as Annexure-2 of
the writ petition, the following:decisions are taken.

f) @ 5o faras the prayer of the petitioner for shifing of the railway siding to
W/&/‘iﬁﬁ/ some other suitable location js:not considered since the ratlway siding is
Deputy Coflecmr(.‘_ludicial)

Coirectorate, Cuttack :
OSPCB-LEGAL-MISC-0001-202371/2023
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the 'SPC Board and the siting condition stipulated i the said guidelinesis
of the minetal stack yards &hd fot for railway siding.

()  But keeping in view the: envirorimerital aspect, it has been decided tg
issue appropriate ditection to the raflyay authority to implenientahe long
term mgasuyes as indicated in thie Aetion Plan for Nergindi Soods Siding
annexed @s ANNEXURE-A for abundant protection and further
improvement of the environmental quality of the area in the public

interest.

(iif) OSPCB shall monitor the: progress of the pollution. control measures at
least ance: on. random’ hasis in every quaiter for néxi one year/ for a
period as-decided by the Board and take appropriate measirés i case of
violations' of conditions/ guidelines prescribed by the State Polhition

- Contrel Board,

Chief Secretary-and Chairman
Encl: As above

T0

Ramesh Chandra ma

Odisha— 754@25”

mEMONO. 1 BH B8 pae 24 B8. 2033 By Speed Post
‘Copy along w:th topy of

enclosure forwarded to The Sr. Divisional
Commercial # KUR, Office of the onal. R&ﬂway Manager (Cummem.al), East
Coast Railway, Khurda Road Divisich; Jatni, Dist-Khurda, Qdisha ~ ) 1 Kirtan
‘Nanda Panda, Sfo— Lateﬁourang haran Panda Mfs Pandaf.&- Brethets, A{ Manguil
witie _;-33 Odishia: for infurmanan and ne;:essary

%HW MEVBER. '-ECRE‘%'AM

Deputy Cohe
Collectorate

aCHOH )
Encl: As-above;

OSPCB-LEGAL-MISE-0001-2023/1/2023

Cler(dudicial
. Cuttack
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_ Copy along ‘with copy of enclosure forwarded to the Regional Officer, SPC
Board, Cuttack for information and necessary sction. -
Encl: As above,

{ SECRETARY

Deputy Coflector(Jud:cial)
Collectorate, Cuttack

OSPCB-LEGAL-MISC-0001-2023/412023:
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Ry :%‘i&*ékf\&t-ﬂsfu fooid
Platform. W, arf pping of whatf to platfarm. 4
R T e 48,04 KAt 'jrecord tdom {5 3C4 Mtv}, inéaﬁhé hall (10.3( 5 Mtr) with: aftached
Goods shied Office v fhltarss, Cabinets elsciricfttings ete3) Al conditioning, water fiteretcs
Pucéa ClEculating drea. i thln the gopis shed wit Jdratnage andTighting facility for. bettertruck: mobHity.
All weather-approach-road Constructionof Appmach road: Three lane RCC Road with: dranage ani lighting facility
P T it1s required to demarcats the: gnods shed premises by coristructing Boundary Wali all airouml the pramisesslong with: seurity roomiat entiy/i emt
Boundary Wall gate. w;_
Diainage-system Provi“slon of Rcc dra :‘n adracenl' to: huu'nd arvwall & Iqédlng prafform ﬁtnngmiih the frack -
Water Sprinkler
e rfrcmsmh of dust screewu;all’s* [wind hrealétng barriersalo ng: wﬂ:h gea—net scveans) al‘ong pe'r’?phery of the premises:with adequate- helght towards -
Dustigcrgen wall seatian bulldiig,
LN
10 Sedinentation tank Proylsion.of: Sed’fmgnta_f!on ianfc fowards:pollution contral measures:
» ‘Merchant roomt Merchavt roor[6 XS Sitr) !AY ] §d timj B .moder_r; *ollet, wash room, verands;: arrnksqg,water, ale conditionling;corpotate stgle durable furmfture,
a2 ) Witn attdched to il Inguiratér for lagiesiatbionrers:
13 uency of the gou ds shed. 2) Provis:on of Eold: drink ﬁé%ter.
4 : i,
15 L,rglgling
16 Parking shed
17 Wagon Repair Room _
" oETV

(P Baged)

cul""ting area and will vemaly futictional 24%7
odsd"ssljj% with lighting facility far detéctionof uneveh
prowﬂed at tha exlt route tuwa rds pbliution co; itroj measures.

inondastsup 151 of altberne dust particles genesated by godds shed’ .
Ide -on Eleetricaf ﬁoadtieaning Machfne/RQad Swegper’

‘ha diing: facllity | ‘Poitd r“b'eIt fér ixan 8 of gga‘gélccng]gnm Wit
elesning maching with shed 1.&.JCB'Skid steer loader for cleanlng of track, | g

19 Au'to,ma'tad_Whe.elﬁwashing;s"ysfam

20 Machiriery

dicial)
Daputy Cotlector(Ju
lp()HO(tOTB!(’ Cuttack
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* Tel: 0671-2314255
E-mail: rospcb.cuttack@ospcboard.org

Website: www.ospcboard.org

OFFICE OF THE REGIONAL OFFICER, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA}
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No. d MBI ISY-755 | Date_ A M- 13 - 202

OFFICE MEMORANDUM
In consideration of the qnliné application No.3903284 for obtaining Consent to Establish
for M/s. SENDOZ IMPEX LIMITED, the State Pollution Control Board is pleased to convey its
Consent to Establish under Section 25 of Water {Prevention & Control of PolIutibn) Act, 1974
and Section 21 of Air (Prevention & Control -of Pollution) Act, 1981 for Stacking of following

mineral with quantity:
Stacking of Coal of quantity 22,500 MT at any point of time

At: Mouza : Alana on Plot No. 287 & 310 of Khata No. 142/24 over an area of Ac.
0.66 dec. & Ac. 1.84 dec. respectively), Plot No. 218 of Khata No. 142/43 over an area of
Ac. 0.42 dec., Plot No. 286 of Khata No. 21 over an area of Ac. 0.20 dec. (Total Stock yard
area of Ac. 3.12 dec), Ps: Choudwar, Tahasil: Tangi- Choudwar in the district of Cuttack

with the following conditions.

1. This consent to establish is valid for the product, method of stacking and capacity
mentioned in the application form. This order is valid for five years, which means
the proponent shall commence stacking activities for the proposal within a period
of five years from the date of issue of this consent to establish order. If the
proponent fails to commence stacking activities for the proposal within five years
then a renewal of this consent to esfab!ish shall be sought by the proponent,.

2. The unit shall apply for grant of consent to operate under Section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 of Air (Prevention & Controf
of Pollution) Act, 1981 at least 3 (three) months before the commencement of stacking

and obtain Consent to Operate from this Board.

3." This consent to establish is \Su.bjeét- fo statutory and other clearance from Govt. of
Odisha and/or Government of Inéia as and when applicable.

oy
ACS
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SPECIAL CONDITIONS:

A. GENERAL:

1. This consent to establish granted under Section 25 of Water {Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
shall be subject to Trade License. issued under Odisha Mineral (Prevention of Theft,
Smuggling and Hlegal Mining and Regulation of Possession; Storage Trading and
Transportation) Rules 2007,

2. Industry shall undertake plantation of-indigenous species of at least two rows all along
. the plant boundary and in vacant spaces. .

3. Unit should not stack any materials within 100 meters. from Né‘tic’)nai Highway and
necessary space should be provided within its stack yard premises for parking of trucks /
T:ppers etc. to be used for transportations to avoid any parking on NH & subsequent

traffic jam.

4, If the unit shall establish stack yard in a cluster and collectively liable for complylng with
the conditions stlpulated in the guide line for environmental management in mineral
stack yard.

5. The industry shall abide by all the provisions of Envnronment (P) Act, 1986 and Rules
framed there under.

6. The Board may impose further conditions or modify the conditions as stipulated in this
order during installation and /or at that time of obtaining consent to operate and may
revoke this order in case the stipulated conditions are not amplemented and/or

' ;nfonnatlon are found to have been suppressed/wrongly furnished in the application
orm

B. WATER POLLUTION:

1. The stacking areas (bays) should be concreted / stone pltched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

2. Run off from roads, stacklng areas shali be channeltzed through storm drain in to settling
tanks of adequate capacity to prevent the fine particles from being carried away with
. surface run off to nearby area!water bodies

3. Unit has to provide proper Toilet facilities with sepnc tank followed by soak pit for
labourers within stack yard" premlses to avoid any unhygienic conditions in its
surroundings. . _
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C. AIR POLLUTION:

1.

The unit has to provide 3 meter .height beundary wall all along its boundary to prevent
the material getting air borne and the height of material within storage areas must be
kept betow the height of the boundary wall.

The whole stack yard should be divided into number of bays with at least 2 feet height
toe wall at three sides leaving the fourth side as entry side to prevent spilt over of
materials beyond stacking area.

All mineral storage areas containing fine or dusty materials must be either covered with
tarpaulins when not in use or fitted with Automatic fixed fype water sprinkling systems.

D. SOLID & HAZARDOUS WASTE:

1.

The unit shall dispose the solid wastes, generated if any, in an environmentally friendly

- manner and in no case such waste shall be disposed of outside of its premises.

To,

Mr.

[Ror™
REGIONAL OFFICER

Siddharth Poddar, Director,

M/s. Sendoz Impex Limited,

At: 634, Marshall House,
33/1, N.S. Road,
West Bengal- 700001 _
Memo No., QV\ 53 ___/Dtd. QW\&&G&\
~opy forwarded to: B '
1. Member Secretary, S.P.C. Board, Odisha, Bliubaneswar
2. Coliector & District Magistrate, Cuttack _
3. General Manager, District Industries Centre, Cuttack -
4. Mining Officer, Cuttack Circle, Cuttack L
5. Copy to Guard file. : : ﬂ;bnﬁj\y

REGIONAL OFFICER
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v Tel: 0671-2314255

E-mall rospcb.cuitack@ospeboard.org
Website: www.ospcboard.org

ODISHA OFFICE OF'THE REGIONAL OFFICER CUTTACK

@ STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

7 586, SURYAVIHAR, LINK ROAD, CUTTACK-753012
N 2FT _ssvres Date_RY 1/

OFFICE MEMORANDUM

in consideration of the onhne application No. 2332074 for obtaining Consent to Estabiash
for M/s. Godavari Commodltles Limited, the State Pollution Control Board is pleased to
convey its Consent to Establish under Sectlon 25 of Water (Prevention & Control of Pollution})
Act, 1974 and Section 21 of Air. (Preventron & Control of Pollution) Act, 1981 for Stacking of
following mineral with quantlty

" Stacking of Coal of quéntity 6,225 MT at any point of time

On Plot No. 330 and 332 of Khata No. 8 and No. 60, respectively (Stock yard area
of 0.83 Acres), Mouza Alana, Po: Mangul[, Tahas:l Tangi-Choudwar, PS; Choudwar in
" the district of Cuttack with the following condltlons

GENERAL CONDITIONS: | | |
1. - This consent to establish is valid for the product, method of stacking and capacity

mentioned in the’_applicatidh form. This order is vaiid for five years, which means
the prbponen_t shall commence stacking activities for the proposal within a period
of five years from the date of issue of this consent to establish order. If the
proponent fails to commence stacking activities for the proposal within five years
then a renewal of this consent to establish shali be sought by the proponent.

2. The unit shall apply for grant of consent to operate Under Sectlon 25/26 of Water
(Prevention & Control of Polluhon) Act, 1974 and Section 21 of Air (Prevent:on & Control
of Pollutzon) Act, 1981 at least 3 (three) months before the commencement of stacking

* and obtain Consent to Operate from this- Board

3. This consent to estabhsh is subject to statutory and other clearance from Govt. of
Odisha and/for Government of India as and when app!lcable
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SPECIAL CONDITIONS:

A. GENERAL

1.

This consent to establish granted under Section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Contro! of Pollution) Act, 1981
shall be subject to Trade License issued under Odisha Mineral {(Prevention of Theft,
Smuggling and flegal Mining and Regulat:on of Possessmn Storage, Trading and
Transportatlon) Rules, 2007.

lndustry shall undertake plantatron of lndlgenous species of at Ieast two rows all along

-the plant boundary and in vacant spaces. -

Unit should not stack any materials wnh-m 100 meters from National Highway and

. necessary space should be provided within its stack yard premises for parking of trucks /

Tippers etc. to be used for transportatlons to avord any parkmg on NH & subsequent
traffic jam.

If the unit shall establish stack yard in a c1uster and collectively liable for c'ompiying with

the conditions stipulated in the guide line for environmental management in mineral

stack yard.

The industry shall abide by all the prows:ons of Environment (P) Act, 1986 and Rules
framed there under.

The Board may impose further conditions or modify the conditions as stipulated in this
order during installation and /or at that time of obtaining consent to operate and may
revoke this order in case the stipulated conditions are not implemented and/or
;nformation are found to have been suppressedlwrong!y furnished in the -application
orm

B. WATER POLLUTION:

The stacking areas (bays) should be concreted / stone pitched with proper gradient to
channelize the runoff into storm dram and to prevent ground water contamlnatlon

Run off from roads, stacking areas shati be channellzed through storm-drain in to settling
tanks of adequate capacity to prevent the f' ine particles from being carried away with

surface run off to nearby area/water’ bodles

Unit has to prov:de proper Toilet facmtres with septrc tank followed by soak pit for
labourers ~ within stack | yard premrses to avoid any unhyglenrc conditions in its
surroundings. , :
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C. AIR POLLUTION:

1. The unit has to provide 3 meter height boundary wall aji along its bouhdary to prevent
. the material getting air borne and the height of material within storage areas must be

kept below the height of the boundary wall.

166

2, The whole stack yard should be-divided into_numbe‘f of bays with-at least 2 feet height |

- toe wall at three sides leaving the fourth side as entry side to prevent spill over of

materials beyond stacking area,

'D. SOLID & HAZARDOUS WASTE:

1. The unit shall dispose the solid wastes, generated if any, 'in an environmentatly friendly

manner and in ne case such waste shal| be disposed of outside of its premises.

REGIONAL OFFICER

To,
Sri Kamal Singh Bhutoria, Director,
M/s. Godavari Commodities Limited
At: Alana, Po: Manguli,
Dist: Cuttack

Memo No. /%> 101, 25/ o
Copy forwarded to: 7

. Member Secretary, S.p.C, Board, Odisha, Bhubaneswar
Collector & District Magistrate, Cuttack
General Manager, District Industries Centre, Cuttack
Mining Officer, Cuttack Circle, Cuttack ) ' A“&*

Copy to Guard file.
A

REGIONAL OFFICER

A wa

All mineral storage aréas containing fine or dusty fnaterials must be either covered with
tarpaulins when not in use or fitted with Automatic fixed type water sprinkling systems.
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5 Tel: 0671-2314255
E-mail: rospcb.cuttack@ospcboard.org

- Website: www.ospchoard.org

OFFICE OF THE REGIONAL OFFICER, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURYAVIHAR LINK ROAD, CUTTACK-?SSD‘!Z

No. X2 _ISYTas '_ .. Dat /5/ »’/Zﬁg/
" OFFICE MEMORANDUM

| In cons:deratlon of the-online apphcatlon No. 3837001 for obtalnmg Consent to Establish

for Mis. GOBAVARI COMMODIT]ES LIMITED the State Poilution Control Board. is pfeased to
convey its Consent to Establish under Section 25 of Water (Prevention & Control of Poliutlon)
{ollowing mineral with quantlty

Stacking of Coal of quantity 7,500 MT at any point of time

At Mouza AlanaOn Plot No, 334!410 & 336 of Khata No. 147/31 over an area of

Ac. 0.30 dec. & Ac. 0.05 dec respectwely, Plot’ No. 3331402 335 & 339 of Khata No. _

147172 over an area of Ac. 0.18. dec., Ac. 0.07 dec. & Ac. 0.02 dec. ‘respectively Plot No.
337 & 340 of Khata No. 37 over an area of Ac, 0.07 dec. & Ac. 0.31 dec. respectwely (Total

Stock yard area of Ac. 1.00 dec),Ps: Choudwar, Tahas:l Tangi- Choudwann the district of

Cuttack with the fol!owmg conditions.

GENERAL CONDITIONS
1. This consent to establish is vahd for the product, method of stackmg and capaclty
mentioned in the appl:catlon form. This order Is valid for five years, which means

the proponent shail commence stacking actmtles for the ‘proposal within a period
of five years from the date of issue ‘of this consent to establish order. i the
proponent fails to commence stackmg activities for the proposal within five years
then a renewal of this consent to estahhsh shall be sought by the proponent

2.  The unit shall apply for grant of consent to operate under Sect’ion'~25/26 of Water
(Prevention & Control of Pollutiony Act, 1974 and Sectlon 21 of Air (Prevent:on & Control -

of Pollution) Act, 1981 at !east 3 (three) months before the commencement of stacking
‘and obtain Con_sent to Operate from this Board. _

3.  This consent to estabhsh is- sub]ect to statutory and other clearance from Govt. of
Odisha and/or Government of India as and when applicable.

“Act, 1974 and Section 21 of Alr {Prevention & Control of Pollution) Act, ‘1981 for Stacking of |



SPECIAL CONDITIONS:

A. GENERAL:

.

ok,

This consent to establish granted under Section 25 of Water {Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
shall be subject to Trade License issued under Odisha Mineral (Prevention of Theft,
Smuggling and lllegal Mining and Regulation of Possession, Storage, Trading and

‘Transportation) Rules, 2007.

“Industry shall undériéke ‘plant'at'ioh‘"cf"ihdi'génous 'Spééiés of at least two rows all aloh_g_
 the plant boundary and in vacant spaces. : B _.

Unit should not stack any matenals within 100 meters from- National Highway and

necessary space should be provided within Its stack yard premises for parking of trucks / -

Tippers etc. to be used for transportations to avoid any parking on NH & subsequent
traffic jam. ST I : T

If the unit shall establish stack yard in a cluster and collectively liable for complying with
the conditions stipulated in the guide line for environmental management in mineral
stack yard.

“The industry shall abide by all the provisions of Environment (P) Act, 1986 and Rules
'framed there unc_Ie‘r_.':-_-~ R o e o e

" The Board may impose further conditians o modify the conditions as stipulated in this

order during installation and /or at that time of obtaining consent to operate and may .
revoke this order in case the stipulated conditions are not implemented and/or -

information are found to have been suppressed/wrongly furnished. in the application
form. ' : - : :

B. WATER POLLUTION:

1.

. The stacking areas (bays) should be concreted / stone pitched with proper gradient to

channelize the runoff into storm drain & to prevent ground water contamination.

Run off from roads; stacking areas shall be channelized through storm drain in to settling

tanks of adequate capacity to prevent the fine particles from being carried away with -
surface run off to nearby arealwater bodies. -

Unit has'to provide- proper Toilet facilies with septic tank followed by, soak pit for

labourers.- within stack yafdi'{pjrémigés'?l to avoid any unhygienic conditions in its

surroundings.
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C. AIR POLLUTION:

Cw 1. The unit has to provide 3 rﬁeter height boundary wali all along its boundary‘io prevent
the material getting air borne and the height of material within storage areas must be
kept below the height of the boundary wall. . :

2. The whole stack yard éhpu!d 'be'divided into number of bays with at least 2 feet height
- toe wall at three’ sides leaving the fourth side as entry side to prevent spill over of
* materials beyond stacking,area._ E ' o o

3. Al mineral storage areas containing fine or dusty materials must be either covered with
arpaulins when not in use or fitted with Automatic ﬁxe’d type water sprinkling systems,

D. SOLID & HAZARDOUS WASTE:

1.~ The unit shall dispose the solid wastes, generated if any, in an environmentally friendly
Manner and in no case such waste shall be disposed of outside of its premises.

- REGIONAL OFFICER
To, S
Sri Kamal Sing Bhutoria, Whole-Time Director,
M/s. Godavari Commodities Limited, :
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,

Nuapada, Balisahi,
Dist: Cuttack _ o ‘
MemoNo. /92 o, _ssp o2,

Copy forwarded to: : : :
+ - Member Secretary, S.P.C. Board, Odisha, Bhubaneswar -
2, Collector & District Magistrate, Cuttack S
; 3. General Manager, District Industries Centre, Cuttack
4 Mining Officer, Cuttack Circle, Cuttack
s :

Copy to Guard file, _ o R}}“‘&")’*"

| T%W | . " REGIONAL déF:CER
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OFFIGE OF THE REGIONAL OFFICER, CUTTACK .
STATE POLLUTION CONTROL BOARD, ODISHA |

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURYAVIHAR LINK ROAD CUTTAGK-753012

No B\ S llSY-758 - - ‘Date_ [C’[ 53\ 5193;

- OFFICE MEMORANDUM

R 0671-2314255
E-mall rospcb cuﬁack@ospcboard org:
Website: w_.eees,bseﬂem

. '_172

In consrderatzen of the onhne app!scatxon No. 3957096 for obtaming Cansent to Establlsh .

- for Ms. GODAVARI COMMODITIES LIMITED, the State Pollution Control Board is pleased o
- sconvey its: Consent to Establish under Secﬁon 25 of Water (Prevent:en & Controi of Po!iutlon) e
~+ Act, 1974 and Section 21 of Air (Preventlon & Control of Poliution) Act, 1981 for Stack:ng of;f:,_;'&__ SEARI

B folIowmg mineral with quantaty

Stackmg of Coal of quantrty 1,000 MT et any point of time

- On Plot No. 348/399 of. khata No 147!68 at: Mouza Alana and on plot No. 134 of o
"':"’;khata No. of 34, at: mouza Neha, total area 0.65 acre (as mentioned as per apphcatson form

':' 'and other submitted documents) Tahasil: Tangi- Choudwar in the district of Cuttack with the
‘- f-followmg conditions.

- -GENERAL CONDITIONS:

..1. This consent to establish is valid for the product, method of stacking and capacity <.

. mentioned in the apphcat:on form. Thls order is valid for five years, which: means - |

S the proponent shall: commence stacking actiwtles for the proposat within a ‘period . :
| of five years from the date of Issue of this' consent to establish order. if the |
~ proponent fails to- commence stacking actwnties for the proposal within fi ive years -

then a renewal of this consent to estabhsh shall be sought by the proponent.

"2, The unit shall apply for grant of consent to operate under Section 25/26 of Watern :
R : (Prevention & Contro! of Pollution) Act, 1974 and Section 21 of Air (Prevention & Contro! - 7
of Pollution) Act 1981 at least 3 (three} months before the commencement of stackmg '

' and obtain Consent to Operate from fhie Board

' 3 ~ This consent to establish is suhject to statutory and other clearance from Govt. of =

-~ Odisha and/or Government of Iridia as and when applicable,




SPE AL COND!TIONS

A GENERAL

1.

This: consent to establish grz
Pollutlon) Act, 1974 a

...:shall. be._subject 1o Trade License. rasuec’i'" under Odisha Mineral. (Prevent:on of' Theft G
‘Bmuggling and lilegal Mining and Regulatton of Possessnon Storage, Tradlng and

Transpoftatlon) Rules, 2007.

The unit shall not stack more coa! beyond the- permlss:bte quantxty on afOresa' d"".'

. -allowed plot without obtaining prior permission from the Board. The plot No.

3481399 of khata No 147766, at: Mouza Alana and on plot No. 134 of khata No. of 34," - '

. .at: mouza Nelia of Tahasil: Tangi- Choudwar are allowed to the unit for continuity .-

of the existing operational plots and new applied plots as required for the m:mng '

- :-f - approval as requested by the unit vide its letter dtd. 16.02.2022, -

: -'B-

..~ Industry shall undertake plantation of tndrgenous specles of at Ieast tWo rows all along_:5
~ the plant boundary and in vacant spaces. ' . I

7 Unit should not stack ‘any materials within 100 meters from National Highway and

WATER POLLUTION: -~

e surface run off to nearby areafwater bodres Co : e

necessary space should be provided within its stack yard premises for parking of trucks /.
Tlppers etc. o be used for transportations to avoid any parking on NH & subsequent
-traffic jam ' '

. Ifthe unit shall establish stack yard in a cluster and collectively liable for complylng wrth'-"? L

the conditions stnpulated in_the guide line for environmental management |n mmerai_;;_j,n

“stack yard

'The industry shali ablde by all the prowsions of Envrronment (P) Act 1986 and Rules
-framed there under - o]

- The Board may. lmPose further condltrons or modlfy the condmons as stipu!ated in thrs‘{—-"
~+ order during installation and for ‘at that time of obtaining consent to operate and may <*- - =
“revoke this order in case the stipulated conditions are not |mplemented and/or

‘information are found to -have been suppressed/wrongly furnished in the application -
form.

The stacking ‘areas (bays) should be concreted / stone pitched with proper grad:ent to |

- -.. - channelize the runoff into storm dram & to prevent ground water contammatlon

' Run off from roads, stacking afeas shall be channehzed through storm draln in to settllng

tanks of adequate capacity to preverif the fine partacles from bemg camed away wrth .

--Unit has to provide ‘proper ‘Toilet- facilities with septic tank followed by soak p|t for - -
~ “labourers  within  stack ‘yard- premises to avoid any unhygiemc conclmons in :tsif"'""‘i"'f.“'"'

surroundings.




. 1 " The unit has to. prowde 3 meter helght boundary wali all along rts boundary to prevent'“*

- rn : _ o

: c. AIR POLLUTION'

the material getting air borne and the height ‘of matenal w:thm storage areas must be:
kept below the height of the boundary wall ' _ B ‘ .

2. The whole stack yard should be divided into humber of bays with at Ieast 2 feet height
- toe wall at three sides leaving the fourth side as entry side to prevent spill over, of .
materials beyond stacking area,

-3 All mmeral storage. areas’ containing fine or dusty materials must be elther covered wnth ,si- " R
: tarpaul:ns when not in use or fitted w1th Automatsc fixed type water sprmklmg systems R

. '; D. SOLID & HAZARDOUS WASTE:

e 1. The unit shall dispose the solid wastes generated if any, in an enwronmentaliy frsendly - o : f
' manner and in no case such waste shall be dlsposed of outside of its premises. R

- REGIONAL OFFICER
To,
- - 8ri Kamal Sing Bhutoria, Whole-Time Director,
- Mis. Godavari Commodities Limited,
- At: Das House, Near Saraswati Sishu Mandir,
- Po: Nayabazar, _
- Nuapada, Balisahi, E R S
" Dist: Cuttack - - S :

+:Memo.No. 31 et T /Dtd. l . 02\ 2622\

Copy forwarded to: '
Member Secretary; S.P.C. Board, Odtsha Bhubaneswar

Collector & District-Magistrate, Cuttack: :

General Manager, District Industries Centre, Cuttack

Mining Officer, Cuttack Circle, Cuttack

Copy to Guard file. . W

REGIONAL OFFICER .~ -
K0 o

\\J e,
039" clofd
G .

bW
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- Act, 1974-and: Sectlon 21 of Air (Prevention & Control of Pollution) Act, 1881 for Sta' j
o "-'_ir_-fol!owmg mmerai w:th quantity:

S 172 and 140 respectively of total area 2.99 acres (as mentloned as" per apphcatlon form and_
S fother submitted documents), Ps: Tangi Tahasii: Tangt- Choudwar in the. distﬁct of Cuttack ST
“with the following conditions. S

Vo "then a renewal of this consent to estabﬁsh shaﬁ he sought by the proponent.

:‘ 2 -The umt shall apply for grant of consent to operate under Sectlon 25!26 of Water_ s

. e*f@‘ff-r%}“ ‘«

Tel. 0671 -231 4255

E-maul rospcb.cutﬁck@ospcboardior L
S -"Website: www. q.

OFFICE DF THE REGIONAL OFFICER, CU._ TACI

: STATE POLLUTION CONTROL BOARD ODISHA

- [DEPARTMENT :OF FOREST &, ENVIRONMENT,; GOVERN]
- 586, SURYAVIHAR LINK ROAD CUTI'ACK-753D1Z

In cons:deratlon of the onlane apphcataon No. 4007087 for obtammg Consent to Estabhsh' .‘

for Mis. GODAVARI commonmes LIMITEB the. State Pollution Controt Board is pleased to

convey its Consent to Establlsh under Sectlon 25 of Water (Prevention & Controi of Po!lutlon) i

Stackmg of Coal of quant:ty 22 425 MT at any pomt of tlme

At: Mouza Nelia on plot No. 126 127,130 131° and 133 othata No.69 19Q153 111 e

' _GENERAL CONI:)!TIONS L
1. .. This consent to establish is valid for the product. methed of stackmg and capac:ty,;_-_;, Ll

mentioned in the application form. This order is valid for five years, which means' :I'_.
the proponent shall commence stacking activities for the proposal wnthin a period

~ of five years from the date of issue of thls consent to establish order, If the S
proponent fails to commence stacking activities for the proposal within five yoars,'?f"'- e

{Prevention & Control of Pollution) Act, 1974 and Section 21 of Air (Prevention & Control : i
of Pollution) Act, 1981 at least 3 (three) months before the commencement of stack:n e
- and obtain Consent to Operate from this Board. ' o

3 This consent to estabhsh is sub;eot 10 statutory and other clearance from Govt. of -

Odlsha and/or Government of India as and when apphcable

: ' N -d'-.g"\eri;) o
V& Ror(Jue=rni . e
Demcuﬁaw S

%o\\ecw‘ate‘
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This consent to est'abligh_--granfed under Secti
Poilution) Act, 1974 and Section 21 of Al (Prevention

~ Industry shall undertake plantation of indigenous species of t least two rows al along o
.. the plant boundary and Invacant spaces, | S : B

-1

- Unit should not stack any materials within 100 meters from National Highwjayfahdilj
- necessary space should be provided within ts stack yard premises for parking of trucks /-

Tippers etc. to be used for transportations to avoid any parking on-NH & subsequent -
o trafficjam, o . : , ee

If the unit shall establish stack yard in a cluster and collectively iiable for com'plyfng with

e conditions stipulated-in the guide line for environmental management in ‘mineral.
stack yard. 1

The industry shall abide by all the provisions of Environment (P) Act, 1986 and Rules :
framed there under. -~ - _ » SR

The Board may impose further conditions or rﬁodify the conditions as stipuiated in this

order during installation and for at that time of obtaining consent to operate and may
revoke this order in case the stipula_ted_ conditions are not implemented and/or

. B. WATER POLLUTION:

The stacking areas (bays) should be concreted / stone pitched with proper gradient to

channelize the runoff into storm drain & to prevent ground water contamination. - - el

Run off from roads. stacking’a_reas shal_l‘ be c‘hanneliéed through storm drain in to settling

tanks of adequate capacity to prevent the fine particles from being carried away with -~ .
- . surface run off to nearby areaiwater hodies. - - . ' ‘ R

Unit has to provide proper Toilet facilities with -septic tank - followed by ‘soak pit' for
labourers . within stack .yard premises to: avoid any unhygienic- conditions in its _

surroundings. B
’ . ’ PlT-o ’ :

_ wdicial) _ " .

mrkju : ' : o .

pe C_tO __ (;thack _ L

- Information are found to have been suppressediwrongly furnished in the application - = -
- form. S : ' _
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1.

3.

R - PP I - e el e oF et e

1.

To,

e T

AIR POLLUTION:

The unit has to provide 3 meter height b

oundary wall all along its boundaty to prevent -

the material getting air borne and the height of material within storage areas must be. . .

_kept below the height of the boundary wall.

The whole stack yard should be divided. into number of bays with at least 2 feet height

s CEAEERTL

toe wall at three sides leaving the fourth side as entry side to prevent spill over of

materiais beyond stacking area.

All mineral storage areas containing fine or dusty materials must be either covered with

tarpaulins when not in use or fifted wit

h Automatic fixed type water sprinkling Systems,

i LA i o

SOLID & HAZARDOUS WASTE:

o e e e b WL ceadin PR i

The unit shall dispose the solid wastes, generated if any, in an environmentally friéhdly

.. manner and in no case such waste shall be disposed of outside of its premises.

Sri Kamal Sing Bhutoria, Whole-Time Dire.
Mis. Godavari Commodities Limited,

REGIONAL OFFICER

ctor,

-~ .At: Das.House, Near. Saraswati Sishu Mandir,. . . . . . FET L e e s

Ol LN

Po: Nayabazar,
Nuapada, Balisahi,
Dist: Cuttack

MemoNo. 5V G /DM, [o\.

029099 _

. Copy forwarded to: _
1. . Member Secretary, S.P.C. Board, Qdisha, Bhubaneswar . .

~ Collector & District Magistrate, Cuttack -

- General Manager,iDistrict-vin_dustriesCentre. Cuttack . - - b e

Mining Officer, Cuttack Circle, Cuttack
Copy to Guard file.

REGIONAL OFFICER -

- T e prwem v e At ST S e
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Y- ANNEXURE- VL

TEL/ FAX: 0671-2314255
E-mall: rospch. cuttack@aspdaoard OTg
Websité: www.ospchoard.org

OFFICE OF THE REGIONAL OFFtCE, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

- [DEPARTMENT.OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
585 SURYAWHAR LINK-ROAD, CUTYACK-753012

178

No. g{\'\df@ !SY—?SS o pate X8 -1 - Q08 |

.89!2021}W CIAPC

CONSENT ORDER NO RglGTClCTO

Sub Consent for discharge of sewage & trade effluent under Sectlon 25/26 of Water
. {Prevention & Control of Pellution) Act, 1974 & Section 21 of Air (Prevention &
Contml of Pollutidn) Act, 1981, _

Ref:  Your Online applscatmn No 3923123 dL 25 12. 2021 for consent to operate and this
office Consent to establish order :ssued vide letter 2462/8Y-755, dt. 24.12.2021.

Consent to ‘operate is hereby granted under secﬂon 25/26 of Water (Preventuon &
Contro} of Pollution) Act, 1974 & under: secfion 21 of Air (Preventlon & Controi of Pollution)
Act, 1981 and rutes framed there underto : _

Name ofthe Industry R Mfs;..smooz IMPEX LIMITED

| .Name_,of"th'e'-Occupierr& De_sifgnaginh:"' ‘M. Siddharth Poddar, Director,

Addres's - At Mouza Alana on Plot No 28? & 310 of Khata No. 142/24 over an area of
Ac. 0. 66 dec. & Ac. 1.84 dec. respectwe!y, Plot No. 218 of Khata No. 142/43
over an area of Ag. 0. 42 dec;, Plot No. 286 of Khata Na. 21 over an area of

Ac. 0.20 deé. (Total Stack yard area of Ac. 3.12 dec), Ps: Choudwar, Tahasi:
Tangi- Choudwar. Dist. Cuttack Odisha

This consent order is vaifd for the penod up to 31 03 2026.

- This’ consent order is valld for the product quantity, specified outlets, discharge

" quantity and quahty, spec:ﬁed chunneyi stack ‘emission quantity and quality of emissions as
specified befow This consentls granted subject to the. generai and special condmons

sttpufated therem - e _

A Details of Products Manufacturad

Sl No. ___ Produmt . Quantity
1 © StackingefCoal -~ | 22,500 MT
| , SR - (At any point of time)

P.T.0
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Page 2

B.  Discharge permitted through the foliowing outlet subject to the standard

Outiet | Description of | Point of Quantity of | Prescribed
No. outlet discharge discharge standard
, KLD or KL/hr :
1 Domes'ti"c.waste “Soak pit via - .
water . septic tank
p) “Run off from | Natural naliah T pHB580
: stackyard | via settling TSS: 100
I Tank _ mg/Lit.

| 5 Emissibn permitted through the: following stack subject to the prescribed
standard: .

Chimney | Description of | Stack height | Quantity | Prescribed sGndard.
Stack No. stack.” | {m) of

emission

PM | 502 | NOx

The_ unit shall maintain the prescﬁbed.-Ambient Air & Noise Leve) for industrial
Area within its premises _

D. Disposal of solid waste permitted in the foliowing manner

S | Type | Quantiy. | Quantity fo| Quantity o | Quantity | Descript

No. | of | generated | bereused | bereused | disposed | on of
solid | (TPD) - ‘on site off site off (TPD) | disposal
waste - (TPD) (TPD) site,
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CONSENT ORDER

GENERAL CONDITIONS FOR ALL UNITS. ‘

The consent is given by the Board in consideration of the particulars given inA the

application. Any change or alternation or deviation made in actual practice from the

particulars furnished in the application will also be the ground liable for review / variation /.
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)”
‘Act, 1981 and to make such variations is deemed fit for the purpass of the Acts. S

= m

2. The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products
/ manufacturing process or quantity / quality of the effluent rate of emission / air poliution
controf equipment / system etc. '

The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board. ' :

w

4 The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent times without any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act. '

5. The applicant shall make an application for grant of fresh consent at feast 80 days before
the date of expiry of this consent order.

8. The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringernent of Central, State laws or reguiation.

7. This consent does not authorize or approve the construction of any physical structure or
: faci_lit;f_es_ or the undertaking of any work in any natural water course. ' L '

8. Thé"abﬁiicant shal display this consent granted to Him in & prominent place for perusal of
. the public and inspecting officers of this Board.

9. An 'inspection bodk shall be opened and made available to Board's Officers during the
visit to the factory.

10. The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
poliution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling pollution of Water / Air. '

11, Meters must be affixed at the entrance of the water supply connection so that such
~ meters are easily accessible for inspection and maintenance and for other purposes of
~ the Act provided that the place where it is affixed shall in no case be at a point before

which water has been taped by the consumer for utilization for any purposes whatsoever.

WM e
aeiall
Dep ty cate. cuttac
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CONSENT ORDER

12.

13.

14.

18.

16.

17

18.

19.

20.

21,

22..

23.

Separate meters with necessary pipe-line for assessing the quantity of water used for

each of the purposes mentioned below:

- a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

The appkcant shall display suitable éautlon board at the lace where the effiuent is
entering into any water-body or ar.y other place to be indicated by the Board, indicating
therein that the area into which the effiuents are being discharge is not fit for the domestic

use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

The applicant -shall maintain good house-keeping both within the factory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

The applicant shall at aif times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems instali or used by him to achieve
with the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not

' utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required

nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

The utilization of treated effluent on factory's own land, if any should be completed and

there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directiy or by overfiow.

The effluent disposat on Iand if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

if at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

The effluent treatment units and disposal measures shail become operative at the time of
commencement of production.

The apphcant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources cf emissions so as to collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or

Rules made therein,
' W Cnid...
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CONSENT ORDER

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

35.

The applicant shall provide all facilities and, render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air poliution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board. :

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out of the operation of the air poliution contro! equipment shail
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence. :

The applicant shall keep the premises of the industrial plant and air poliution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times. ‘

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air poilution contro!l equipments collected within the premises of the
industrial plants shall be disposed off scientificaily to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :

W Cntd...
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Page 6

CONSENT ORDER

36.

37.

36.

39.

40.

41.

42.

43.

i)  Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off. .
i) Controlled incineration, wherever possible in case of combustible organic material.

iil} Composting, in case of big-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handiing and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
coritrol equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent. ' ' '

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the ternis and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or al! the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed ag above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control oi’ Poliution} Act, 1981,

In case the consent fes is revised upward during this period, the indusiry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
if thay fail to pay the amount within the period stipulated by the Board the consent order
will be revoksd without prior notice.

The Board reserves the right to revoke / refuse consent to operaté at any time during
period for which consent is granted in case any violation is observed and to modify /

stipulate additional conditions as deemed appropriate.

Contd...
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11.

SPECIAL CONDITONS {To be complied along with prescribed guide lines):

This censent to operate granted under section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
and shall be subject to Trade License issued under Qdisha Mineral (Prevention of
Theft, Smuggling and Illegal Mining and Regulation of Possession, Storage, Trading
and Transportation) Rules, 2007. , S

Unit shall provide sign Board at main entrénpe'géte clearly displaying Name & address
of the Depat, Name of the Occupier, Type of stack yard, Stock Quantity on daily basis,
Validity-of CTO of-SF-,‘QB.&iMining License. ' ) '

Unit shalt maintain the ﬁeig‘ht of boundary wall to 3 meters exists all along the boundary
of the yard within-3 months to prevent the material gétting air borne & the height of
material within storage areas must be kept below the height of the boundary wall.

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area. ‘ ,

road shali be put in wet condition.

The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

Atleast Zmeter width green belt all along the boundary shall be progerly deveioped and
maintained. ' ‘

Run off from roads, stackin’g areas shall bé channelized through storm drain in to
settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies.

The coal storage areas must be covered with Automatic Water Sprinkling systems fo
control fugitive dust emissions. Water sprinkling systems provided shall be kept all the
time'in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure

- about the regular sprinkiing and shall produce the documental evidence tike electric

bills, log book of operating the motor for sprinkling etc. during the time of inspection.

Unit-has to provide proper toilet faciliies with septic tank followed by soak pit for
labourers within stack yard premisés to avoid any unhygienic conditions in its
surroundings. I o ' .

Necessary. space should be provided within its stack yard premises for parking of
trucks/ tippers etc. to be used for transportations to avoid any parking & subsequent
traffic jam. ' ' '

Contd.......
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~ The unit needs to take‘necessary action for éuppression of dust in approach road. The |



12.

13.

15.

16.

-
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¥

The unit shall take action along with the other members of the cluster for compliance of
the environmental conditions -as specified in the agreement. Violation if any of the

* conditions shall be treated-as a violation of the conditions of the individual units as well

as for cluster and Board may take appropriate action for withdrawat of consent to
operate.

The units has to undertake that, incase of consent fee is revised upward during this
period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period stipulated by
the Board, the consent order will be révoked without prior notice '

The urut shall have. to subrmt a declaratlon by 30" April every year that all the pollution
control systems gre in, good condition and are. being maintained properly, the emissions

- and effluent are conformmg to the prescnbed standard, and all the consent have been

comphed with.

The- umt shall submit the annual return in the. prescribed format by 30" April of every
year,

The Board reserves the nght to revcke 1 refuse bohsent at any time during this period in
case any violation is observed or to modify / stlpuiate additional conditions as deemed

appropnate

“The occupler must comply with the condltlons stlpulated in sectlon A,BCDE

and F to keep this consent order valid.

To,

Encl: Guidelme | S ‘: 7 W

REGIONAL OFFICER

Mr. Siddharth Poddar, Director,
M/s. Sendoz Impex Limited, -
At: 634, Marshall House,

33M, N.S. Road,

West Benga!- 700001

Memo No. 2\‘\‘3((:}‘ .l.[)td‘ %\3&0&\

Copy forwarded fo:

R

Member Secretary, S. P .C. Board; desha, Bhubaneswar
Collector & District Magistrate, Cuttack

Mining Officer, Cuttack Clrcle Cuttack ' .
Copy to Guard file. B : @m"gy

REGIONAL OFFICER



N x _ Annex-H :
== CONSENT ORDER
' - NATIONAL AMBIENT AIR QUALITY STANDARDS _
S| _ Time Concentrate of Amblent Air
g Pollutants Weighed - '
No. o Average industrial Eggl“ t "’:;‘V 1
Regldentlal, - fied )
Rural and ALG; 2:3_2? Methods of Megsuremant
_ : other Area . Govemment) :
1) . (2) ) ‘(4) B8 , @
1. Sulphur Dioxide (SO,} Annual* 50 ' 20 <mproved westand Gaeke
ma . . .
1+ 24 Hours™* | 80 80 - Ultraviolet fiuorescence-
2. Nitrogen Dioxide Annual* 40 30 - Modified Jacob & -
_ (NQ,) ug/m? : Hochheiser (Na-Arsenite)
24Hours** 180 80 = Chemiluminescerice -
3. Particulate Matter (size | Annual* 60 60 | -Gravimetric
: less than 10 mm)or o o ’ TOEM
PM,ug/m® 24 Hours** | 100 100 - Beta Attenuation
4, Particulate Matter (size | Annual {40 40 - Gravimetric
iess than 2.5 mm) or B o _ TOEM
PM,, ugim® 24 Hours 60 60 - - Beta Attenuation
5. Ozone (O,) ug/m® 8 Hours ™ 100 100 - UV Photometric -
: ' - Chemiluminescence
: : 1 Hours ** 180 180 - Chemical Method .
6. Lead (Pb) pg/m? Annual* 0.50 0.50 ~-AAS/ICP method after
sampling on EMP 2000 or
24Hours™ 1.0 1.0 equivalent filter paper.
- - ED-XRF using Teflon filter
7. Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
- 1Hours™ |04 04 Spectroscopy
8. Ammonia (NH,) ug/im® Annual*. 100 "100 - Chemiluminescence
- : - : ' - indophenol Biue Method
24 Hours** ] 400 400 . _
9. Benzene (C,H,) pg/m? Annual j0s5 05 | - Gas Chromatography
, S o : - based continuous analyzer
~Adsorption and Desorption
_ . , followed by GC analysis
10. Benzo (a) Pyrene Annual* 01 01 - Solvent extraction followed
S (BaP)-Particulate : by HPLC/GC analysis
phase only, ng/m?
1. Arsenic (As), ng/m? Annual* 06 . 08 -AAS/ICP method after
_ sampling on EPM 2000 or
. equivalent filter paper.
1. Nickel (Ni), ng/m? Annual* 20. 20 -AAS/ICP method after
- sampling on EPM 2000 or
equivalent filter paper.

L4

e

Annual arithmetic mean of minimum 104

hourly at uniform intervals. _ _
24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with 98% of the time
in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.

De

3
W éu\\ac“

v
%jo\y\eﬂwi A

u d\c\a\\

‘measurements in a year at a particular site taken twice aweek 24
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Annexure |

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART -A;

EFFLUENTS.
Sl Parameters Standards _
No. Inland Public Land for | Marine Coastal Areas
surface sowers | lrrigation
1 2 ' 3
{a) (b) {c) (d)
1 | Colour & odour Colourless ——— See 6 of | See € of Annex.1
/Qdoyriess Annex. 1
as far as
pracgbie _
2 | Suspended solids (mg/i) 100 600 200 a.For process
wastewater - 100
b.For cooling water
effluent 10% above
total suspended
matter of influent,
3 | Particular size of SS Shall pass — —
: 850
4 [ s —— — _ ‘
5 | pH value 55109.0 55t090.0 | 55t9.0 | 5.510 8.0
6 | Temperature Shall "~ hot| — N Shall not exceed 5°C
exceed §°C above the receiving
above the water temperature.
receiving
water
temperature.,
7 | Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 ———— [— 1.0
. 9 | Ammonical nitrogen (as N) 50 50 e 50
mg/i max. -
10 | Total Kajeldah! nitrogen 100 — B 100
(as NHj) mg/l max. _
11 | Free ammonia (as NHs) 5.0 — — - 8.0
mg/l max.
12 | Biochemical Oxygen 30 350 -100 100
Demand (5 days at 20°C) _
mg/l max.
13 | Chemical Oxygen Demand 250 — — 250
mg/l max. '
14 | Arsénic {as As) ma/l max. 0.2 0.2 0.2 0.2
15. | Mercury (as Hg) mg/l max. 0.01 0.01 w———— 0.001
16 | Lead (as pb) mg/l max. 0.01” 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 20 1.0 —— 2.0
max. - -
18 | Hexavalent chromium (as 0.1 290 — 1.0
Cr'6) mg/ max.
19 | Total Chromium (as Cr) 20 20 o 2.0
mgfl max, 2

e

Depu{mwdicial)
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20 [ Copper (as Cu) mg/l max. 3.0 3.0 ———— 3.0
21 | Zinc (as Zn) mg/l max. 5.0 15 —— 16
22 | Selenium (as Sc) mgfi - 0.05 0.05 — 0.05
max.
23 | Nickel (as Nil) mg/ max. 3.0 3.0 — 6.0
24 | Cyanids (as CN) mgfi max. 02 20 02 0.02
25 | Fluoride {as F} mg/l max. 20 15 ——— 15
26 | Dissolved Phosphates (as 5.0 — e —
P} mg/l max.
27 | Suiphide (as S) mg/ max. 2.0 ———— —— T 50
28 | Phennolic compounds 1.0 5.0 — 5.0
(asCsHsOH) mg/l max.
29 | Radioactive Materials
a) Alpha emitter micro 10 107 10° 10
curle/ml.
b) Beta emitter micro 10° 10° 10 10°
curle/mil. :
30 | Bio-assay test 90% survival | 90% 90% 90% survival of fish
of fish after | survival of | survival of | after 96 hours in 100%
96 hours in | fish after | fish  after | effiuent
100% 96 hours | 96 hours in
effluent in  100% | 100%
effluent effluent
31 | Manganese (as Mn) 2mgll 2 mgfl —— 2 mgfl
32 | Iron (as Fe) 3 mgll “3mg/l p— 3mgil
33 [ Vanadium (as V) 02mgd | 0.2mgl —— 0.2mgh
34 | Nitrate Nitrogen 10 mg/l - —— 20 mghl
‘ ctoruud'\c‘uaﬂ
vy {Hac
DeCo\\ectorate. Cu

188



45 - o | 189

' GUuip '
_ | ELINES (10 BE COMPLIED ALONGWITH SPECIAL CONDITIONS)

All Entry point, internal roads and loading/unloading areas must be made road
worthy for movement of heavy vehicles by using low permeability material (ie.
concrete or bitumen) and be cleaned regularly to minimize dust generation potential
for dust generating and off site Impact.

2. A boundary wall of at least 3 meters height shall be constructed along the periphery

surface run off to nearby area/water bodjes.

3. The height of material within storage areas must be kept below the height of the

_ boundary wall at ail times to prevent the material getting air borne.

4, All mineral storage areas containing fine or dusty materials must be either covered
with tarpaulins when not In use, or fitted with Automatic Water Sprinkling/Dry Fog
systems, o _

5. A green belt of at least 15 m width shall be developed with immediate effect all
around the pef’imei any m}aftgri_al*storage and loading areas to prevent adverse

impact on surround g area:
6. Absolute care sh

nt reation of ruts and pot holes in the haul

ngroad and regﬁiar grading of such road shall
f dust due to movement of dumpers/trucks.
rage areas, loading &dispatch areas, service

iiﬁgé@;ﬁgdi‘r__xfiaii‘_pg:érab!e condition at all times.
t shall be provided ‘on approach road by using water

ro sded to minimize ‘mud and dust track-out from
ed and/or public.roads.

tatio ery mist spray of water or
ggﬁ.t‘o;\prevent the dust getting air

d Iggs‘zm\@;gﬁal: disc:harge points at
minimize the discharge height and

15 Appropriate preventive measores shall
_ stackyard/railway siding handling coal, © .
36 Speed limit of dumpers/trucks used for loading/unloading of materials shall not
excead 10 kmph. Overloading of vehicles shall be avolded.
17, The operator's cabin in the dumpers and trucks shall be provided with dust proof
enclosure and the persons working at high dust prone areas shall be provided. with
dust magk. e
Smoke emission from heavy duty vehicle operating in-the stock yard/railway siding
shall confarm to the standards prescribed under the Motor Vebicle Rules, 1989.
Use of high pressure horns in the heavy duty vehicles operating in the mingratistock:
"%4  yard/railway siding shall be avoided. o N
20 ‘Nolse level should remain within the ambient nolse standard.

taken forcontm} of fire hazards at the

Daputy Colizcior{ducicial)
Collectorate, Cuttack
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_
2. Ambfem Al \ e.the premises shali conform to the National Ambient Air
22 o uaﬁf_ity S_ta’_’dafd prescribed for industrial and mixed used area under E (P) Act, 1986,
e omestic effigent shall be discharged to soak pit through septic tank constructed as
- per BIS specifications, R

A garland drain js to be provided along the boundary wall inside the minera stack

yard. Provision shall be made for collection of wash water from the garland drain and
water, so collected shali be treated in a sedimentation tank for further use inside the

Premises for green belt or water sprinkling etc. Under no circumstances, the wash
water shall be allowed 10 go outside the premises.

24.  incase the waste water contains any substance which is harmful to the environment,
tfe,c/j;té move the substance so as to meet the prescribed

the same shall be treated.

{fiépers/wagcns through public roads,
arpaulin sheets and shall ply in safe
free board. Spillage of materlal on public

nees o |
ard/railway siding shall be stored
ter mixing each other.

- REGIONAL OFFICER
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TEL/ FAX: 0671-2314255
E-mail: rospch,cuttack@ospchoard.org
Woebsite: www.ospchoard.org

il | OFFICE OF THE REGIONAL OFFICE, CUTTACK
&—== STATE POLLUTION CONTROL BOARD, ODISHA

%‘ ~~ [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA)
. 586 SURYAVIHAR I.INK ROAD CUTTACK-753012
No. g‘“ ___ISY-705A . Date 05 o4 2023

coNsENTQ-RDERNQ.-ROic-'rfcx‘t:’To;.-'ezn‘smecmec

Sub: Consent for discharge of sewage & trade effluent under Sectlon 25!26 of Water
(Prevention & Control of Pollutlon) Act, 1974 & Section 21 of All’ (Prevention &
_ Control of Pollutron) Act, 1981 ' :

Ref: Your Online apphcatlon No 4793247 dt 16 03.2023 for consent to operate and this
' office Consent to opefate order lssued vide ietter 606/SY-705, dt. 31.03.2022.

COrlsent to operate is hereby granted under sectlon 25/26 of Water (Prevention &
Control of Pollution) Act, 1974-& under section 21 of Air (Prevention & Control of Poliution)
Act, 1981 and rules framed there under to:.

Name of the Industry: '~ M/s.GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: " Mr. Kamal Singh Bhutoria,
: Whole-Tlme D:rector

Address: _At Mouza Alana on Plot No. 330 and 332 of

' ‘Khata No. 8 and No. 60 respectively (Stock
yard area of 0.83. acres) Ps: Choudwar,
'Tahasﬂ Tangi- Choudwar, Dist. Cuttack,
Odisha. - |

This consent order is valid for fhe -p'eriod op'to _,'30-.09.-2023.

191

This consent order is' valid for the product quantity, specaf ied outlets, discharge

quantity and quality, specn‘“ ed chimney / stack, ‘emission quantity and quality of emissions as
specified below. This consentls granted subject to the general and special condltions
stipulated therem : _

A. _ Details of Products Manufactured: -

SI.No. ! S P're-duc_:t ', ._ _Quantity

1 Stacking of Coal - 6,225 MT

(At any point of time)

. W Judlcsa\)
caorec orl <
De‘é\ol\\’eotorate cutta
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B. Dlscharge permitted through the foliowing eutlet subject to the standard

“Outiet | Descnptnon of | Pomt of Quantlty of 4 Prescnbed‘
_.__N,o o outlet P qllscharge discharge " standard
L NS o KLD or KL/hr.
" 'Domest_iic'wa‘étéﬂ - Soak pltwa | - ] _ N

S water” septic tank ' '

2 Run off from | Natural nallah | | pH®580
stack yard via settling o - T8S:100
: o Tank- mg/Lit.

C. EmISSIQn permitted threugh the followmg stack subject to the prescnbed
: standard _ , _ _

' ch;mney] TBescription of | Stack hoight | Quantity | Prescribed standard.
 Stack No. “stack. m)y | - of f '
- IR B ... | emission

P T S02 T NOx

The unit shall maintain the prescnbed Ambient Air & Noise- Level for mdustrlal
Area within ltS premises

D. Disposal of solid waste permitted in the followirig manner

Sl. | Type | Quantity Ql;l.:éiﬁ:ti‘ty to ‘Quantity, to | Quantity | Descripti

No. of | generated | bereused | .be reused | disposed on of
solid (TPD) onsite - | offsite | off (TPD) - disposai
waste | _|.(PD) | (™PD) | | site.
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CONSENT ORDER

E.
1.

10.

1.

GENERAL CONDITIONS FOR ALL UNITS.

The consent is given by the Board in congideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice from the
particulars furnished in the application will also be the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
‘Act, 1981 and to make such variations is deemed fit for the purposs of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products
! manufacturing process or quantity / quality of the effluent rate of emission / air poliution
control equipment / system etc.

The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board. - _

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent times without .any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act.

The applicant shall make an appllcétion for grant of fresh consent at least 90 days before

the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or reguilation.

This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opeﬁéd and made available to Board's Officers during the
visit to the factory. -

 The applicant shall furnish to the visiting officer of the Board any information regarding the

construction, installation or operation of the plant or of effiuent treatment system / air
pollution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling poflution of Water/Air. .~ =~ = .

Meters must be affixed at the entrance of the water supply connection so fhat such
meters are easily accessible for inspection and maintenance and for_c‘_ther purposes of
the Act provided that the place where it is affixed shalf in no case be at a point before

which water has been taped by the consumer forutilization for any purposes whats%e\tizr.
nid...
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CONSENT ORDER '

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose. :
c) Process.

13. The applicant shall display suitable caution board at the lace where the effiuent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant -shall maintain good house-keeping both within the factory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be aliowed to find their way
in storm drains or open areas.

16. The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems instail or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious,

18. The utiization of treated effluent on factory’s own land, if any should be completed and
there should be no possibility of ihe effluent gaining access into any drainage channel or
other water courses either directiy or by overfiow.

19. The effiuent disposal on iaﬁd, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time. C

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shalf be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production. ‘

23. The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack samipling and provide electrical outiet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission

by the Board or the applicant at any time in accordance with the provisions of the Act or
Rules made therein,

, Cnid...
oihotari Judietdl

Deput te. Cutiack

Colleclord



L

~

—Ql-

Wi
a1
Page §
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24. The applicant shall provide all facilities and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection. :

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board. -

26. No control equipments or chimney shall be altered or replaced or as the case may be

27.

28.

28,

30.

31.

32.

33,

34.

35.

erected or re-erected except with the previous approval of the Board.

The liquid effiuent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence.

The appiicant shall keep the premises of the industrial plant-and air poiiution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air poilution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air poliution controt equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premi-ées shall beproperly classified and disposed off to the
satisfaction of the Board by : M
Cntd...

195



-y
N

=
-

- §2-

Page ¢
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36.

36.

39.

40.

41.

42.

43.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off.
if)  Controlled incineration, wherever possible in case of combustible organic material.

iii) Composting, in case of bis-degradable material.

Any toxic material shali be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes. .

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant

shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent, ‘

The Board reserves the right to revigw, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Controf
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board, '

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control of Pollution) Act, 1981. -

In case the consent fec is revised upward during this period, the indusiry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
if they fail to pay the amount within the period stipulated by the Board the consent order

will be revoked without prior nofice.

The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /

stipulate additional conditions as deemed appropriate.

Contd...

196



»

£

10.

11.

12.

e

. 015 HA

nrTn ‘
SPECIAL C.ONDITONS (Tobe complied al-’bng.-,With prescribed guide lines):

This consent to operate gr'a'r-ited under ‘'section 25 of Water (Prevention & Control -of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution)-Act, 1981

and shall be subject to Trade License issued under Odisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining and Reguiation_ of Possession, Storage, Trading

and Transportation) Rules, 2007.

Unit shall provide sign Board a't.m‘a'in entrance gate clearly displaying Name & address
of the Depot, Name of the O.ccupie_r, Type of stack.yard, Stock Quantity on daily basis,
Validity of CTO of 'SPCB & Mining_ License. -

Unit shall maintain the height of boundary wall to-3meters exists all along the boundary
of the yard to prevent the material getting air borne. & the height of material within
storage areas must be kept below the height.of the boundary wall. -

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area.

The unit needs to take necessary action for suppression of dust in approach road. The
road shall be put in wet condition.

The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination, -

At least 2meter width green belt all along the boundary shall b:'e'PrOper ly dév&i'oped_ and
maintained: S _

Run off from roads, stacking areas shall be VChanneIized"th_'rOugh'“s'torm drain in to

- settling tanks of adequate capacity to prevent the fine particles frq&m‘being carried away

with surface run off to nearby arealwater bodies.

The coal storage areas must be Covered with Automatic Water Sprinkling systems to
control fugitive dust emissions. Water sprinkliing systems provided shall be kept all the
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shalf produce the documental evidence like electric
bills, log book: of operating the motor for sprinkling etc. during the time of inspection.

Unit has to provide proper toilet facilities with septic tank followed by soak pit for
- labourers within stack yard premises to zvoid any unhygienic conditions in its
surroundings. B o ' '

Necessary space Should_.b'e;p,rmjided within its. stack yard premises. for- parking of
trucks/ tippers etc: to be used for transportations to avoid any parking & subsequent
traffic jam. : . o ' -

The unit shall take action along with the other members of the cluster for comp!iéhce of

Depm.judician
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13. The units ‘has to undertake that, incase of consent fee is revised upward during this

period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period stipulated by
the Board the consent order will be revoked without prior notice;

14.  The unit shalf have to submit a declaratuon by 30th April every year that all the poilution
control systems are in good condition and are being maintained properly, the emissions
and effluent are conformmg to the prescrtbed standard and all the consent have been
complied with. _

15, The unit shali submlt the annual return jn the prescribed format by 30 Aprii of every
year. . _

16. The Board reserves the right to revoke / refuse consent at any time durmg this period in
case any violation is observed or to modn‘y / stipulate additional conditions as deemed
appropnate

The occupier must comply with the condltlons stlpulated in sectlon A, B, CDE
and F to keep this consent order valid.

Encl: - Guideline _ _ | f
REGIONAL OFFICER
To, :

Mr. Kamal Singh Bhutoria, Whole-Time Dlrector

M/s. Godavari Commodities Limited,

At: Alana, Manguli, Tang:-Choudwar,

Dist: Cuttack

Memo Na. 892 -'Y-Dtd 05-04-20
Copy forwarded to:

1. Member Secretary; SPC Board Odrsha Bhubaneswar
2. Collector & District Magrstrate Cuttack

3. Dy. Director of Mines, Cuttack ClrcIe Cuttack

4 Copy to Guard fi Ie

REGIONAL OFFICER
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Annaxure |

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT FOLLUTANTS PART - A :

EFFLUENTS.
G Parameters Standards _
No. ' Intand Public Land for | Marine Coastal Areas
surface soewers | lrrigation
1 2 3
{a) {b) (<} {d}
1 | Colour & odour Colourless —— See6of | See 6 of Annex.1
: /Odourless Annex, 1
as far as
practible —
2 | Suspended solids (mg/l) 100 600 200 a. For process
wastewater - 100
b.For cooling water
effluent 10% above
total suspended
matter of influent.
3 | Particular size of SS Shall pass — —_— '
: 850
) o — — — ,
§ i pH value 5.5t08.0 551080 | 551090 | 551090
6 | Temperature Shall  not] — - | Shali not exceed 5°C
exceed 5°C above the receiving
above the water temperature.
receiving
water
temperature.
7_| Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 — ——— 1.0
9 | Ammonical nitrogen (as N) 50 50 — 50
mg/i max.
10 | Total Kajeldah! nitrogen 100 ———- -_— 100
_(as NH,) mg/l max. :
11 | Free ammonia (as NH3) 5.0 —_— e 5.0
mg/l max.
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C)
mg/l max. :
13 | Chemical Oxygen Demand 260 ——— — 250
mg/l max,
14 | Arsénic (as As) mg/l max. 0.2 0.2 - 0,2 - 0.2
15._| Mereury (as Hg) mg/l max. 0.01 0.01 — 0.001
16 | Lead (as pb) mg/l max. 0.0 1.0 - e 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 a— 20
max. N
18 | Hexavalent chromium (as 0.1 20 —— 1.0
Cr'6) mg/l max.
19 | Total Chromium (as Cr) 20 - 2.0 e 2.0
b DO MEX, P

i
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20 | Copper (as Cu) mgfi max. 3.0 3.0 e 30
21 | Zinc (as Zn) mgll max. 5.0 15 —— 15
22 | Selenium (as Sc) mg/l 0.05 0.05 —— 0.05
max.
23 | Nickel (as Nil) mg/t max. 3.0 3.0 —— 5.0
Z4 | Cyanide (35 CN) mgA max. 0.2 2.0 0.2 ~0.02
25 | Fluoride (as F) mg/l max. 2.0 15 —— 15
26 | Dissolved Phosphates (as 5.0 —— wrnere seeemm
P) mg/t max.
27 | Sulphide (as S) mg/l max. 2.0 e — 5.0
28 | Phennolic compounds 1.0 5.0 e 5.0
{asCgHsOH) mg/l max.
29 | Radioactive Materials
a) Alpha emitter micro 107 107 10° 107
curle/mi.
b) Beta emitter micro 10° 10° 10’ 10°
curie/ml.
30 | Bio-assay test 90% survivai | 90% 90% 90% survival of fish
of fish after | survival of | survival of { after 96 hours in 100%
86 hours in | fish after | fish  after | effluent
100% 96 hours | 96 hours in
effiuent in  100% { 100%
effluent effluent
31 | Manganese {as Mn) 2 mght 2mg/i — 2mgh
32 | lron{asFe) 3 mg/l 3 mg/l — -3 mgil
33 { Vanadium (as V) 0.2 mg/ 0.2 mgh — 0.2mgA
34 | Nitrate Nitrogen 10 mgl — —— 20 maA
]
gictal)
r(J‘:‘ ,
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" “_‘.:"_A_ _ o Aunex-II
== - CONSENT ORDER
o A NATIONALAMBIENTA]R QUALITY STANDARDS _ 7
: Time Concentrate of Ambient Air
- St Pollutants Welghed |—
No. Average industriai | Ecologlcaily
Residentlal, * Aﬂ;s: n:igt‘{f?ed Methods of Measurement
- Rural and by Central | ,
. other Area Govemment) )
(1} , (2) (3) {4) (5 {6)
1. Sulphur Dioxide (SO} Annual * 50 20 -Improved westand Gaeke
) ma . ) . .
| : 24 Hours™ | 80 80 - Ultraviolet fluorescence-
2. Nitrogen Dioxide Annual” 40 30 - Modified Jacch &
(NO,} ngfm? : : Hochheiser (Na-Arsenite)
. : ' 24Hours* 180 80 - ChemﬂMinescerice .
3 Particulate Matter (size | Annual* 60 je0 - Gravimetric
: | less than 10 mm)or : - , TOEM _
PM, ug/m? 24 Hours™ {100 100 - Beta Attenuation
4 Particulate Matter (size | Annual 40 40 - Gravimetric
less than 2.5 mm) or ' ' _ TOEM _
_ PM,.ugim? 24 Hours 60 60 - Beta Attenuation
5. Ozone (0,) ug/m® 8 Hours ™ 100 100 - UV Photometric
: - Chemiluminescence
1 Hours ** 180 180 - Chemical Method
6. ] Llead({Pb)pg/m® Annuai* 0.50 0.50 -AAS/ICP method after
_ ' sampling on EMP 2000 or
24Hours™ £1.0 1.0 equivalent fitter paper.
: | . - ED-XRF using Teflon filter
7. Carbon Monoxide 8Hours ™ 02 02 - Non Dispersive Infra Red
- {CO) mg/m?® (NDIR}
o ' 1Hours*™* | 04 04 Spectroscopy
8. Ammonia (NH,) sg/m? Annual * 100 100 - Chemiluminescence
: - Indopheno! Blue Method
24 Hours ** ‘ 400 400 : '
9. Benzene (C,H,) ng/m® Annual 05 05 - Gas Chromatography
o ' . - based continuous analyzer
~Adsorption and Desorption
) _ followed by GC analysis
10. Benzo (a) Pyrene Annual* o - - Solvent extraction followed
- (BaP)-Particulate by HPLC/GC analysis.
phase only, ng/m?
11, Arsenic (As), ng/m? Annual® 06 06 -AAS/ICP method after
: - : sampling on EPM 2000 or
‘ equivalent filter paper.
1. Nickel (Ni), ng/m*® . Annual * 20 20 -AAS/ICP method after
o sampling on EPM 2000 or
equivalent filter paper.

*k

W

Annual arithmetic mean of minimum 104
houriy at uniform intervais.

24 hourly or 08 hourly or 01 hourly monitored values, as applicable,
in a year, 2% of the time, they may exceed the limits but not on

8

uty
Cohectorate‘ C

measurements in a year at a particular site taken twice aweek 24

\lector(Judicia\)
uitack

shall be complied with 98% of the time
two consecutive days of monitoring.



- - GUIDELINES (10 BE COMPLIED ALONGWITH SPECIAL CONDITIONS]

Ll entry point, internal roads and loading/unloading areas must be made road
worthy for movement of heavy vehicles by using low permeability material (i.e.
concrete or bitumen) and be cleaned regularly to minimize dust generation potential
for dust generating and off site impact.

2. A boundary wall of at least 3 meters height shall be constructed along the periphery
of the mineral stockyard to prevent the fine particles from being carried away with
surface run off to nearby area/water bodies,

3. The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.

4, All mineral storage areas containing fine or dusty materials must be either covered
with tarpauling when:not in use; or fitted with Automatic Water Sprinkling/Dry Fog
systems. P . ‘

5. A green belt of at'leas idth:shall be developed with immediate effect all
around the perimeter o iny material storage and loading areas to prevent adverse

e

impact on surrounding areas
6. Absolute care shall be taker

roads and connecting roads
7. Planting of trees allal

2 prevent genetatio bfidgs&t‘,duae to movement of dumpers/trucks.
8. Proper housekeeping at the materia storage areas, loading &dispatch areas, service

iﬁ:g:ﬁ,‘;épérab_ie condition at all times.

g Sprinklers systems must ;

10.  Dust supp be provided on-approach road by using water
spﬁniﬂer&f e

11 Wheel was
. unpaved app

12  Allmaterials es.

313. At the material:sto nery mist spray of water or
congditioning of ced.to prevent the dust getting air

v d.edg' at material discharge points at

14.  Appropriate transfér;-i ch |
” - To minimize the discharge height and

material storage areas, loading

spread of air borne dust
5. Appropriate preventive measgres
. stack yard/rallway siding haﬁd ng "
16, Speed limit of ,du;np'ersk(ycks used for lﬁa'dlngfg&n;ﬂgding of materials shall not

exceed 10 kmph. Overloading of vehicles shall be avoided.
7. The operator’s cabin jn the dumpers and trucks shall be provided with dust proof.
encipsure and the persons working at high dust prone areas shall be provided with .
Smoke emission from heavy duty vehicle operating in the stock yardfraiivgay |
shall canform to the standards prescribed under the Motor Vehicle Rales,ﬁiSESQai -
Use of high pressure horns in the heavy duty vehicles aperating in the mmeraf stm;k
¥ yard/railway siding shall be avoided. .
20, * Noisalevel should remain within the ambient nolse standard.

tsgkénf for_control of fire hazards at the

:s-idirtg_ &

Deputy Col.iectar(mdécia.’)
Co“ec’.orate. Cuttack



22.

23.

24,

26.

27.

Co21

203

: Amb% at Air Quatity inside the pré}nises ‘shall conform to the National Ambient Air
Qua!ity Standard Prescribed for industrial and mixed used area under E {P) Act, 1986.
Doriestic effluent shall be disc‘harged to soak pit through septic tank constructed as
per BIS specifications,
A garland drain js to be provided along the boundary wall inside the mineral stack
Yard. Provision shall be made for collection of wash water from the garland drain and
water, so collected shall be treated in a sedimentation tank for further use inside the
premises for green belt or water sprinkling etc. Under no circumstances, the wash

water shall be allowed to 80 outside the premises.
In case the waste water contains any substance which is harmful to the environment,

g

the same shall be treated to. emove the substance so as to meet the prescribed

tru Igs/_ﬁp:pers/wagons through public roads,
vith tarpaulin sheets and shall ply in safe
e¢ board. Spillage of material on public

the vehicles shall be prop
speed. Trucks/tip ‘

All the material; it an or . ¢ ~/i§r'ard/railway siding shall be stored
ur dor out inter mixing each other.
{PyAct, 1986 and the relevant rules famed

ed R gi__pnal Office in the prescribed
‘incorporating the quantities of
e 1% Aril to 31% March),

.

" REGIONAL OFFICER

wr{dudicial
' uttack
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3 ' TEL/ FAX: 0671-2314255

. E-mail: rospbeuttack@bspcboard.o‘rg‘

Webs:te www.ospchoard.ofg

Wm;:._. I OFFICE OF THE REGIONAL OFFICE, CUTTACK
~ STATE POLLUTION CONTROL BOARD, ODISHA

‘
% ©* [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURVAVIHAR, LINK ROAD, CUTTACK-753012 -
No. g&‘i | 8Y-745 - _ Date 05 0 “{ ;2023

CONSENT ORDER NO. ROI_CT-CICTO.77]2021-NVPCIAP-C '

Sub: Consent for discharge of sewage: & trade effluent under Sect:on 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Section 21 of Air (Preventlon &
Control of Pollutlon) Act 1981 '

Ref: Your Onltne apphcataon No.. 4?88944 dt. 16.03.2023 for consent to operate and this
- office Consent to operate order issued vide letter No. 604/SY-745, dt. 31.03.2022.
Consent to. o_pgféte"_is _hereby. granited under section 2'5'126 of Water (Pravention &
Control of Pollution) Act, 1874 & under section 21 of Air (Prevention & Control of Pollution)
Act, 1881 and rules framed there under to:

Name of the Industry: © Mis. GODAVARI COMMODITIES LIMITED -

Name of the Occupier & Designation: Mr. Kamal Singh Bhutoria, -
' Whole-Time Director,
Address: At: Mouza :Alana On Plot No. 334/410 & 336 of Khata No. 147/81 over an area
of Ac. 0.30 dec. & Ac. 0.05 dec. respectively, Plot No. 333/402, 335 & 339 of
 Khata No. 147/72 over an area of Ac. 0.18 dec., Ac. 0.07 dec., & Ac. 0.02 dec.
respectively Plot No.:337 & 340 of Khata No. 37 over an area of Ac. 0.07 dec.
& Ac. 0.31 dec. respectively- {Total Stock yard area of Ac. 1.00 dec) Ps:
Choudwar Tahasil: Tangi- Chaudwar, Dist. Cuttack, Odlsha

This consent order is valid for the peri‘odiup‘to 30;09.2023. _

This consent order is Vaitd for the product quantity, specified outlets, dlscharge
quantity and quahty, spectf ied chlmney / stack, emission quantity and quahty of emissions as
specified below. This consentis granted 'subject to the general and special conditions
stipulated therein.

A.  Details of Products Manhfag':tﬁréj&i

Sl No. . - ‘-P;o’c!'uc.-t: o - ' '.Quant.ity_

1 " Stacking of Coal | 7,500 MT
Co e (At any point of time)

PT.O




w,g.

R

-

Drscharge permltted thwugh the followmg outlet subj‘_'_a _

Outlet. Descrlpﬁon of Poxnt of
No. ~outlet : drscharge
1 Domestic waste | | Sba—k"p_it:;via
: water “septic tank
2 Run offfrom | Natural nallah
- stackyard - viasettling
-7 Tank

C. Em:sszon permltted through the followmg stack subject to the - prescr!bed

standard:

l s't_ac.k h'eigfht-

Chi'mney g 'D'e_scriptidn of Quantity | Prescribed standard.
Stack No. stack. ~ {m) of |
- emission . .
: PM_| SO2 | NOx

The unit shall maintain the prescribed Amblent Air & Noise Level for industrial
Area within its premlses

D. D:sposal of solid waste permltted in the foI!owmg manner

DeDUW

Coﬂector(.}udnmah

Co\lec*orate Cuttack

Sl Type Quantity Qua‘iitlty to]. Quan‘tlty to | - ngntify : Descripti
No. | ~ of | generated | be ‘bereused | disposed on of
solid - {TPD) off site off (TPD) | disposal

waste _ (TPD) - site.
: W ‘ ' Contd ......
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Fage 3
CONSENT GRDER

10.

11.

GENERAL CONDITIONS FOR ALL UNITS. '

The consent is given by the Board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual praciice from the
particulars furnished in the application will also be the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Pfeventio? &
Control of Pollution) Act, 1974 and section 21 of Alr (Prevention & Control of Poliution)
‘Act, 1981 and to make such variations is desmed fit for the purpase of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and ;;rodu;:ts
/ manufacturing process or quantity / quality of the effluent rate of emission / air poiiution
control equipment / system etc.

The applicant shall not change or alter either the quality o quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board. o L :

The application shall comply with and carry out the directives ! orders issued by the
Board in this consent order and at afl subsequent times without .any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the tezms & conditions of this consent order, the applicant shall be fiatie for
legal action as per the provisions of the Law / Act.

The applicant shall make an application for grant of fresh consent at least 80 days before
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personai
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course. '

The applicant shali display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the
visit to the factory. '

The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
pollution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling pollution of Water f Air. . :

Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for other. purpeses of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever,

Cntd...
Dep%Judicial)

K
Collectorate, Cuttac
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13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

L=
1
Page 4
CONSENT ORDER
12. Separate meters with necessary pipe-line for assessing the quantity of water used for

each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose. :
c) Process.

The applicant shall display stitable caution board at the lace where the effluent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic

use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices wili be installed.

The applicant shall maintain' good house-keeping both within the factory and the
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admiited into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

The applit:ant shall at aif times maintain in good working order and operate as efficiently
as possibie all treatment or control faciiities or systems install or used by him to achieve
with the term(s} and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not

- utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required

nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

The utilization of treated effluent on factory's own land, if any should be completed and’
there should be no possibility of the effluent gaining access into any dra:nage channel or
other water courses either directiy or by overfiow.

The effluent disposal on land if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

If at any time the disposal of treated effiuent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

The effluent treatment units and disposal measures shall become operative at the fime of
commencement of production.

The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or

Rules made therein. WM
| Cntd...
Depumru udicial)

Collectorate, Cuttack
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CONSENT ORDER

26.

27.

28.

29,

30.

31.

32,

33.

35.

The applicant shall provide all facilities and render required assistance to the Board staff
for coliection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspegtion to
this Board at any time. :

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Beoard within 24 hours of occurrence. :

The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, vaives, stacks / chimneys leak proof. The
air poilution control equipments, location, inspection chambers, sampling port hoies shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wasiage packages, empty containers residues, sludge
including that from air poliution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the

satisfaction of the Board by :
%;uudman

ut o
Degol\{ecmrate‘ Cutta

Cntd...
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CONSENT ORDER

36.

37.

36.

39.

40.

41.

42,

43.

i} Land.ﬁll in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off.
if}  Controlled incineration, wherever possible in case of combustible crganic material.

iii) Composting, in case of biz-<dagradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (inciuding the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
oppertunity of being heard, vary all or any of such condition and thereupon the applicant

shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condxtton or renewal of this consent after the expiry period of this

consent,

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
{Prevention & Control ot Pollution} Act, 1981.

In case the consent fee is revised upward durmg this period, the indusiry shall pay the

cﬁsfferentlal jees to the Board (for the remaining years) to keep the consent order in force.
I they fail to way the amount within the period stipulated by the Board the consent order

wili be revoked without prior nofice.

The Board reserves the nght to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /

stipulate additional conditions as d

Ud\cian .
torJ Contd...

Depu
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SPECIAL CONDITONS (To be complied along with prescribed guide lines):

This consent to operate granted under section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981

‘and shall be subject to Trade License issued: under Odisha Mineral (Prevention of

Theft, Smuggling and Ilegal Mining and Regulation of Possession, Storage, Trading
and Transportation) Rules, 2_007. : .

‘Unit shall provide sign Board at main e_ntra,hce'-géte clearly displaying Name & address

of the Depot, Name of the Qccupier, Type of stack yard, Stock Quantity on daily basis,
validity of CTO of SPCB & Mining License. :

Unit shall maintain the ﬁe'ight of boundary wall to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the boundary wall.

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe

wall at three sides leaving the fourth side as entry side to prevent spill over of materials

beyond stacking area. - _ :
The unit needs to take ne_'ce'sséry action for sd‘ppx‘ess’idn of dust in approach road. The
road shall be put in wet condition. :

The stacking areas (bays) should be concreted/stone pitched with -prc_per'gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

At least 2meter width green belt all along the boundary shall be properly developed and
maintained. ‘

‘Run off from roads, stacking areas shall be channelized through- storm drain in to

10.

11.

12,

settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies.

The coal storage areas must be covered with Automatic Water Sprinkling systems to
control fugitive dust emissions. Water sprinkling systems provided shall be kept all the
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and :shall produce the documental evidence fike electric
bills, iog book of operating the moter for sprinkling etc. during the time of inspection.

Unit has to provide proper toilet facilities with septic tank foltowed by soak pit for

labourers within stack yard premises to avoid any unhygienic conditions in its
surroundings. ' - '

'Nede"s]sa'ry épace should be provided within its stack yard premises for parking of
trucks/ tippers etc. to be used for transportations to avoid any parking & subsequent

traffic jam.

Thé unit shall take action along with the other members of the cluster for compliance of

the environmental conditions’ as §pecified in the agreement. Violation if any of the

conditions shall be treated as a vislation of the conditions of the individual units as well
as for cluster and Board may -take appropriate action for withdrawal of consent to

operate. o o
Depuaty Coli tar(Judicial)

Collectorate Cuttack
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13. The unit has to undertake that', _}ngasefof_'\.,conse_nt-_:fee is revised upward during this
period, they shall pay the differential fees to'the Board (for the remaining years) to keep

“the consent order in force. if they fail to pay the amount within the period stipulated by
 the Board, the consent order will be revoked withoutt prior notice. .

4. The unit shall have to submit a declaration by 30" April every year that all the poliution
control systems are in gaod condition and are being maintained properly, the emissions
and effluent are conforming to the prescribed standard, and all the consent have been
complied with. | ' : *

15, The unit shall submit the annual return in the prescribed format by 30" April of every
year. 7 -

16. The Board reserves the right to.revoke / refuse consent at any time during this period in

case any violation is observed or to modify / stipulate additional conditions as deemed
appropriate. - _ S o :

~ The oqcu_pier must comply with the _conditib._ns sfipuiated in section A, B, C, D, E

and F to keep this consent order valid,

To,

Encl: Gui’deline

[Rootbs—

REGIONAL OFFICER

Mr. Kamal Singh Bhutoria, Whole-Time Director,
M/s. Godavari Commeodities Limited,

At: Das House, Near Saraswati Sishy Mandir, o

Po: Nayabazar,
Nuapada, Balisahi,

Dist: Cuttack

MemoNo.____ €90 /o _05 -0Y4-2023

Copy forwarded fo: S '
1. Member Secretary, S.P.C. Board, Odisha, Bhubaneswar

2.
3.
4.

Collector & District Magistrate, Cuttack .
Dy. Director Mines, Cuttack Circle, Cuttack

Copy to Guard file. . L _
- ' : L N : REGIONAL OFFICER
Deputy pectorJudiciah -

e

K
Collectorate. cuttacr
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CONSENT ORDER

Annexure !

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART-A:

EFFLUENTS.
Sl Parameters . Standards
No. Inland Public Land for | Marine Coastal Areas
surface soewers | Iirrigation ‘
1 2 3
{a) (b) (c) (d)
1 | Colour & odour Colourless ————— See6of | See6 of Annex.1
[Odouriess Annex, 1
as far as
practible _
2 | Suspended solids (mg#) 100 600 200 a. For
wastewater ~ 100
b.For cooling water
effiuent 10% above
{otal suspended
matter of influent.
3 | Particular size of S8 Shall pass — e
: 850 '
4 — = — S F '
5 | pH value 551690 §51090 | 55t09.0 | - 55t09.0
6 | Temperature Shall not| e ' — Shall not exceed 5°C |
exceed 5°C above the receiving
above the water temperature.
recejving
water
temperature.
7 1 Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 P — 1.0
9 | Ammonical nitrogen (as N) 50 50 —— 50
_ mg/l max.
10 | Total Kajeldahl nitrogen 100 ————an — 100
(as NH,) mg/l max. :
11 | Free ammonia (as NH3) 5.0 ———— — 50
mg/l max.
12 | Biochemical Oxygen 30 350 -100 100
Demand (5 days at 20°C)
mg/l max. ' :
13 | Chemical Oxygen Demand 250 e —_— 250
mg/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 - 02
15. | Mercury (as Hg) mg/l max. 0.01 0.0 ———m 0.001
16 | Lead {as pb) mg/i max. 0.0V 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 e 2.0
max. _ o
18 | Hexavalent chromium (as 0.1 20 — 1.0
Cr’6) mgN max. : _
19 | Total Chromium (as Cr) - 20 - 2.0 cmanan 20
L imygllmax, P '

A(WLML
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20 | Copper (as Cu} mg/i max. 3.0 3.0 R 3.0
21 | Zinc (as Zn) mgfi max. 5.0 15 — 15
22 | Selenium (as Sc) mg/i 0.05 .05 — 0.05
max.
23 | Nickel {as Nil) mg/l max. 3.0 30 — 5.0
24 | Cyanide (as CN) mg# max. 0.2 2.0 0.2 0.02
25 | Fluoride (as F) mg/l max. 2.0 15 — 15
26 | Dissolved Phosphates (as 50  — ———— ————
P) mg/l max. :
27 { Sulphide (as S) mg/l max. 2.0 ——— — 50
28 | Phennolic compounds 1.0 5.0 ——- 5.0
{asCsHsOH) mg/l max.
29 | Radioactive Materials ;
a) Alpha emitter micro 10 10’ 10° 10
curle/mi.
b) Beta emitter micro 10° 10° 107 10°
curle/mil.
30 | Bio-assay test 90% survival | 90% 90% 80% survival of fish
of fish after | survival of | survival of | after 96 hours in 100%
96 hours in | fish after | fish after | effluent .
100% 96 hours | 96 hours in
effluent in 100% | 100%
effluent effluent
31 | Manganese (as Mn) 2 mg/l 2 mg/l — 2 mgil
32 |lron(asFe) 3 mg/l 3 mgh ———— -3 mghl
33 { Vanadium {(as V) 0.2 mght 0.2 mgA ———— 0.2mg/l
34 | Nitrate Nitrogen 10 mafl — — 20 mg/

%Judicial)
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, _,—;IA : Annex. I ‘
Eﬁﬁ - - CONSENTORDER -
- NATIONALAMBIENTAIR QUALITY STANDARDS .
I ‘ Time Concentrate of Ambient Air
' 3 : Pollutants Weighed ' .
° Average Industrial | Egologically. 7
Resldentlal, - :
Rural and Af:ya 2:22?" Methods of Megsurement
: : other Area - | Government)
W] @ e @ 6 ©)
1. Sulphur Dioxide (SO,) Annuat* 50 20 -Improved westand Gaeke
g/m’ : _ ' - -
_ g 24 Hours™* | 80 80 - Ultraviolet ﬂuorescenoe
2.~ | Nitrogen Dioxide Annual* 40 30 - Modified Jacob & -
' - '} (NO,} ugfm® _ : Hochheiser (Na-Arsenite)
. ' 24 Hours*™ 180 80 - Chemiluminescerice . -
3. Particulate Matter (siza | Annual* 60 {60 - Gravimetric
less than 10 mm) or o : TOEM _
PM,ug/m? 24 Hours** | 100 100 - Beta Aftenuation
4. Particulate Matter (size Annual 40 40 - Gravimetric
less than 2.5 mm) or ' TOEM
, PM,.ug/m* 24 Hours 60 60 - Beta Attenuation
5. . | Ozone(Q,) ug/m? 8 Hours ** 100 100 - UV Photometric
L - Chemiluminescence
: : 1 Hours ** 180 180 - Chemical Method
‘8.~ | Lead (Pb)ug/m® Annual* 0.50 0.50 -AAS/ICP method after
- ' sampling on EMP 2000 or
24 Hours™ 1.0 1.0 equivalentfilter paper. .
“ - ' . . - ED-XRF using Teflon filter
1. Carbon Monoxide 8Hours * 02 2 - Non Dispersive Infra Red
' "1 {CO) mgim? - {NDIR)- '
. _ 1Hours*™ |04 04 Spectroscopy
8. Ammonia (NH,) ug/m? Annual * 100 100 - Chemiluminescence
: - Indophenol Blue Method
24 Hours ** | 400 400 _
9. Benzene (C,H,) ng/m® Annual 05 05 - Gas Chromatography
- : - based continuous analyzer
-Adsorption and Desorption
_ _ o followed by GC analysis
10. Benzo (a} Pyrene Annual* 01 01 - Solvent extraction followed
e (BaP)-Particulate by HPLC/GC analysis
phase only, .nglma - - _
11. Arsenic (As), ng/m? Annpual* 06 06 -AAS/ICP method after
: , samplingon EPM 2000 0r
: equivalentfilter paper.
e Nickel (Ni), ng/m® Annual* 20. 20 -AAS/ICP method after
S I sampling on EPM 2000 or
equivalent filter paper.

** Annual arithmetic mean of minimum 104 measurementsina year at a particular site taken twice a week 24
_ hourly at uniform intervals. ' ' :
™ 24 hourlyor08 hourly or 01 hourly monitored values, as applicable, shall be complied with 98% of the time
in a year, 2% of the time, they may exceedithe limits but not on two consecutive days of monitoring.

.A‘a‘
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Deputy ' ate, Cuttack

collect



po

BE B B*

B

~ Ploisa leve! should remain within the ambient nolse standard.

_qol-

SUIDELINES (10 BE COMPLIED ALONGWITH SPECIAL CONDITIONS)

‘ i‘;::try point, internal roads and {oading/un}oading areas must be made road
y for movement of heavy vehicles by using low permeability material fi.e.

concrete pr bitumen) and be cleaned regularly to minimize dust generation potential

for dust generating and off site impact.

A boundary wall of at least 3 meters height shall be constructed along the periphery

of the mineral stockyard to prevent the fine particles from being carried away with

surface run off to nearby area/water bodies.

The height of material within storage areas must be kept below the height of the

boundary wall at all times to prevent the material getting air borne.

All mineral storage areas containing fine or dusty materials must be either covered

with tarpaulins when not in use, or fitted with Automatic Water Sprinkling/Dry Fog

systems. _ o - .

A green belt of at least 15 m width shall be developed with immediate effect all

around the perimeterc f“a;m"/;fﬁafierial storage and loading areas to prevent adverse

nt creation of ruts and pot holes In the haul

0f t;gig{{oad and regular grading of such road shall
iofr of dust.due to movement of dumpers/trucks.
age:areas, loading &dispatch areas, service

_Qfei;opdition at all times.
 provided on approach road by using water

ided to minimize mud and dust track-out from
paved and/or public roads.
d at all times:
ationery mist spray of water or
acticed to prevent the dust getting air

At the material sto
conditioning of materi
borne, o
Appropriate transfer ch
material storage areas,
spread of air borne dust
#ppropriate preventive megsir

3

ided a;_ﬁ"mgtefia! discharge points at
o ‘minimize the discharge height and

stack yard/railway siding handling cdal
Speed limit of dumpers/trucks used for loading loa
exceed 10 kmph. Overloading of vehicles shall be avolded.

The opergtlor’s cabin In the dumpers and trucks shall be provided with dust proof

aken fg cantmi; of fire hazards st the

&aclosure ang the persons working at high dust prone areas shall be provided with

Smoke emission from heavy duty vehicle operating in the stock yard/railway siding
shail conform to the standards prescribed under the Motor Vehicle Rules, 1985, -

Use of high pressure horns In the heavy duty vehicles aperating in the mineral stock

yard/rallway siding shall be avoided.

ading/unloading of materials shall not

- 215
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a.

* Ambient Ay Quality Inside the premises shall conform to the National Ambient Air

22 gua.'.’t\’ S_tandard Prescribed for industrial and mixed used ares under E (P} Act, 1985.

: omestic effluent shall be discharged to soak pit through septic tank constructed as

| per BiS specifications, -

23. A garland drain is to be provided along the boundary wall inside the mineral stack
yard. Provision shall be made for collection of wash water from the garland drain and
water, so collected shall be treated in a sedimentation tank for further use inside the
premises for green belt or water sprinkling etc. Under no circumstances, the wash

) water shall be allowed to go outside the premises. |

24.  Incase the waste water cortain any substance which is harmful to the environment,
the same shall be treatéd gm_:;Vééthe substance so as to meet the prescribed
hotms. - S

25, Occuplers of the sta '

"'l{sifiﬁip.ers/wagons through public roads,
#d with tarpaulin sheets and shall ply in safe
itfree board: Spillage of material on public

27. Al the matéria
 within a bound
The unit shall abi

r incorporating the quantities of
ear {i.e. 1% Aril to 31% March).

REGIONAL OFFICER
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TEL/ FAX: 0671-2314255

E-mail: rospeb.cuttack@aspcboard.org
Wehbsite: www.ospcheard.org

—  OFFICE OF THE REGIONAL OFFICE, CUTTACK
% STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT; GOVERNMENT OF ODISHA]
...586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No._Z4/ fsvTs8 Date_22/22/22

CONSENT ORDER NO. RO/CTC/CTO.1 1‘512022IWPCIA'PC

Sub: Consent for discharge of sewage & trade efﬂuent under Section 25/26 of Water
(Prevention & Control of Poliution) Act, 1974 & Section 21 of Air (Prevention &
Control of Pollution) Act 1981.

Ref:  Your Online appllcatlon No. 4035860 dt 21.02.2022 for consent to operate and this
office Consent to establlsh order issued v:de Ietter 313/8Y-748, dt. 19.02.2022.

Consent to operate is hereby granted-under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and rules framed there under to:

Name of the Industry: | M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Me. Kamal Singh Bhutoria,
Whole-Time Director,

Address: On Plot No. 348/399 of khata No.147/66, at: Mouza Alana and on plot No. 134
of khata No. of 34, at: mouza Nelia, total area 0.65 acre Tahasil: Tangi-
Choudwar, Dist. Cuttack, Odisha.

This consent order is valid for the period up to 31.03.2024.

This consent order is valid for ihe_bro,dud quantity, specified outlets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of emissions as
specified below. This consemns granted sub;ect to the general and specnal conditions
stipulated therein. :

A.  Details of Products Manufactured:

sl No. Product e . Quantity
1 Stacking of Coal 1,000 M'T
' . (At any point of time)

WW S 2
' b

‘o r(Juﬂlﬁ\a
Musak N

'te
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B. Discharge permitted through the following ouf:let—su.

Outlet ‘Description of Point of
No. outlet discharge
1 Domesfic waste | Soak pit via - g
water | ' septtc tank
2 Run off from Natura!nalfah T pH :6.5-8.0
stack.yard via settiing - - T8S8:100
. Tank ' mg/L.it.

C. Emission permatted through the 'fdl'loWing.Est‘ack:‘s'ubject to the prescribed
standard:- _ s : ' ‘ :

Chimney 'Description' of Sta£:k,h_eight" Quantity Presﬂcribed standard,
Stack No. | stack, - {m) of '
, _ | _emission §

PM_| $02 | NOx

The unit shall maintain the prescribed Amb:ent Ajr & Noise Level for industrial|
Area within its premises

D. Disposal of solid waste permitted in the. fol[owmg manner

8, Type - Quantity - | Quantlty to Quanuty to Quéntity ‘| Descripti

No. of gencrated | be reused-| ‘bereused ~ disposed “on of
solid {TPD) onsite . off site off (TPD} | disposal
waste 1+ {TPD)- | ' (TPD) : site.
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Page 3
. ‘ CONSENT ORDER
E.  GENERAL CONDITIONS FOR ALL UNITS. o
1. The consent is given by the Board in consideration of the particulars given in the

application. Any change or altemation or deviation made in actual practice from the
particulars furnished in the application will also ba the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Praventiorja &
Controf of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and to make such variations is deemed fit for the purpase of the Acts.

2. The industry would immediately submit revised application for consent to operate o this
Board in the event of any change in the quantity and quality of raw material / and products
/ manufacturing process or quantity / quality of the effluent rate of emission / air poifution
control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the ratg_of
discharge or temperature or the route of discharge without the previous written
permission of the Board. = = ' :

4 The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent times without any negligence on his
part. in case of non-compliance of any order / directives issued at any tims and / or
violation of the terms & conditions of this consent order, the applicant shall be Sabic for
legal action as per the provisions of the Law / Act.

5. The applicant shall make an-application for grant of fresh consent at least 90 days before
the date of expiry of this consent order.

6. The issuance of this consent does not <onvey any property right in either. reai or personal
property or any exclusive privileges nor does it authorize any injury to private pmpe!‘ty or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

7. This consent does not authorize or approve the construction of any physical stricture or
facilities or the undertaking of any work in any natural water course. ' i

8.  The applicant shall display this consent granted to him in 2 prominent place for perusal of
the public and inspecting officers of this Board. :

8. An inspection book shail be opened and made available to Board's Officers during the
visit to the factory.

10. The applicant shall furnish to the visiti_ng officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
poliution control system / stack monitoring system any other particulars as may be

pertinent to preventing and controliing. poliution of Water / Air. |

11. Meters must be affixed at the entraice of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for other. purposes of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever,

' ' Cnid...
Deputy Colle tor{Judicial}
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CONSENT ORDER

12, Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraymg in mine pits or boiler feed
b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board at the lace where the effiuent is
entering into any water-bedy or any other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant shall maintain good house-keeping both within the factory and tho
premises. All pipes, valves, sewers and drains shall be feak-proof. Floor washing shall be
admitted into the effluent collection system only and shalf not be allowed to find their way
in storm drains or open areas.

16. The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent, :

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factory’s own land, if any should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either djrectiy or by overfiow.

19. The effluent dlsposal on land if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The apphcant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission

by the Board or the applicant at any time in agcordance with the provisions of the Act or
Rules made therein.
' Cnid...
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CONSENT ORDER

24,

25.

26.

27.

28,

28,

30.

31.

32.

33.

34,

35.

The applicant shall provide all facilities' and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw mater{a‘l or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board. :

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Poilution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence. :

The applicant shall keep the premises of the industrial plant and air poilution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in viclation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

Al solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :
& Cntd...
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{;ONSENT ORDER

36.

37.

36.

39,

40.

a1

42.

43.

f)  Land fili in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with
storm run-off, :

li)  Controlled incineration, wherever possible in case of combustible organic material.

iii) Composting, in case of big-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

if due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or In part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condttlon and thereupon the apphcant
shall be bound to comply W|th the condxtlons 80 varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the c;éndttlon or renewal of this consent after the expiry period of this

consent,

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditionat letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Controt
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board,

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and sectaon 21A of Air
{(Prevention & Control of Poliution) Act, 1981,

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
iIf they fail to pay the amount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the nght to revoke / refuse consent to operate at an.y time durih'g
period for which consent is granted in case any violation is observed and to modlfv !

stipulate additional condmcwpmpnate
Contd...
mr(d udiciat)
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SPECIAL CONDITONS (To be Qo'mpii_e.d along with prescribed guide linés):

This consent to operate granted under section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
and shall be subject to Trade License issued under Qdisha Mineral (Prevention of

Theft, Smuggling and lllegal Mining and Regulation of Possession, Storage, Trading .

and Transportation) Rules, 2007.

Unit shall provide sign Board at main entrahce gate clearly displaying Name & address

of the Depot, Name of the Occupier, Type of stack yard, Stock Quantity on daily basis,

Validity-of CTO of SPCB & Mining License.

The unit shall not stack coal beyond the permissible quantity on aforesaid allowed plot
without obtaining prior permission from the Board. The plot No. 348/399 of khata No
147/66, at: Mouza Alana and on plot No. 134 of khata No. of 34, at: mouza Nelia of
Tahasil: Tangi- Choudwar are ailowed to the unit for continuity of the existing
operational plots and new applied plots as required for the mining approval as
requested by the unit vide its letter did. 16.02.2022. ' A

Unit shall maintain the height of boundary walt to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the-boundary wall. -

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area. ' ' ' '

The unit needs to take necessary action for suppression of dust in approach road. The
road shall be put in wet condition.

The stabking areas (bays) should be concreted/stone pitched with prober gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

At least 2meter width green belt all along the boundary shall be properly developed and
maintained. ' ‘

Run off from roads, stacking areas shall be channelized through “storm’ drain in {0

settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies. ' R

The coal storage areas must be covered with Automatic Water Sprinkling systems to
contro! fugitive dust emissions.-Water sprinkling systems provided shall.be kept all the
time in operational conditions to-avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shall. produce the documental evidence like electric
biils, log book of operating the motor far sprinkling etc. during the time of inspection.

Unit has to provide proper toilet facilities with septic tank followed :by‘fsoak' pit for

labourers ~'within. stack yard premiges togsavoid any unhygienic conditions. in its
surroundings.  ° ' : ' o -
: 7 : - Contd.......
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12. Necessary space should be provided within its fstack'iii@fﬁ';premises for parking of
trucks/ tippers etc. to be used for transportations:to avoid any parking & subsequent
traffic jam. [ '

13. The unit shall take action along with the other members of the cluster for compliance of
the environmental conditions as specified in the: agreement. Violation if any of the
conditions shall be treated as a violation of the conditions of the individual units as well

-as for cluster and Board may take appropriate -action for withdrawal of consent to
‘Operate. o - ‘ R

14.  The units has to undertake that, incasée of consent fee is revised upward during this
period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the-amount within the period stipulated by
the Board, the consent order will be revoked without prior notice. _

16.  The unit shall have to submit a declaration by 30" April every year that all the poliution

control systems are in good condition and are being maintained properly, the emissions

- and effluent are conforming to the prescribed standard, and all the consent have been
complied with. ' ; : '

16. The unit shall submit the annual return in the prefséribed format by 30" April of every
year, : ; -

17, The Board reserves the right to revoke / refuée-éorisent at any time during this period in
case any. violation is observed or to modify / stipulate additional conditions as deemed
appropriate. ' !

The occupier must comply with the conditions ?s_tipulated ih sectionA, B, C,D, E
and F to keep this consent order valid.

Encl: Guideline | W

REGIONAL OFFICER -
To, _ _ _ Ci
Mr. Kamal Singh Bhutoria, Whole-Time Director, |
Ms. Godavari Commodities Limited, ‘ R
- At: Das House, Near Saraswati Sishu Mandir, -
Po: Nayabazar, . . o
"Nuapada, Balisahi,

Dist: Cuttack
Memo No. % ;4*_7"" . /Dt 2{;’74’9%
Copy forwarded to: A

1, Member Secretary, S.P.C. Board, -Qd}s{ii:i'a;_-Bhubaneswar
2. Collector & District Magistrate, Cuttack

3. Mining Officer, Cuttack Circle, Cuttack
4

Copy to Guard file. W - Wﬁ/’

: , M/\ o : REGIONAL OFFICER

7 _ I(de\déth-i . _
Demad‘ L
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o CONSENT ORDER
r
NATIONALAMBIENTAIR QUALITY STANDARDS |
s _ Time Concentrate of Ambiant Air
N L ~ Pollutants Weighed
o. ' Average industrial Eg‘:‘:s ‘“;'V :
Reslidential, - | _
| Rural and " ‘-A?ya 2:32?(’ Methods of Me#surement
S - other Area . Govemment} :
T (z) @ " (4) T (8) ~ ®
1 Sulphur Dloxlde (SO, Annual* 50 - 20 -Improved west and Gaeke
. m? . : ' . .
|+ 24 Hours** | 80 80 _- Uttraviolet fiuorescence
2. Nltrogen Dioxide Annual* 40 30 -Modified Jacob &
(NO,) ng/m? Hochheiser (Na-Arsenite)
‘ 24 Hours** |80 80 - Chemiluminescerice -
3 Particulate Matter (size | Annual* €0 160 | -Gravimetric
less than 10 mm) or TOEM
PM,ug/m® 24 Hours™ | 100 100 - Beta Attenuation
4. Particulate Matter (size | Annual | 40 40 - Gravimefric
less than 2.5 mm) or ' ' TOEM
, PM, , ug/m? 24 Hours 60 60 - Beta Attenuation .-
-1 Qzone (0,) ug/m* 8 Hours * 100 100 - UV Photometric
g e - Chemiluminescence
T : - 1 Hours ** 180 180 - Chemical Method
8. Lead (Pb) pg/m® Annual* {050 0.50 -AAS/ICP method after
. ' sampling on EMP 2000 or
24Hours™ | 1.0 1.0 equivalent filter paper.
_ : - ED-XRF using Teflon filter
7. Carbon Monoxide 8 Hours ** 0z 02 - Non Dispersive infra Red
' [ {COYmg/m? - (NDIR)
1Hours™ 104 04 Spectroscopy
8. Ammonia (NH,) ug/m? Annual * 100 100 - Chemiluminescence
: ‘ - Indophenol Blue Method
24 Hours ** | 400 _ 400 : :
9. Benzene (C,H,) pg/m? Annual 105 05 | -Gas Chromatography
‘ o . - based continuous analyzer
~Adsorption and Desorption
_ L followed by GC analysis -
10. Benzo (a) Pyrene Annual* o1 01 - Solvent extraction followed
: (BaP)-Particulate ' by HPLC/GC analysis
phase only, na/m? | .
1. Arsenic (As), ng/m? Annual* 06 08 -AASHCP method after
' : sampling on EPM 2000 or
_ equivalent filter paper, -
11, Nickel (Ni), ng/m? Annuat * 20 20 - AAS/ICP method after
: sampling on EPM 2000 or
equivalent filter paper.

*k

| oam

Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24

hourly at uniform intervals,

24 hourly or 08 hourly or 01 hourly monitored vaiues as applicable, shall be complied with 98% of the time |
in a year, 2% of the time, they may exceed the limits but not on two consecutive days of momtormg

Deputy Collectur(Judicial)
Collectorate, Cuttack
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Annexure |

GENERAL STANDARDS FOR DISCHARGE OF ENVERONMENT POLLUTANTS PART - A :

EFFLUENTS.
Sl. Parameters _ Standards
No. Inland Public Land for | Marine Coastal Areas
surface sewers | Irrigation
1 2 3
{a) {(b) () (d)
1 | Colour & odour Colouriess — See 6 of | See 6 of Annex.1
{Odouriess - Annex. 1
as far as '
practible _
2 | Suspended solids (mgfl) 100 600 200 a. Fer process
wastewater - 100
b.For cooling water
effiuent 10% above
total suspended
matter of influent.
3 | Particular size of SS Shali pass ——— — '
850
4 ——c ——— —— [
5 | pH value 55109.0 551080 { 55t08.0 55109.0
6 | Temperature Shall not| —— — Shall not exceed 5C
exceed 5°C above the receiving
ahove the water femperature.
receiving
water
temperature.
7 | Qil & Grease mg/i max. 10 ' 20 10 20
8 | Total residual chlorine 1.0 — e 10
9 | Ammonical nitrogen (as N) 50 - 80 — 50
mg/l max.
10 | Total Kajeldahi nitrogen 100 —_— — 100
{as NH;) mg/l max.
11 | Free ammonia (as NH3) 5.0 — —_— 5.0
mg/l max. ' :
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C) |
mg/fi max. - :
13 | Chemical Oxygen Demand 250 —_ — 250
mag/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 - 0.2
15. | Mercury (as Hg) mg/t max. 0.01 0.01 — 0.001
16_| Lead (as pb) mg/t max. 0.01” 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 e 20
max. o
18 | Hexavalent chromium (as 0.1 2.0 PR— 1.0
Cr'6) mgh max. :
19 | Totai Chromium (as Cr) 20 - 20 2.0
maofl max, ‘

st ol

Deputy

ol

Collector¥ludicial)

Collectorate, Cuttack
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-~
—~ 20 | Copper (as Cu} mg/l max. 3.0 3.0 o — 3.0
- 727 [ Zinc (a5 Zn) mgll max. 5.0 15 - 15
22 | Selenium (as Sc) mg/l 0.05 0.05 e 0.05
_max.
23 | Nickel {as Nil) mg/l max. 3.0 3.0 — 5.0
24 | Cyanide (as CN) mg/l max. 0.2 2.0 | 02 0.02
25 | Fiuoride (as F) mgAl max. 2.0 15 — 15
26 | Dissolved Phosphates (as 5.0 S oomeen | we—
P) mg/ max.
27 | Sulphide (as S) mg/l max. 20 —_— | e ST 5.0
28 | Phennolic compounds 1.0 5.0 — 5.0

{asCsHsOH) mg/t max.
29 { Radioactive Materials

a) Alpha emitter micro 107 10’ 10° 107
curle/ml, :
b) Beta emitter micro 10° 10° 107 10°
curle/ml.
30 | Bic-assay test 90% survival | 90% 90% 80% survival of fish

of fish after | survival of | survival of { after 96 hours in 100%
96 hours in | fish after | fish after | effluent

100% 96 hours | 86 hours in
_ effluent in  100% | 100%
effluent effluent
31 | Manganese (as Mn) 2 mgfi 2mgl — 2mgh
32 | lron{asFe) 3 mg/l 3 mgh —_— 3mgi
33 | Vanadium (as V) 0.2 mg/l 0.2 mg/l e 0.2mg#
34 | Nitrate Nitrogen ' 10 mg/ ——— - 20 mgh

I

Deputy Coliectaf{Judicial)
Collecterate, Cuttack
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GUIDEUNES (ro BE campuso ALONGWITH SPECIAL CONDITIONS)

AII entry pomt,«:nternal roads and- Ioadmg/un!oadmg areas must_be made roa:.;i

’; worthy for movement of ‘heavy vehicles by using low. permeability material {Le.”
conprete or. bstumen) and be cleaned regularly to mlnimize dust gt_m.ration pommial

for dust:genérating and off site. Impact. .

A boundary wall of at least 3 meters height shall be constructed along ti‘ae penuh&w

-of the: mmeral stockyard to prevent the fine particles from being carried

'7—surface run off to nearby area/water bodies. .

The: height of material within storage areas must be- kept below the height of tfm

bo da'ry wall at al); t:mes to prevent the material getting air borne.’

Vg neral storage areas conta:nmg fine or'dusty materials must be either, cuvured

;lth{tarpaullns when not m use, or f‘tted ‘with Automatic Water Qprinkiing/Dry Fag

systems T ' :

green belt of: at !east 15 m. wldth shal! be deve!oped with nmnu.dlato offect all

roun the penmeter of. any materaal storage and Ioadang areas to Jpravent advurse
pact oh (rroundmg areas:

hall:be taken {6 prevent creatlon of ruts and pot hcltzs in the: h’uulﬁ
onngctmg roads**-‘ T (8

o é‘

away with

" t the material storage areas Imdmg &dispatch arcas, sarvice
s:etciShallbe PfaCthEd

systems’ must be’ maint'uned tn an ope able cond:tlon at all tlmes. o j ' ““

e

S

1 .under cover shed at all times- | | ‘1

rg_a's : tomized stationery mlst Spray nf wa[er 0; ‘
materia with.water shall. be practlcedyto prevent 1hé dust getting alr

(',

verloading’
. --abj%i!gvft_

thes

e () -", S
Deputy Collectar{Judicisl)
Collectorate, Cuttack



Amblent Alr, Quality. inside the Breniises shall con
" Quality Standard prescribed for Industrial and mixed.used areq under E (P} Act, 1986. %
oniestic '.'F‘f.ff@l)?nt,.Sh,a.f_ijbg QI_slpjya;‘ged:to'jsoql%j;‘pi_t t sep '

-per BIS specifications. v e RN
A garland ‘drain s tg ‘be provided along the bo
Y‘a'rd.if’m\fislonksh}ii!:lié_'made for collection of wash water from th
ST water, 50 é:ollgcted»s_hpil betreated in.a sedimentation tank for fu
S premises for green belt"or water sprinkling etc. Under no ¢

water shall be.allowédfto"go outside the premises. o |
. 247 Vinase the waste water contains any substance which is harmful tg the environment, - -

the same shall be treated to'remove the substance so as to meet th
norms, - SR o

rer e prescribed

2. Oécume"’?of'jF*!ei‘S:??C\K‘?Sfé?dlféi'_\??év‘sidi,n'gj-ihall«Ke;rjsqr'gi that vehicles used have valig- .
“Pollution Uﬁ?‘?@'zC_O}‘t!’_"_f!,l;(?uit)qc_é_r‘tj_ﬁcate‘.uM,_,;, o o
2607 During ‘transportation ‘of mateérial by "_tru=plw<s‘/t_ippe_rf_s/vgag@hs_ through public roads, ™™

opetly, covered with “tarpaalin sheets and shall ply in safe.

1l

sh li?ha’{.{é”yffiéic‘e:hffi‘fee board: Spillage of material on public-
immediatelyon occurrence. T
more.than one)at. the stack yard/railway siding shall be storeq” |
compound 6'riér'§:;g;fwggh5¢:ﬁt“intei"miking'each other. -

(P) Act; 1986 and the releva nt.rules famed.

e By.provisions of the E

s B

v“c

oncerned Regional Office in the proscribed
| Yl’.y_éarf'iﬂcorpjg;ja:ing-theequanti_ties of
r].Ctair;ye’ar;U;gi 7,15‘*A'ril’to__3‘1“ March), L

AR T SR

. 'REGIONAUOFFICER

Deputy Coitéck
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: TEL/ FAX: 0671-'2314255
" E-mail: rospch.cuttack@ospchoard,org

Website: wyvw.ospchoard.org

iy OFFICE OF THE REGIONAL OFFICE, CUTTACK
% STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST B ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012 '

No. 5’4/3 fsv-7559' | Date Q%/ﬂo?@‘g

CONSENT ORDER NO. ROICTQICTO 116!2022NVPCIAPC

Sub: Consent for’ dlscharge of sewage & trade efﬂuent under Sectlon 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Section 21 of Air (Prevention &-
Control of Pollution) Act 1981.

Ref:  Your Online application No. 4036096, dt. 21.02.2022 for consent to operate and this
office Consent to estab!tsh arder |ssued vide letter 315/3Y- 759 dt. 19.02. 2022

Consent to operate is hereby granted under sectlon 25/26 of Water (F’reventioh &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pailutson)
Act, 1981 and rules framed there under to:

Name of the Industry: M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Mr. Karﬁal Singh Bhutoria,
Whole-Time Director,

Address: At: Mouza Nelia on plot No. 126, 127,130,431 and 133 of Khata No. 69,
- 190/53, 111, 172 and 140 respectively of total area 2.99 acres), Ps: Tangi,,
Tahasil: Tangi-~Choudwar, Dist. Cuttack, Odisha.

This consent order is valid for the period up to 31.63.2024.
_ This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of emissions as

specified below. This: consentrs granted subject to the general and special conditions
stipulated therem : :

A. Details of Products Manufactured:

Sl No. Product - Quantity

1 Stacking of Coal - ' 22,425 MT
(At any point of time)

PTO

Deputy CoileClaor{lldicial)
Coliectcrate, Cuttack
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B. Discharge pérmi&ed thro.ugh the fol‘loWing ‘outlet subject to the standard

—Outlet | Descriptionof | Point of Quantity of |  Prescribed
No. outlet discharge | discharge . standard
KLD or KL/hr
1 Domestic waste | Soak pitvia | . - N
water s_eptic tank
5T Runofifom | Natrainaiah | - | . PpH:6580
stackyard - via setiling S TS8:100
DA Tank | | mgltit

C. Emission p'e'rmitted through the following s_tack' sub_j_ect'to the prescribed

standard:
Chimney | Description of | .Stack heigﬁt “Quantity | Prescribed standard.
Stack No. stack. {m} of
- emission

PM | S02 | NOx

The unit shall maintain the prescribed Ambient Air & Noise Level for industrial
Area within its premises a _

D. Disposal of solid waste permitted in the following manner -

Si. Type | Quantity | Quantityto| Quantityto | Quantity 1 Descripti
No. of generated | be reused be reused disposed on of
solid | (TPD) on site -off site off (TPD) | disposal
waste . (app} .| (TPD) . site.
‘Contd......

Deputy Cc}”gé‘{u (Judicial)
- Celigctorate, Cutlack
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CONSENT ORDER
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10.

1.

GENERAL CONDITIONS FOR ALL UNITS, ‘ )

The consent is given by the Board in consideration of the particulars given in the
application. Any change or altemation or deviation made in actual practice from the
particulars furnished in the application will also be the ground liable for review / vaﬂgtion i
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Poilution)
‘Act, 1881 and to make such variations is deemed fit for the purpase of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and produpts
! manufacturing process or quantity / quality of the effluent rate of emission / air poliution
control equipment / system etc.

The applicant shall not change or alter either the quality or quantity or the ratg of
discharge or temperature or the route of discharge without the previous written
permission of the Board. ' .

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent {imes without .any negligence on his
part. in case of non-compliance of any order / directives Issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act. '

The applicant shall make an application for grant of fresh consent at least 80 days before
the date of expiry of this consent order. '

The issuance of this consent does not convey any property right in either reai or personal
property or any exclusive privileges nor does it authorize any injury {o private property o
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in 2 prominent place for perusai of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the
visit to the factory. .

The applicant shall furnish to the visiting officer of thé Board any information regarding the
construction, installation or operation of the plant or of effluent treatment systern / air
pollution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling poliution of Water / Air. .

Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for other purposes of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever.
Cnid...

Deputy Collectar(y dicta
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CONSENT ORDER

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shail not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manheles where the flow measuring devices will be installed.

15. The applicant -shall maintain good house-keeping both within the -factory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shali not be atlowed fo find their way

~ in storm drains or open areas.

16. The applicant shali at al times maintain in good working order and operate as efficiently
as possible all treatment or control faciiities or systems instali or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and boftom

made impervious.

18. The utilization of treated effluent on factory's own land, if any should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directiy or by overfiow.

19. The effluent disposal on Iand if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect sgsmples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or

Rules made therein.
‘ MW -

Deputy Coﬁecmr{-m:*.t:r
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CONSENT ORDER

24,

25.

26.

27.

28.

29.

30.

3.

32.

33.

34.

35.

The appiicant shall provide all facilities and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw materi.a'l or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approvatl of the Board.

The liquid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amendead).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence.

The applicant shali keep the premises of the industrial plant and air pollution controt
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Offica of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area. :

The solid waste such as sweeping, wastage packages, empty containers residues, siudge
inciuding that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

Alt solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :
Cntd...

pipasda A
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CONSENT ORDER

36.

37.

36.

39.

40.

41.

42.

43.

i)  Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off.
li} Controlled incineration, wherever possible in case of combustible organic material.

ili) Composting, in case of bio-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Leiter of guthorization shail be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all gr any of such condition and thereupcn the applicant
shall be bound to comply with the conditions so varied. '

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever 1o the condition or renewal of this consent after the expiry period of this

consent.

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Poliution) Act, 1974 and section 21A of Air
(Prevention & Control of Pollution) Act, 1981.

In case the consent fes Is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
If they fail to pay the amiount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the right to revoke / refuse consent to operaie at any time durin'g
period for which consent is granted in case any violation is observed and to modify /
stiputate additional conditions as deemed appropriate.

Contd..,
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10.

11.

nri

SPECIAL CONDITONS (To be complied along -ﬁith prescribed guide lines):

This consent to operate granted under section 25 of Water (Prevention & Control of
Poliution) Act, 1974 and Section 21 of Air (Prevention & Controf of Pollution) Act, 1981
and shall be subject to Trade License issued under Cdisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining -and Regulation of Possession, Storage, Trading
and Transportation} Rules, 2Q07. S ‘ o

Unit shall prm'iide sign Board at main e;itfande gate clearly disbléying Name & éddres§
of the Depot, Name of the Occupier, Type of stack yard,: Stock Quantity on daily basis,
Validity of CTO of SPCB & Mining License. _ _

Unit shall maintain the héight of boundary wall to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the boundary wall.

The whole stack yard should be-divided into nos. of bays with at least 2ft. height toe .
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area. o ‘ o

The unit needs to take necessary action for suppression of dust in approach road; The
road shall be put’in wet condition. ' ' '

The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

At least 2meter width gi‘een belt all along the Eb'ciunciarjy shall bé properly developed and
maintained. RRPIRE 7 |

Run off from roads, stacking areas shall- be channetized through storm draih in to
settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies. _ N

The coal storage areas must be covered with Automatic Water Sprinkling systems to
control fugitive dust emissions. Water sprinkling systems provided shall be kept all the
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shall produce the documental evidence fike electric
bilts, fog bock of operating the motor for sprinkling etc. during the time of ingpection.

Unit has to provide proper toilet facilities with septic tank foliowed by soak pit for
labourers within stack yard .premises to avoid any unhygienic conditions in its
surroundings. _ ' ' S :

Necessary space should be provided within its stack yard premises for parking of

trucks/ tippers-etc. to be used for transportations to avoid any parking & subsequent
traffic jam.

Co’n_td.......

e ate
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12. The unit shall take action along with the other members of the cluster for gompliance of
the environmental conditions ‘as specified in the agreement. Violation if any of the
conditions shall be treated as a violation of the conditions of the individual ynits as well
as for cluster and Board may take appropriate action for withdrawal of consent fo
operate. : ' - ' -

13. The units has to undertake that, incase of consent fee is revised upward. during this
period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period stipulated by

. _the Board, the consent order will be revoked without prior notice.

14. The unit shall have to submit 2 declaration by 30™ April every year that all the pollution
cantrol systems are in godd condition and are-being maintained properly, the emissions
and effluent are conforming to the preseribed standard, and all the consent have been
complied with. : ' o -

15. The unit shall submit the annual return in the prescribed format by 30" April of every
o year. E :

16. The Board reserves the right to revoke / refuse consent at any time during this period in
case any violation is observed or to modify / stipulate additional conditions as deemed
appropriate. :

The occupier must comply with the conditions stipulated in section‘A, B,C,D,E
and F to keep this consent order valid.

Encl: Guideline B ' W

‘ _ ‘REGIONAL OFFICER
To, : ' _ ' ' E ' : '
“Mr. Kamal Singh Bhutoria; Whole-Time-Director,
M/s. Godavari Commodities Limited, '
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar, : '
Nuapada, Balisahi,
Dist: Cuttack

Memo No. —?49? 7 __ /D %/&Q/Qﬁ
Copy forwarded to: o S

Member Secretary, S.P.C. Board, Qdisha, Bhubaneswar
Collector & District Magistrate, Cuttack :
Mining Officer, Cuttack Circle, Cuttack - -

Copy to Guard file. -~ L

W

R

REGIONAL OFFICER

Deputy Collegtar(Judicial)
Collectorate, Cuttack ~ =
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&=  CONSENT ORDER -
g!”
o NATIONALAMB!ENTAIR QUAUTY STANDARDS .
Time Concentrate of Ambilent Air
Si. Pollutants Woeighed 7
No. Average Industrial Eg‘:':s ttic:ety
Residential, * | praq (notified | Methods of Measurement
Rural and . by ntral )
_ : other Area - | Government)
W 1. (2 ) (4) {5 , 6
1. Sulphur Dioxide (SO} Annual* 50 ' 20 <mproved west and Gaeke
_ ? : ' : L
| : 24 Hours*™ | 80 80 - Ultraviolet flucrescence
2. Nitrogen Dioxide Annual* 40 |30 - Modified Jacob & -
(NO,) ng/m® - Hochheiser (Na-Arsenite)
i 24 Hours ** | 80 80 _| - Chemiluminescerice
3 Particulate Matter (size Annual* 60 {60 - Gravimetric
: less than 10 mm) or o - _ TOEM )
PM, ug/m? _ 24 Hours** | 100 100 - Beta Attenuation
4. Particulate Matter (size | Annual 40 40 - Gravimetric
less than 2.5 mm) or ' TOEM '
PM,  ng/m? 24Hours - | B0 60 - Beta Attenuation
5. Ozone (O,) ug/m* . 8 Hours ** 100 100 - UV Photometric
. : , | - Chemiluminescence
| 1 Hours ** 180 180 - Chemical Method
6. " | Lead (Pb} pg/m® Annual* 0.50 0.50 -AAS/ICP method after
' sampling on EMP 2000 or
24 Hours* 1.0 1.0 equivalent fiitar paper.
: ' , - ED-XRF using Tefion filter
7 Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO)mg/m?* - : (NDIR)
: 1Hours** | 04 04 Spectroscopy
8. Ammonia (NH,) ug/m? Annual™ 100 100 - Chemiluminescence
: - Indophenol Blue Method
24 Hours™ | 400 400 '
9. Benzene (C,H,) ng/m? Annual 105 05 - Gas Chromatography
: ' - based continuous analyzer
-Adsorption and Desorption
o _ followed by GC analysis
10. Benzo (a) Pyrene Annual * 01 01 - Solvent extraction followed
- (BaP)-Particulate by HPLC/GC analysis
phase only, ng/m?
", Arsenic (As), ng/m? Annual* 06 06 -AAS/ICP method after
‘ sampling on EPM 2000 or
: equivalent filter paper.
1. Nickel (Ni), ng/m? Annual* 20 20 . - AAS/ICP method after
' sampling on EPM 2000 or-
equivalent filter paper.

g

T

Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24

hourly at uniform intervals.

24 hourly or 08 hourly or 01 hourly monitored vaiues as applicable, shall be complied with 98% of the time
in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.

Deputy Co%@)

Collecicrate, Cuttack
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CONSENT ORDER

Annexure |

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POL.LUTANTS PART ~-A:

EFFLUENTS.
sl Parameters ____Standards
No. Infand Public Land for | Marino Coastal Areas
__surface sowers | lirrigation
1 2 . L 3 L
{8 (b) (¢} 1 ()
1 | Colour & odour Colourless ——— See 6 of | See 6 of Annex.1
/Odourless Annex. 1
as far as
practible
2 | Suspended solids (mg/l) 100 600 200 a.For process
wastewater - 100
b.For cooling water
effluent 10% above
total suspended:
matter of influent.
3 | Particular size of SS Shall pass —— B
: 850
4 |- — ———r — R -j :
5 | pHvalue 5510 9.0 55t09.0 { 55t09.0 | 5.5t09.0
6 | Temperature Shall not|{ ~— R Shall not exceed 5°C
exceed 5°C above the receiving
above the water temperature.
receiving
water
temperature.
7 _| Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 — —— 1.0
g | Ammonical nittogen (as N) 50 50 ——ee 50
mg/l max.
10 | Total Kajeldahl nitrogen 100 —— —— 100
{as NHa) mg/l max.
11 | Free ammonia {as NH;) 50 — — 5.0
maf max.
12 | Biochemical Oxygen 30 - 350 -100 100
Demand (5 days at 20°C}
mg/l max.
13 | Chemical Oxygen Demand 250 — —— 250
mg/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 - 0.2
15. | Mercury {as Hg) mg/l max. 0.01 0.01 it - 0.001
16 | Lead (as pb} mg/l max. 0.01 1.0 ———— 2.0
17 | Cardmium {as Cd} mg/l 2.0 1.0  — 2.0
max. _
18 | Hexavalent chromium (as 0.1 2.0 —— 1.0
Cr'6) mg/l max.
19: | Totat Chromium (as Cr) 20 - 2.0 e 2.0
mo/l max, :

Deputy Coliectar{Jldiciui)

Coilectorate, Cuttack
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20 | Copper (as Cu) mg/l max. 3.0 3.0 JR— S 3.0
21 | Zin¢ (as Zn) mg/t max. 5.0 15 — 15
22 | Selepium (as Sc} mg/l 0.05 0.05 — 0.05
max.
23 | Nickel (as Nil) mg/l max. 3.0 3.0 — 5.0
24 | Cyanide (as CN) mg/l max. 0.2 20 0.2 0.02
25 | Fluoride (as F) mg/t max. 2.0 15 —— 15
26 | Dissolved Phosphates (as 5.0 ——— — ———
P) mg/l max.
27 | Sulphide {as S) mg/l max. 2,0 eueee —_— - 50
28 | Phennolic compounds 1.0 5.0 — - 50
{asCgHsOH) ma/l max.
29 | Radioactive Materials
a) Alpha emitter micro 107 107 10° 107
curle/ml,
b) Beta emitter micro 10° 10° 10° 10°
curle/mi. - '
30 | Bio-assay test 90% survival | 90% 20% 90% survival of - fish
of fish after | survival of | survival of | after 96 hours in 100%
96 hours in | fish after | fish after | effluent
100% 96 hours | 96 hours in
effluent in 100% | 100%
: effluent effluent
31 | Manganese (as Mn) 2 mgll 2 mg/l — 2 mgll
32 | lron { as Fe}) 3 mg/ "3 mg/l ———— -3mg/l
33 | Vanadium (as V) 02mg | 0.2mg/l —n 0.2mg/
34 | Nitrate Nitrogen 10 mg/l — e 20 mgh

pae”

Deputy Coliectar(Judicial)

Collectorate, Cuttack
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" Nolse lgvel should remain within the ambient noise standard. |

—At ~

- BUIDELINES (T0 BE comPpLIED ALONGWITH SPECIAL CONDITIONS}

All entry point, internal roads and loading/unloading areas must be made road

worthy for movement of heavy vehicles by using low permeability material {i.e.
concrete or bitumen) and be cleared regularly to minimize dust generation potential
for dust generating and off site impact.

A boundary wall of at least 3 meters height shall be constructed along the periphery
of the mineral stockyard to prevent the fine particles from being carried away with
surface run off to nearby area/water bodies.

The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.

All mineral storage areas containing fine or dusty materials must be either covered
with tarpaulins when not In use, or fitted with Automatic Water Sprinkling/Dry Fog
systems. : i

Absolute care: sh‘fa“ll(
roads and connecting
Planting of trees all al
be carried out to preven

1of dust due to movement of dumpers/trucks.
1 storage.areas, loading &dispatch areas, service

' mimmize mud-and dust track-out from
| and/or public roads.
'r": d mes'

'ta prevent the dust getting air

, |deci ﬁt ‘féﬁagé'riéf discharge points at
g points etc. To minimize the discharge height and

spread of air borne dust: .
Appropriate preventive meastires shall k
stack yard/railway siding handlingcoal. .~ .~

Speed limit of dumpers/trucks used for !Efi‘a_g_i_i}igfunlbéadingﬁ of materials shall not
exceed 10 kmph. Overloading of vehicles shall be avoided.

'gg;ke;ilfqr.cqntrol of fire hazards at the

The operator’s cabin In the dumpers and trucks shall be provided with dust proof

241

endlosure and the persons working at high dust prone areas shall be provided with B

Smoke emission from heavy duty vehicle operating in the stock yard/railway Sid%g“g‘i.

shall canform 1o the standards prescribed under the Motor Vehicle Rules, 1989,

yard/ fay siding shall be avolded.

Deputy Collectd riJudiciah)

Collectorate, Cuttack

high pressure horns in the heavy duty vehicles operating in the mineral stock
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22,

23,

28,

Z5.

27.

28,
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water shall be allowed to Bo outside the premises.

In case the waste water contairs ; rjy/s_gib_stance which is harmful to the environment,

the same shall be treat; ove the substance so as to meet the prescribed

'y uékﬁ[tfppers/wagons through public roads,
 with tarpaulin sheets and shall ply in safe

speed, Trucks /tipp fr -e}%b;_oard. Spillage of material on public
roads shall:be cle ence.

itk}-"yard[-railway siding shall be stored
wter mixing each other.

) ;,;SfiQnai Office in the prescribed
incorporating the quantities of

REGIONAL OFFICER
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1n inviting & reference to the captioned subject, 1
K1 Hartanta conducted field enquiry over the mattes and furnl
report reveals that one Godavari Commodities Lintited is using

Plot N&332,A0.67 of Vill-Alana as 1% coal stuck yard which stands recorded in the
mame of jayanta Kumar Pradhan §fo Ananta Charan Pradhan of Sikharpur, Custack-
Further the said company is using Plot No.334/410-Ac0.30,Plot No336+Ac0.08, Plot

Na.333/402-Ac0.18, Plot No335-Ac0.07 Plot No.339-Ac0.02, Flot Na.337-AcR 7.

346-Ac0.31 total Ac1.000f Vill-Alana as s 2% stock yard. The said land stands
. ‘recorded in the name of Lalit Kumar jain S/o Deepchand jain of Bhubaneswar. Also
the" same company using Plot No. 348/399-Ac0:29 of Vili-Alana and Plot Noi34-
 AcQ36 of Vili-Nelia as fts 31 stock yard, Both the plots stands recorded i the nanse of

Sarnj Ranjan Pradhan and others. The company is using Flot No.J26-Ac1.20, 127-
Ac108, $30-Ac0.08,131-AC0.08, 133- Ac0.55 of Vil-Nella as jes 4% Coal stock yard.
e ROR of the sald lands stands recorded tn he name of Ruchi infrastruckure L8 mR
~ $rinfbas mm’wmsenw |t is further reparted by the RJ. that namely Bilteroan
Urddhy Primary School is situated at an distance of approximately 376,440,571 3nd
640 metres in aerial from (e aforessid coal stock yards. The copy o report of R
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TOre, Qa0 A6 83 dee, pvese. Plet N0 330 A 0- 16\ pand 2A0463
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R an “pwa dhan 66 K hef plles -
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Phone: “’3‘1'2‘92742

OFFICE OF THE TAHASTEDAR, TANGI CHo i
JAGATPUR, CUTTACK
LetterNo: _ S ad Y2 /Dare: S0z
To
Sub: Submission of
Coandra Behera & others o Biersan. T
m&

In inviting a reference to the captioned subject, | am to intimate that the

- R Harlants enquired the matter and fumished the report. The report revesls that
one Sendoz implex Limited Is dumpling coal over Plot No310Ac1B4 , Pt
‘No.218Ac0.42, Plat No.287-Ac.0.66,Plat No.286-Ac0.20, Plot Na309-Ac0.12, Plet ’
No.288/442-Ac.0.23 Plot No.288/384-Ac.0.23 dec, Plot N06.296-Ac1.03, 295-Ac24,
294-Acc.0.36;, 293-Ac0. 03.2‘32~M0 46,291-Ac.0.20,290-Ac.0.21, 295/31%- Ac0.23,
289-,&&&39 288-Ac.0.24, 2’124&0 25, 214-Ac0.22, 213-AcH19, 313-Ac040.311-
Ac0.07.312-Ac.0.06, 316-Ac0.11, 315-A.0.20,314-Ac.0.20,313-Ac.0.40 which sdds
upto Ac9.19 in Vill-Alana of this Tahasil mmmm@mwm
stated that the Company has ohtained pemiss&mmarrythem&h@mmm
area of Ac.3.12 (i.e. Plot No. 310,Ac184, Plot No. 218 Ac.0.42, Plot No.287-Ac0.66.M0t .
No.286-Ac.0.20). Hence the Company has-used excess land beyond jts permitted ared. |

- {5 seen that the permitted area stands recorded in
As per present ROR of Vill Alana, it
radhan & others of Sikharpur, Cuttack. It is further

the name of jayanta Kumar P !
W by the RL that there 153 schoo) namely Bilteruan Urddha Primary School

wtely 340 mtrs b “
vill-Bilteruan at a distance of approxima _ o
mwmmmmisﬁmwﬁwlﬁammemmpmpmh&mm ‘

n the coal
copy of report of R.L alopgwith trace map showing the distance betwee
stock yard and school ig enclosed for kind reference.

S

b

sl

Dt’i'”"t ) i :\-,\=")\

uu LB \u‘_‘;‘“‘ :!‘

Cotlectarate, Cuttack
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/- OFFICE OF THE REVENUE INSPECTOR, HARIANTA

s .

'i‘he Tahasildar, Tangi-Choudwar -
Suh: Inquiry report regarding dumping of coal of mouza- Alana
Si‘r.
With reference to the subject cited above, it is to Inform that | conducted field

o et

enquiry and found that Sendoz lmpex Ltd. has been dumping coal over Plot

«JZW
e,

No.310.Ac.1.84 , Plot No.218,Ac0.42, Plot No.287-Ac0:66,Plot No.286-Ac.0.20, Plot
N0.309-Ac.0.12, Plot No.288/442-Ac.0.23 , Plot No.268/384-Ac0.23 der, Plot No236-

E Ac1.03, 295-Ac.0.24, 294-Act.0.36, 293-AcB03:292-Ac046,291-Ac.020250-Ac0.21,

296/319- Ac0.23, 289-Ac039, 288-Ac0.24, 212446025, 214-Ac.0.22, 213-Ac018,

Ac0.20314-Ac020.313-

Ac.0.40 which adds upto Ac9:19 in Vill-Alana of this Tahasil. During verification itis

fo:md that the Company has obtained pe mission to carry the coal business over an

area of Ac3.12 (ie Plot No. 310,Ac.1.84, Plot NW&Z MNOW~MO£W

$13-Ac.0.40, 311-AcO amu-mmm—mn 11.315-Ac

No.286-Ac.0.20). Hence It is crystal clesr

beyond its permitied srea. As per present ROR of
_aennmdma stands recorded in the name of jayanta Kmrmdm&mgf
Cuttack. It Is further revealed that'there is schiool namely B

vill-Bilteruan- :tan&istaw!ei appwﬁmtﬁ!mmmm

B W
Urddba Primary Schoot in

Deputy Coleals’ (Judicial)
Coliectorate, Cut\ack
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—A4 95 7 ANNEXORE - VIl s
w Ofgice of WSW | Mob :0437561277
~ HARIANTA GRAMAPANCHAYAT

ATIP.O-HARIANTA, VIA-CHOUDWAR, DIST-CUTTACK- 754025

SO

Date >/ 12724...

15th December’21

i HOP 134/

To

M/s. Sendoz Impex Limited, -
Office/Works 634,

Marshall House,

33/1, N.S. Road,
Kolkata-700 001,

Sub :No Objection Certi_ﬁcate
Dear Sirs, |

This is to inform you that, Mr. Jayanta Kumar Pradhan and Mr.Susanta Kumar Pradhan
S/o. Late Ananta Charan Pradhan and Smt Nibedita Pradhan W/o. Sri Jayanta Kumar
Pradhan having permanent resident of Sikharpur, P.S: Choutiaganj, College Square, Dist.
Cuttack offered a area of 3.0 Acres land to M/s. Sendoz Impex Limited, Kolkata’s
authorized representative Mr. Sunil Thaker vide Khata No,142/24, Plot No.287 & 310,
Area 2.5 Acres & Khata Nos_.142/43,_ Plot No.218, Area:0.42 Acres and Khata No.21,
Plot No.236, Area:0.20 acres for stacking of Coal at Mouzs: Alanal, P.S.:Choudwar,
Tehsil: Tangi-Choudwar, Dist.Cuttack, . -

We observed that the M/s. Sendoz Impex'Ltd..’s representative Mr. Thaker has taken
necessary preventive steps to avoid Pollution of Air and Water at aforesaid area. So we
‘have no objection for storing of Sendoz Impex Ltd’s, coal at the above plot.

This letter may be treated as No Obj.ection_(féx?tificate.

ff'\
Renecs,
. = Ll
Yours faithfully, - gareparch ’)’f’}'}
- Haisnis G.P.
Office of the Sarapanch . :
HARIANTA GRAMAPANCHAYAT - .

Thanking you,

Deputy Ctﬁ:ﬂq\wcﬁcim)

Collectorate, Cuttack



| | 5 - 250
s - Office of the Sarapanch Mob 9437561277

HFI"ZIGNTﬁ GRAMAPANCHAYAT

ATIP. O-HARIANTA ViA-CHOUDWAR DIST-CUTTACK- 754025

az‘e”{“] i:. .....

R .

B Mol 2P [50] 1 .

TO WHOM SO EVER IT MAY CONCERN

This is to certify that Sri. Vikas Choubey, Aged-
37,5/ 0 - Sri. Birehdra Choubey, resident address: At - 18,
PNB Building, Netaji Subhas Road, 2nd Floor, Dalhousi
Kolkata, West Bengal, Pin-700001 of M/s Godavari
Commodities LTD. wants to start Coal Depot in area of
0.160 dec, Plot No.330, Khata No.-8 and Plot No.332, Khata
No.-60, Area- 0.670 dec, under mouja - Alana having Total
measuring area Area - Ac 0.830 dec. Manguli, PS-Tangi,
Dlst-Cuttack Odisha the same land has been taken from to
Land Owner Sri. Jayanta Kumar Pradhan, Age-59 Years.
S/o- Ananta Charan Pradhan, R/o- at-Sikharpur, Po-
Nayabazar,Ps- -Chauliaganj, Dist-Cuttack, Odisha on
monthly rental basis.

As per the people of the concern village have no
complain against the Coal deport because to said land is
away from village location.

So, I want to make it clear that if Sri. Vikash
- Choubey, start a Coal deport in above plot of land and in
the name My/s Godavari Commodities Ltd. adopting the
guidelines of the State Pollution Control, Odisha our
Panchayat has no objection to it. _
Sarapanch
Harianta G.P.

Sarapanch

Harianta Gramapanchayat

Deputy Coilectol (Juu
Collectorate, Cuttam&
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AT/P.O-HARIANTA, VIA-CHOUDWAR, D!ST-CUTTAGK- 754025
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:ee;:%;,ﬂ C}P/%f/ .. o | | Date. |1 &,[aba}..

TO WHOM SO EVR IT MAY CONCERN

. This is to certify that SRI KAMAL SING BHUTORIA, Director. of M/s. GODAVARI COMMODITIES
LIMITED 18, Netaji Subhas Road, Kolkata -700001 interested to establish a Coal Stock Yard at Mouza
—ALANA, Manguli of Tarngi-Choudwér Tehesil on the plot of SRi Lalit Kumar Jain . The details are as

follows.
[ KhataNo | Plot No. - | Area dec. _ Total Area in dec.
147/81 - 4l 334/410 30 EE a
7336 | os. ¥
147/72 _ 333/402 18 - 27
335 07
A , 339 02 .
37 337 | o7 38
. 340 31 -
Total o ' - 100 dec.

The 'people of the concern Gram Panchayat have no objection as the proposed Coal Stock Yard is far
away from the nearest village. ' :

So, I have no objection, if SRI KAMAL SING BHUTOR|A start a Coal Stock Yard in the above plot in the
name of M/s. GODAVARI COMMODITIES LIMITED, adoptmg the guide lines of State Poltutron Control
Board, Odisha .
" R S ' - : Sarapanch
' ' ' ' }"ﬂaﬂan&h G.P.

Harianta Gram Panchayat

Deputy Coti Lectar{Judicl
Collector'ne but\ack
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NTE GRAMAPANCHAYAT
 ATIP.O-HARIANTA, VIAQQHOUDWAR, 'msrr-c:m_*nsx_(.:;.(.-i T .
- | .pm..ér,.lm../.aaga\

?34:%#%@13&/ Py

| o - TOWHOM SO EVER IT MAY CONCERN

This is to cerﬁfy that SRI KAMAL SING BHUTORIA, Dfrector' of M/s. GODAVARI
COMMODITIES LIMITED , 18, Netaji Subhas Road, Kolkata-70000+ interested to
establish a COAL STOCK YARD at Mouza — ALANA, Mangulj of Tangi-Choudwar

Tehesil on the piot of \}yhich details are given below,

Lahd'Details :

B Iﬁamo. __[PlotNo, Area (Dec,)
147771 347/401 ____|6.050
[ 147/66 N1348/399 | 829
147/65 344/398 - _10.025
1100 I KEY | 0.032 "
34 | w134 336
178 | 1347 ___Tosg
14221 333 | 0.029
147/57 . 344 N | 0.025

"Total

1276 Ac.

~ The peoplé.of our Gf’am Panchayat‘_havé'no objection as the proposed Coal Stock Yard
-~ Is far away from the nearest village, -

~ 50,1 have no objection , if SRI MMALSING'BHUTORIA Start a Coal Stock Yard on the
above plots in the name of M/s, GODAVA_R:!- COMMODITIES LIMITED, adopting the
' Quidelines of State Pollution Controi_ Board, Odisha, '

: Sarapanch | ,
Harianty G.p.
Sarpanch _

Harianta Gram Panchyat

Deputy CoHector(Judr’ci-al)
Co!fecrorate, Cuttaek
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" HARIGNTA GRAMAPANCHAYAT

ATIPO HARIANTA VIA CHOUDWAR DIST CUTTACK- 754025

t
oy
/

B o, HG, P/aﬁ/p,,- : | - | Dare. S 12|z
‘ : ‘.f'_‘ - ) r, 7
' TO WHOM SOEVER IT MAY CONCERN

This to certify SRI‘RA'MALSINH—BHUTGTEA (Director) M/s. Godavari Commodities
Limited at 18, N S Road , Kolkata, West Bengal- 01-wants to start a coal stock yard
on area 3.09 Ac bearing’ Khat No- 171, Plot No-131, Khat No- 111, Plot No-130,
Khat No- 140, Plot No-133, Khat No-69, Plot No-126, Khat No- 190/53, Plot No-127,
Khat No- 70, Plot No-124 of Mouza- Nelia, Manguli, Choudwar.

As the proposed coal stock yérd is far away from the locality, .the people of concern
village have no objection against it.

So. We issue our: NOC to SRI KAMALSINH BHUTOTIA of M/s. Godavari
Commodities Limited to establish a coal stock yard on the said plots

Bocwol
rananch
ngap?ﬂaﬁ G.p.

Harianta Gram Panchayat

Deaputy Col:ector(Judlcm;
Collectorate, Cuttack
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" Tel : 0674-2314255
E-mail:rospcb. cuthck@ospcboard .org
. Website; www.ospcboard.org

OFFICE OF THE REGIONAL 0FFICEI§ CUTTACK |
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No, QOQ_? ISY-755 - opt._ B2 0teQpla
By Speed Post/e-mail

To,

Mr. Siddharth Poddar Director
M/s. Sendoz Impex Limited,

At: 634, Marshall House,

"33/1, N.S, Road,

West Bengal- 700001

Sub: Inspection of M/s. Sendoz impex Limited, At: Mouza Alana, PS: Choudwar,
Tahasil: Tangi-Choudwar in Cuttack District Reg.
Sir,

In inviting a reference to the subject cited above it is fo intimate that, your aforesaid

unit was inspected by the officials of Regional Office, SPCB, Cuttack on did. 26.10.2022 to -

verify the compliance status of consent to operate conditions of your unit and following non-

compliances were observed during inspection;

1. You have not provided fixed type water sprinklers in the stack yard area.

2. Fugitive emission was observed during handling of coal in the stack yard area which
indicates that water sprinkling carried out by the water tanker is not adequate.

3. Boundary wall was broken at one location in the stackyard area.

4. Adequate numbers of trees have not been planted along the boundary wall of the
stack yard.

In view of- above ‘you are therefore directed to take necessary steps to comply the
following points; '

1. Adequate number of fixed type water spiinklers shall be provided in the stack yard
area to control the fugitive dust emissions during handling of coal.

2. The unit shall repair the broken portion of the boundary wall.

' ' P.T.0.

Daputy Collectsr(Judicial)
Collectorate, Cuttack
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3. Adequate numbers of trees shall be planted along the boundary wall of the stack
yard area.

Further, you are directed to submit the compiiance- report to the board of the aforesaid
direction wath:n 15 days of issue of this letter wuthout fail.

Yours faith'fully,

REGIONAL OFFICER

N

Deputy Coliectdr(Judicial)
Collectorate, Cutlack
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EAST COAST RAILWAY.
HU OAD DIVISION
KHURDA ROAD DIXE Office of the
Fax No.- 0674-2490679 (P&T) - Divisional Raifway Manager (Commercial)
-085-72836 (Rly) ECOR/Khurda Road Division, Jatni,
Dist-Khurda, Odisha-752050
No. SDCM/RUR/CC/Pollution/NRG/ Lp2.24 Date: 01/00/2023
To | | EIOONAL OB
The Regional Officer, S ﬁ%"ﬂ h !gf\
Office of the Regional Officer, Cuttuck, : .-fé'; ({ NOLSR AL 39?0\
State Pollution Control Board, Odisha, | 2% o oo
‘ : \ tE L L :
[D.epattm‘ent of Forest & Environment, Government of Odisha}, Y "i}( _ uﬁ,&ﬂ%)& '
586, Suryavihar,link Road ,CUTTACK-753012. \%’Q\' N AC
: "~ e Q_;(:{TTAAE( ...... b

Sub: Pollution Contro! measure at Nergundi Railway Siding.
Madam,

In response, to the Hon’ble High Court, Curttack 2 meeting was held in the office of the Chief
Secretary, Odisha where it was highlighted that in addition to the already available poliution control
infrastructure at Nergundi Railway Siding, Railways have identified and proposed the following
long term action plan for further Up gradation of handling arca during Loading and Unloading

activities.

1. Pucca Circulating area; RCC circulating area within. the goods shed with drainage and

~Highting facility for better truck mobility.

2. All weather approach road: Construction of approach road RCC road

3. Boundary wall: It is required to demarcate the goods shed premises by constructing boundary
wall all around the premises alongwith security room at entry/exit gate.

4. Drainage system: Provision of RCC drainage adjacent to the boundary wall and loading
platform alongwith the track.

5. Water sprinklers: Adequate numbers of water sprinklers with underground pipeline
connection at all loading platform and underground sump for sprinklers.

6. Plantation: Plantation (3000 Nos. of plants) around goods shed area and approach road to
prevent fugitive dust.

7. Dust screen wall: Provision of dust screen wall (Wind breaking barriers along with

geo-textile net screens) along periphery of the premises with adequate height towards station

building. _

Sedimentation tank: Provision of sedimentation tank towards polluﬁoﬂ control measures.

9. Wheel washing system: Wheel washing system to be provided at the entry & exit route
towards pollution control measures.

&

The Railway has planned to exgeute the above pollution control measures in the works under
up-gradation / modernization of goods shed under umbrella works by special work costing around
Rs. 4-5 crore. The overall development. of Goods shed over KUR division which includes
additional lines, loading / unloading platforms and also pollution control infrastructure.

Contd..(P/2)

Pjé%’- 0. . | A%'

Deputy Collector(Judicial)
Coliectorate, Cuttack
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The sanctioned cost U
nder distribution by Railu,
ay Board for ECOR/S
Sp gadation

Modernization of infrastructure at Good shed is Re.500 Crore

Khurda Road Division has. Goods
proposed fund for devel
aforesaid pollution control measure which has aimdjrpr;;ﬁ; (;:;‘ie;izm shed with e
o7t by General Manager

E.Co.Rly, and will be sent to Railway Board for final sanction,

~ Yours’ §mcereiy

St. Division ﬁ'omméiﬁi Manager
Khurda Road Diyision.

Deputm;(.}udicnah

Coliectorate, Cuttack



